
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)

OFFICIAL REPORT

VOLUME Vm. 1051 

(17th May to 9th Jnne, 1961)

Third Session (Second Part) 

of the 

PARLIAMENT OF INDIA

1961
16 P.8.O.

Wednesday, 6th June, 1951



OOlJTENrPS 

Folum V III^ F rm  27th Ma^ to M  Jui^ IPSJ

Thursday, 17th May, 1051—  06Umn$.

Oral Answera to Questions • • • • • • • 48S<̂ —4M6
Written Answers to Questions • ♦ • • 4866—4874

^iday, 18 th May, 1951—
Oral Answers to Q u e stio n s ................................................... • . # 4875—4407

i.; Written Answers to Questions . • • • # • • •  4507—4410

paturday, 19th May, 1961—
Oral Answers to Questions , . • • • • • • •  44H—4440
Written Answers to Qiie«iioii* , , • • • • • •  4441—4444

Monday, 21st May, 1951—
Oral Answers to Questions * # • • • • • • •  4445—4476

Written Answers to Questions • • • • • • • •  4476—4494

Tuesday. 22nd May, 1951 -
Oral Answers to Q u e stio n s ...............................................................................  4495—4588
Written Answers to Questions . , • • • •  • 4528—4586

Wednesday. 23rd May. 1951-
Oral Answers to Q u e stio n s ..................................................................... .........  4587—4567
Written Answers to Q u e s t i o n s .....................................................................  4567—4576

Thursday, 24th May, 1951— . . • # • • • • •
Oral Answers to Q u e stio n s ................................................. .........  • . 4577—4606
Written Answers to Questions . • • • • • • •  4607—4618

Friday, 25th May, 1951-
Oral Answers to Questions ........................................■ • • • • 4619—4652
Written Answers to Questions • • • • • • • •  4652—4666

Saturday, 26th May, 1951-
Oral Answers to Q u e stio n s ............................................................................................................. 4667—4698
Written Answers to Questions , . • • • • • •  4698—4704

Monday, 28th May. 1951— j
Oral Answers to Questions . • • • • • • • •  4605—4784
Written Answers to Questions • • • • • • • •  4784—4748

Wednesday, 30th May, 1951- 
Oral Answers to Questions • • • • « • • • •  4749—4777
Written Answers to Questions . • • • • • # •  4777—4786

Thursday, 31st May. 1951—
Oral Answers to Questions • • * • • • • • •  4787—4817
Written Answers to Questions • • • • • * • •  4817—4826

Friday, 1st June, 1951—
Oral Answers to Questions • • • • • • « • •  4827—4859
Written Answers to Questions • • • • • • • «  4859—4876

Monday, 4th June, 1951- 
Oral Answers to Questions # » • • • • • • •  4877—4909
Written Answers to Questions « • • • • • • •  4010—4928

236 P.S.D.



(«)
Tuesday, 6th June,

Oral AnswerB to Q uofltions...........................................  • • • 4020—4965
Writton Answors to QueBtiond • • • • • • • •  4900—6000

Wednesday, 6th June, 1961—
Orol AiiMworfl to Questions • • • • • • • • •  6001—6038
Written Angwora to Q u o H tio n s ............................................................ 6033—6064

Thur8day, 7th Juno, 1961—
Otal Aiswors to Que;̂ tion« . . . . . • • • 6065—6087
Wtitfcon Amwers to Quoationg . • ...................................................  6087—6106

Friday, 8th June, 1961—
Oral Answers to Questions . • . • • • • • • « 6107—6137
Written Answers to Questions . • • • • • • •  6137—6162

Saturday, 9th June, 1961—
Oral Answers to Q u e s t io n s ....................................................................6163—6188
Written Answers to Q u o s t i o n s ........................................................... 6188—6190



THE 
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFTICIAL REPORT

5001

PARLIAMENT OF INDIA
Wednesday, 6th June, 1951

The House met at Half-past Eight cf 
the Clock,

[M r . S pe a k e r  in the Chairl

ORAL ANSWERS TO QUESTIONS 

“ I ndia  S p e a k s"

*4923. Shri A. C. Gaha: WiU the 
Minister of Information and Broad­
casting be pleased to state:

(a) whether any ofRcer has been 
recruited to function as editor of 
“ India Speaks*';

(b) if so, when the appointment was 
made;

(c) whether the journal *'India 
Speaks” has been published as yet; 
and

(d) if not, on what duty that officer 
is now being employed?

The Minister of State for Transport 
and Railways '̂ (Shri Santiianam):
(a) Yes; in addition to editing ‘‘India 
Speaks'*, the officer appointed to Ihe 
post was to produ£*e pamphlets relat­
ing to educational broadcasts, priced 
pamphlets on varied subjects—music 
etc. and “India Calling**, the External 
Services programme journal.

(b) 1st October, 1948.
(c) No.
(d) Editor, “India Speaks", is being 

employed at the Headauarters of All 
India Radio to deal with the following 
subjects:

(1) Programme journals of Exter­
nal Servirres—“India Calling** 
in English, Id-at-uVHind In 
Arabic and Sada-i-Hind in Per­
sian.

(2) Pamphlet.s regarding educa* 
tional broadcasts.
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(3) Relations with foreign broad« 
casting organiseKons:

(4) Anti-piracy.
Shri A. C. Guha: May J know since 

when these duties have been allotted 
to him?

Shri Santhanam: He has been per­
forming these duties all tht time, some 
of them at any rate.

Shr! A. C. Goha: Am t (o under­
stand that he was doing all these 
duties since his appointment in l'J48?

Shri Santhanam: These are the 
duties whiph hp Is nerformina iodav. 
Of course, there may have been addi­
tions and subtractions during the 
course of these three years.

Shri A, C. Guhn: Have the Govern­
ment any idea of bringing out the 
paper “India Speaks"?

Shri Santhanam: The Information
Ministry has not been able "to get 
funds for the purpose.

Shri A. C. Guha: Is it necessary to 
continue the post of the editor of 
“ India Speaks"?

Shri Santhanam: I understand hr is 
to be employed in one of the regular 
senior jobs, lihe occupant of v/hich 
is going to some other place.

Em p l o y m e n t  o r  W o m e n  in  D efence 
^ S e r v ic e s

*4924. Dr. Ram jSubhag Singh: Will 
the Minister of Defence be pleased to 
state:

(a) whether females are eligible for
employment in the defence services; 
and m

(b) if *80, how many of them have 
so far been appointed? ‘

The Deiwty Mtnfster of Defence 
(Major-Geaerml Hlmatniahji); (a)
Ladies are ineligible for enrolment or 
employment in the Regular Armed 
Forces, except the Mllitaor Nuning 
Service and the Army Medical Coi^,
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(b) Tfce number of Ladies eiriploy- 
cd in ttie T«illtary Nursing Service is 
318 and in the Army Medical Corps
29.

Dr. Ram Subhair Slnî h: May I know 
whether women were employed in the 
regular services during World War II?

Mr. Speaker: As f.ghting forces? -
Dr. Ram Snbhag Siagh: Regular 

defence forces.
Major^neral Himaliftyijl: Yes.

fifcr. In World War II, under the 
British regime, Indies were employed 
in the Women’s Auxiliary Corps 
(India) in the Army and in the Navy 
as Members of the Women*s Koyal 
Indian Naval Service; none in the Air 
Force.

Dr. Ram Subhag Singh; May I
know whether the women employed in 
the Rani of Jhansi Brigade of the I.N.A. 
have been •absorbed in the Indian 
Army as the I.N.A. men have been?

Major^neral iiimatsinlijl: We
have no ladies in the Armed Forces, 
except as stated by me earlier. There­
fore. the question does not arise.

Dr. M. M. Das: May 1 know whe­
ther the appointments of these women 
are on a short term basis or a U.ng 
term one?

Major-General Himatsliiliji: Part
flC them are on a permanent basis, 
and a part on a temporary basis, as 
th« futiire plans regarding the 
strength of the Armed Forces have 
not yet been finalised.

Sc h em es  fo r  S e tt le m e n t  o f  E x ­
S e r v ic e m e n  ON L and ’

♦4W6. Paadit Miuiialiwar Datt
Upadhyay: (a) Will the Minister of 

be pleased to state whether 
th«re is any scheme to setUe ex­
servicemen on the land reclaimed by 
Government for the purpose?

<b) In what States are such schemes 
lieing introduced as an experimental 
measure? ♦

(c) What help is proposed to be 
given to the settlers on such newly re­
claimed land?

<d) Is it meant only for ex-service­
men or for other villagers with uneco­
nomic holdings or with no holdings at 
all?

The Deiputy Mlaister at Defence 
(Major-Geaeral Himatslnhji): â)
to (c). I would invite the attention 
of the hon. Member to the reply given 

to Starred (Question No. <ld9 
16th Maty, 1951.

(d) The scheme is intended 
for ex-servicemen only. Per­
haps, to refresh the memory of 
hon. Members, I might add that the 
scheme was for settling 1434 ex­
soldiers on 22,600 acres of land in 
Rampur, Madhya Bharat, Bhopal and 
in U.P., at a total cost of Rs. 62,17,400.

Pandit Munishwar Datt Upadhyay:
May I know what right of land tenure 
will these people have: will it only 
be a life estate or will it be hereditary?

Major-General Himatsintaji: The
scheme is intended to have them as 
State Managed Farms, to be run for 
the first two or three years by the 
States, and then, the land will be 
given to each settler. But, they will 
work as co-operative societies. The 
land will belong to him and the co- 

■ operative society will help him with 
tractors, advice e t c . ,  whiciJ) he cannot 
otherwise afford by himself.

Mr. Speaker: The point is whether 
the land will be hereditable propei-ty.

Major-General Ilimatsinhji: The
land will belong to him as long as 
he pays his dues and therefore it Is 
on permanent basis.

Mr. Speaker: To his heirs also?

Major-General Ilimatsinhji: Yes.
Sir.

Pandit Mnnlshwar Datt Upadhyay:
Will only the rights of a member ol 
a co-operative society vest in them or 
will they have any further rights?

Major-General Uimatslnhji: The
rights only of a r«ember of a co­
operative society vest in them, but 
they are not allowed to sell the 
property.

Shr! A. B, Gurung: Sometime ago, 
thfi hon Ministpr Mint l.nnH was
allotted to serving perrfoanel. May 1 
know whether it has a fected the policy 
of the Government with regard to the 
settlement of cx-3ervicemen?

Major-General Hlmatslî Ji: I re­
member the hon. Member asked me 
some time ago whether certain land 
has been allotted to >those serving 
soldiers and oiTicers. I said it was so 
in the case of displaced persons from 
West Punjab. I believe tlu? land 
allotted to some individuals has been 
over 1,000 acres. Naturally, it cloes 
affect in some way rhe released 
soldiers, as that much land î  toist 
allotment to ex-servicemen.
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in f  : w r ifpHhT 
«R*wm ftr ^

Tra^^THlft^fTFmy I  ?
IShri M. L. Vann«: Will the hon. 

Minister be pleased to state if Rajas­
than is also included in his schenr*e?]

Major-General Himatsinhji: We
have asked all ;he States to submit 
their suggestions on the scheme. 
Certain States have submitted reports 
and they are being examijied by the 
Central Government, especially as
regards their finnnrial effect. I
regret that nothing has come from 
Rajasthan, yet.

Pandit Munishivar Datt Upadhyay:
What is the acreage of land available 
in the U.P. for this purpose and may 
1 know. vvhether the settling of these 
ex-servicemen has started or not?

Major-General Himatsinhjl: The
scheme has just been finalised. I
have got the details, Sir. As there is
another question bn this subject later 
on, may I answer this question later?

Mr. Speaker: What is th  ̂ number of 
that question? Let me sqe whether it 
is likely to be reached.

Major-General Himatainhji: It is
Mr. Dwivedi’s question, No. 4941.

Mr. SpeaJcer: We may take it up 
then
C o m p t r o l l e r  and  A u d it o r -G e n eral  

OF I ndia

M927. Shri 6. N. Dan: (a) WUl the 
Minister of Ftnanee be pleased to 
state whether Government have con­
sidered the neoessity and desirability 
of making provision by law for the 
performance of duties and exercise of 
powers by the Comptroller ar.d 
Auditor-General of India in relation 
to the accounts of the Union and of 
the States?

(b) If so. when will a bill be in- 
Iroduced in the Parliament?

The Minister of Finance (Shri C. D. 
Dcshmukh): â) and (b). The matter 
is under consideration but it is not 
possible to say at this stage when 
a bill will be Introduced in Parlia­
ment. .

SJu*! S. N. Das: May I know who- 
tli^r the administrative powers of the 
Comptroller and Auditor-General have 
been prescribed by President?

Shri C. D. Dedunnkh: The posiUon 
is-ihat under Article 149, the duties 
and powers of the Comptroller and

Auditor-General have to be prescrib­
ed in relation to the accou A ls  of tbo 
Union and o f  the States a n d  u n t i l  
such law "is made, h e  co n t in u e s  to  
perform the duties an d  e jcerc ise  th e  
powers which the Auditor-Geoeral of 
India was p e r fo rm in g  an d  e x e r c is in g  
in relation to the accounts o f  the 
Dominion of India and o f  the p ro ­
vinces respectively.

Shri S. N. Das: I want lo know 
whether the administrative powers 
have l>een prescribed by the President 
after the attainment of Inciepctuienct;

Shri C. ly, Deshmnkh; No cfe
has been made. He continues to 
ercise the powers which he exercised 
before.

Rudrappa: I want to kncm 
whether he has got powars or whe­
ther he is entrusted with Uie duty of 
auditing the accounts of the CorgjOfttk̂  
tions which are formed in which the 
Government has got shares also.

Shri C D. De^hmnkii: Usually* it is 
laid down in what miMI, ca ^ ^  the 
Charter  ̂ ol the Cbrpgppon. a
Corporation is  set iŝ  by legis-
latiori, the legislation iMMally contains 
provisions in regard tv atidit.

Shri S. N. Daar
any time limit 
Comptroller and 
required to subnt 
cial statement to 
ment?

I toiofv whether 
. by which the 
itor-General is 

general flnan- 
^Centimi Govern-

Sbri C. D. M tam kh: I do not
know what la meant by general 
linanrial statement. If the refer^ice 
js to reports by the Auditor-General 
under Article 151. then I may say 
there is no time limit fixed tor that

Shri B. R. Bhairat: May t  know
whether the audit and accountiiiC sys­
tems in some of the former states 
have been brought on a par with 
those in other parts of the counn-y?

Shri C. D. Deshnakh: T x^uire 
notice of that question  ̂ because pri­
marily it concerns the work tt the 
Auditor-General.

Shri R. Velayiidhan: May I know 
whether the Finance Ministry exercises 
any control over the Auditor-General 
a I present?
 ̂ Mr, Speaker: Control over the 
Auditor-General? ^

Shri R. VeUyndhan: Yes. Sir.
I hardly

think it 18 a proper question. The 
situation is ag prescribed in the law 
on the subject
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Pandit Miiiiishw'Ar Datt Upadhĵ ay:
May I know whether the Auditor- 
General Is responsible for the main­
tenance of accounts of the State 
Governments or is he responsible only 
for the audit?

Shri C. D. Desliinukh: At the
moment both functions are exercised 
by the staff under the Comptroller 
and Auditor General of India.

, Shri S. N. Das; May I know whe­
ther it is a fact that the accounts for 
the last three years, that is to say, 
the general financial statement on the 
accounts of the State Governments and 
the general financial statement for the 
Central Government have not yet 
been submitted? -

Shri C. D. Oeffhmukh: I cannot give 
an exact answer; but I believe some 
a«counts have r«t to be completed 
Anally, in relation to past years.

*Da il ie s* in  India

M928. Shri Amolakh Chand: Will
the Minister of Information and Broad­
casting be pleased to state:

(a) whether the information regard­
ing the number of English dailies, 
Hindi dailies and other language 
dailies published in India during the 
year 1950-51 will be laid on the Table 
of the House as promised in the 
answer to Starred Question No. 2713 
asked on 2nd April. 1951; and

(b) the number of advertisements 
issued by Central Government to 
English and other language dailies in
1950-51?

The Minister of State for Transport 
and Railways (Shri Santhanam);
(a) The informatio/i received from 
the States is being compiled and will 
be laid on the Table of the House as 
soon as it is ready.

(b) The Advertising Branch is con­
cerned with the placing of display 
advertisements only on behalf of the 
Central Government. 8,o24 insertions 
of di?q;>lav advertisements were ’issued 
to English dallies and 4,661 to other 
language dailies, by the Advertising 
Consultant on behalf of various 
Ministries.

Shri Amolakh Chand; May I know^
whether except the display advertise­
ments My other Government adver­
tisement are sent to the papers?

Shri Santhanam: Yes, Sir. There 
are other advertisements also, but 
they are sent by the di^erent Ministries 
iirect, they do not go through the 
t  and B. Ministry.

Shri Amolakh Chand: May I know 
why the prominent language dailies 
are not provided with advertisements 
from the Public Services Comn\issions 
( f the Centre or the Provinces?

Shri Santhanam: Sir, these Commis­
sions are autonomous bodies set up by 
the Constitution and they exercise 
their own discretion in giving adver­
tisements to newspapers.

Seth Govind Das: Out of the 4,000 
advertisements which had been sent 
to language newspapers, how many 
were sent to Hindi dailies? '

Shri Santhanam: Sir, in 1950-51. 
they were sent to 55 Hindi papers and
129 other language papers. -

Seth Govind Das: Sir, my question 
was, out of these 4,000......

Mr. Speaker: Order, order.
Shri A. C. Guha: May I know the 

ratio of the English dailies to the 
Indian language dailies?

Shri Santhanam: Sir, I have got 
information about the column inches. 
The ratio is 1 to 1} between the English 
and the language papers.

Seth Govind Das: Sir, my question 
was not answered.

Shri Dwivedi: What is the number 
of accredited correspondents in the 
case of English dailies and what is 
the number in the language dailies?

Mr. Speaker: I don’t follow the 
question. Did he say accredited cor­
respondents?

Shri Dwivedi: Yes. Sir. Govern­
ment accredit certain correspondents 
and . .

Mr. Speaker: Order, order. I am 
afraid the hon. Meittber is mixing up 
things. Seth Govind Das.

Seth Govind Das: My question was. 
out of the 4,000 display advertisements 
which had been sent to the different 
dailies, how many were sent to Hindi 
dailies. That question has not been 
aiswered.

Mr. Speaker: I think he said 55
dailies.

Seth Govind Das: That was the 
number of papers. I wanted to know 
the number of advertisements.

Shri Santhanam: I have got only 
the number of papers and the column 
inches. The number of advertisements 
has no particular meaning, tor an 
advertisement may be one inch, it 
may be one hundred inches. If the 
hon. Member will be satisfied with the
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column inches, I can give the infor­
mation to him.

^eth Govind Das: Yes.
Mr. Speaker: Order, order. He need 

not read th'* details here. He may 
give them separately to the hon. 
Member. . ^

Shri Amolakh Chand: Is there any 
ibasis for the complaint that some 
newspaper.s receive more display ad­
vertisements in preference to other 
p£̂ pers of similar standing and circula 
lion?

Shrl Santhanam: Sir, our Adver­
tising Consultant tries to deal with 
the papers as impartially as he can; 
but where private interests are con­
cerned there will always be some 
complaint of that kind.

' Shri R. Velayudham. May 1 know 
whether there are any rules regarding 
the Issue of advertisements of the 
Union Public Service Commission, to 
the effect that they should not be given 
to the language daily papers?

Sh>i Santhanam: f could not follow 
the question, Sir.

Mr, Speaker. He wants to know 
why the Union Public Service Com­
mission does not give advertisements 
to some papers. The Commission is 
an autonomous body.

9bri R. Yelayudlian: Are there any
rules?

Mr. Speaker: He may refer to the 
rules. .

M a ith o n  and P anch et  H il l  D a m  
P ro ject

*4929. Shri Jnani Ram: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

’ (a) whether the project estimate of
Maithon and Panchet hill dams has
been Anally prepared;

(b) if go, the estimated cost of the 
same; and

(c) the time when the actual dam 
construction will start?

The Minister of Natural Resources 
and Scientific Research (Shri Sri
Prakasa): (a) The final estimates 
have been pret>ared by the engineers 
of the Damodar Valley Corporation 
but they are under scrutiny by the 
engineers of the participating Govern­
ments. .

(b) These figures will be available 
only after the scrutiny of the esti­
mates by the technical experts of the 
participating Governments.

(c) The estimates are being discus­
sed by the technical representatives of 
the participating Governments and 
will be finalised after considering the 
report of the experts after which It 
will be decided when to take up the 
works for execution. And as regards 
part (b) of the question, with your 
permission, I would like to add that 
the estimates of the D.V.C. Itself is 
Rs. 11,84,92.000 for Maithon and 
Rs. 13,38,26,000 for Panchet Hill. 
These figures are being examined by 
our experts.

Shri Jnani Ram: What is the cost 
of the preparation of the project 
estimate?

Shri Sri Prakasa: I fear I cannot 
give the figures,

Shri B. R. Bhagat: May I know 
whether the figures of the estimates 
will come before the Board of Consult­
ing Engineers?

Shri Sri Prakasa: I cannot say at 
the moment whether such, estimates 
go to the Board oi Consultants. If 
they do. they will be sent. ^

Shri A. C. Guha: The hon. Minister 
hnb stated that the estimate is being 
now examined by the engineers of Ihe 
participating Governments. Are we 
to understand that the estimate will 
not be examined by the Central Gov­
ernment, for instance, by the
C.W.I.N.C.?

Shri Sri Prakasa: One of the parti­
cipating Governments is the Central 
Government and our engineers are 
also examining the estimates.

ir «  nvrm nm  R i f : ^
anft jarr t  ijcTrftrv

[Babu Ramnarayan Singh: What will 
be the total expenditure according to 
the estimate just prepared?]

m r  ftr irm^hT M  srfw f vt 
f  I irfir JTrrrnT fijw

vr «rrr ^  T f#
V f r  ITT ^  I ,  3TTOT i f  U f  fiTTfT

nr Pp w  ’ft'rrr hh vd?
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f t ’TT, « R ^  anr at ? O o

«PT 5l«Tft*TT f«F?rr 5JT

rshri Sri Prakasa: 1 have not been 
able to understand properly what 
figures are required by the hon. Mem­
ber. If his question relates to the 
Maithon and Panchet Hill Dams I 
have already answered it  If he 
wants an estimate of total expenditure 
then, as stated already, it was thought 
in the beginning that this project 
would cost about 55 croyes but the 
estimate now made amounts to about 
100 crores.]

M e m o r ia l  to  In dian  A r m y

*4930. Dr. Ram Snbhag Singh: (a)
Will the Ministefr of Defence be 
pleased to state whether any memorial 
exists in England to the Old Indian 
Army (as it was before partition)?

(b) If so, does In îia contribute to­
wards the . maintenance of that 
memorial?

The Deputy Minister of Defence
< Major-General HimultiliiUji). (a)
Yes. A memorial called “CHATTRl'* 
erected in memory of Hindu and Sikh 
coldiers who died in Ihe First World 
War exists in Patcham, a suburb of 
Brighton.

(b) Government have agreed to pay 
£92/4 as annual contribution to­
wards its rhaintenance.

Dr. Ram Subhag Singh: May I
know whether no other officer other 
than Hindus and Sikh soldiers were 
fighting Jn Europe at that time?

Mr. Speaker: He refers to old his­
tory.

Major-General Himatslnhji: In
World War I there was no Indian Offl- 
cpr fighting in the Indian Army 
except perhaps myself.

Dr. Ram Subhag Singh: What was
Iho total cost of erecting that memo­
rial?

Major-General HimatBlahJI: The
cost was borne by the British public.

H y d r o g r a p h ic  S u r v e y

M931. Shrl P. Basi Reddi: (a) Will 
the Minister of Defeneo be pleased to 
state whether there has been any 
systematic hydrographic survey of 
the coimtry?

(b) If not, what steps, if any, have 
Government taken for conducting one 
at an early date?

The Deputy Minister of l>efonoe 
(Major-Gienpral Ilimatsinhji): (a)
Yes.

(b) Does not arise. ^
Shri P. Basi Reddi: Has Government 

got any estimate of the hydrographic' 
resources of the country?

Major-General Himatsinhji: Dur-.
ing the British regime the Admiralty ► 
in U.K. were responsible for all 
hydrographic work connected, with the 
Indian waters. This responsibility 
has now fallen on the Indian Navy 
including the preparation of operation­
al charts. Now, a small Marine Sur­
vey Organization has been organized 
in the Indian Navy but there is no 
organization yet which can translate 
the survey into charts. With a view, 
to bridging this gap, it is proposed to 
set up a Hydrographic Office in India. 
The proposal involves* acquisition of 
certain equipment from U.K., stores 
and training of personnel also and 
besides that, the financial question is 
there.
C h ild r e n  of S chool G o in g  A ge in  

C o a l  M in e s  A re a s

*4932. Shri A. Joseph: WUl the
Minister of Education be pleased to 
state:

(a) the number of children of
school going age in the co^l mine 
areas in India;

(b) what is the proposal with Gov­
ernment to educate those children;

(c) the number of schools in tl^se 
areas run by the Local Goveriiment, 
Labour Welfare Fund Committee and 
private individuals; and

(d) whether Government propose 
to give mid-day meals to school 
children in the famine areas of Bihar?

The Minister of State for acbabi- 
litation (Shri A. P. Jain): (a) to (d). 
As the question primarily relates to 
State Governments in which coal 
mine areas are situated, the informa­
tion has been colled for from the 
State Governments. It will be placed 
on the Table of the House in due 
course.

B roadcast in  T elu o u

♦4933. Shri A, Joseph: Will the 
Minister of Information and Broadcast-
tng be pleased to state whether there 
is a proposal to broadcast in Telugu 
for the i^ p lo  of  ̂ Andhra in other 
countries?

p e  M ister of State for Tranq»ort 
(Shri Santhanam):No. Sn\ '
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Shii A. Joseph: May I know what 

are the basis for broadcast to other 
countries in other languages from the 
External Services of the All India 
Radio?

Shri Santhanam: Necessity and 
desirability.

Shri A. Joaenh: Is it based on popu- 
 ̂ lation of Indians in other countries?

Shri Santhanam: That is taken into 
consideration.

Shri A. Joseph: Is the population of 
Andhras in other countries more than 
others?

Mr. Speaker He is making a sug­
gestion for action

C o m m u n is t s  D e te n u s

•4984. Shri A. Jose^: Will the
Minister of Home Affairs be pleased 
to idJite:

(a) the number of communist 
detenus in Part ‘C  States without 
trial since 1949 to April 1951;

(b) the number of such detenus re­
leased conditionally and unconditional­
ly uplo likth May, 1951; and

(c) in cases where allowances have 
been given to their families, on what 
basis they were given?

The Minister of Home .Mairs (Shri 
Rajagropalachari): (a) to (c). Infor­
mation is being collected and will be 
laid on the Table of the House in due 
course.

Shri Rathnaswamy: May I know 
whether any of these detenus sentenc­
ed to death since 1949 to 1951 have 
been granted clemency and if so. In 
how many cases .were Communists 
sentenced to death? -

Mr. Speaker: The hon. Member is 
ifoing into details in resoect of which 
information is being collected.

Shri Rathnaswamy: I want to know 
whether any detenus, sentenced to 
death has since been granted clemency?

Mr. Speaker: He should - await 
receipt of Information.

Shri A. Joseph: May I know if there 
were any non-violent activities in the 
jails against the wardens and if so, 
what action is being taken by Govern­
ment—whether any Committee has been 
appointed by Government in this 
connection?

Mr. Speaker: It is hypothetical. Is 
he aware of any such cases?

Shri A. Joseph: If there are.
Mr. Speaker: That is hypothetical.

Oral An?Jtirrs

C o m m u n is t s  in  A s s a m

5014

4̂937. Shri Sarangdhar Das: WUl
the Minister of Home Affairs be 
pleased to state:

(a) if the military operations in 
Kamrup District, Assam with a view 
to round up communists and other

ing;
(b) the number of communistic and 

non-communist terrorists arrested »in 
to 19th May. 1951;
terrorist elements, are still couthiu

(c) the number of both categories
detained under the Preventive Deten­
tion Act; ^

(d) the number prosecuted;
(c) the number convicted; and
(f) if it is possible to forecast the 

time when the operations are likely to 
end?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) to (f). Infor 
mation is being obtained from the 
Government of Assam and will be laid 
on the Table of the House as soon as 
it is received. I may add however 
that I have Just received a telegram 
from the Assam Government that the 
operation was a police operation 
although the military co-operated 
initially in their internal security role. 
The military were withdrawn about 
a month ago and only police operation 
continues. 1498 persons were arrested 
but the majority of them were releas­
ed after interrogation. Cases are 
under scrutiny and no detention orders 
have yet been passed. One case is 
being orosecuted, other cases, are 
under investigation. It is not possible 
to forecast the time when the opera­
tions are likely to terminate.*

Shri Sarangdhar Das: May I know 
if some Socialists have been arrested 
during the last two or three weeks?

Shri Rajagopalaehftri: Those who 
have arrested are not in a position to 
And out their political opinions s o  
easily and to send the information.

Dr. f^m Subbing Singh: May I
know whether the cost of employing 
the military in some of the districts 
o f Assam is being charged from the 
villages concerned?

Shri Rajagopalachari: Notice might 
be given about this question 1 have 
not got the information.

Shri It Velayndhan: May I know 
the nature of the actual violence com­
mitted by the Communists or Nagas?

Shri Rajagopalachari: The crimes 
against which these operations are
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being conducted, there are killing, 
burning of property, looting and similar 
acts.

Shri R. Velayudhan: May I know if 
only one person could be traced for 
prosecution for killing, looting or 
arson?

Shri Rajagopalachari: The hon. 
Member's presumption is entirely 
wrong. 1498 persons were arrested, I 
said. One case is before the court. 
The rest are under investigation for 
prosecution

Shri Chaliha: May 1 know the num 
ber of death on account of the activi­
ties of the Communists in the districts 
of Slbsagar and Kamrup?

Shri Rajagopalachari: Quite a large 
number but I would not be able to 
give the number.

Shri J. N. Hazarika: Is there any 
truth in the allegation that in certain
cas\!s police have committed excesses? 
If so, may I know whether Govern­
ment will make any enquiries into it?

Shri RalagoiMilachari: 1 think we 
should wait for the excesses to be 
reported.

Shri Sarangdhar Das: Is the Minis­
ter aware that during the last election 
in South Kamrup a large number of 
people were arrested and after the 
elections were over about 750 people 
were released and the rest were bC' 
Ing prosecuted?

Shri Rajagopalachari: 1 would like 
to have notice.

I n co m e -t a x  (A r r e a r s )

*4938. Shri Krishnanand Rai: Will 
the Minister of Finaiice be pleased to 
state:

(a) the arrears of income-tax at 
the beginning and at the end of the 
financial year 1950-51 respectively;

(b) how many cases of evasion of 
income-tax were sent to Courts and 
how many of them w^re 'Compromis­
ed during this year; and

(c) whether Government has fina­
lised any scheme to recover the arrears 
in the year 1951-52; if so, what is that 
scheme?

The Minister of State for Finance 
(Shri Tyagi): (a) The arrears of
income-tax demand at the beginning 
of the year 1950-51 as reduced in 
appeal revision, etc., was Rs. 137*2 
croreslind that at the end of the year 
was Rs. 152*3 crores;

(b) The information is not readily 
available. It is being gathered and a

statement will be laid on the Table 
of the House.

(c) Yes; a concessional scheme for 
realising the arrears of tax within 
the current year has been announced 
in a Press Note, dated 20th May, 1951, 
a copy of which has already been 
laid on the Jable of the House in 
reply to Unstarred Question No. 356, 
dated 30th May, 1951. ►

Shri Krishnaaand Rai: May I know 
whether any new policy has been 
formulated in the last meeting of the 
Income-tax Officers under the Chair­
manship of the hon. Minister to deal 
with the defaulters of arrears and if 
so, what is that policy?

Shri Tyagi: The arrears pertain to 
the years from 1941-42 to the last 
year and hence they hav£ accumulat­
ed, In view of the difUcuJty in pay- * 
ment which the assessees would feel 
if they were required to pay it all in 
a lump sum the Commissioners recom­
mended a concessional scheme of 
realisation, according to which a noti­
fication was issued and it is intended 
that we distribute this balance of 
arrears in various convenient instal­
ments to be realised during the course 
of the year in agreement with the 
assessees.

Shri Krishnanand Rai: Is it a fact 
that Government have knowledge of ^ 
the defaulters of income-tax on con­
cealed incomes and due to the fact 
that they have invested their money 
in productive enterprises, Govern­
ment̂  do not want to deal with them 
harshly?

Shri Tyagi: That.is not a fact.
Dr. Ram Subhag Singh: May I know 

whether t̂ is a fact that some persons 
who had evaded income-tax have 
since sent their dues to the Finance r 
Ministry and if so, what is the amount 
of money so received?

Shri Tyagi: If my friend means to 
hint at the so called “conscience 
money * the question was replied the 
other day. It is not a big amount.
lofjf beginning of19,50-51 the arrears amounted to
137 crores and at the end of the year 
thev amounted to 152 crores. Is it 
because of the increase in the sanc­
tioned staff to his department* that the 
the arrears have gone up?

Shri Tyagi: The department in fact 
is very short of the requisite staff, for, 
the num^r of assessees is increasing 
at the rate of 8,000 per month and the 
total number as given to me is about 
eight jakhs and the staff is not increas­
ing at the same pace. Steps are now
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being taken to increase the staff to 
cope with the Increasing amount of 
work.

Shri Sondhi: Is it not a fact that 
during the last two years the num­
ber of ofYlcers has been increased by 
another 400?

Shri TyAgi: I cannot say what 
'•exactly is the increase but this much 

I am sure of. namely that even now 
the staff is not adequate for the 
amount of work we have on hand.

Pandit Munishwar Datt Upadliyay:
What was the amount of assessment 
in 1050-51 and what was the amount
realised?

Shri Tyagi: I'or the year 1950-51 
the demand was 141*50 crores and the 
collection was 88 crores.

P a y m e n t  op  P e n sio n s  b y  P a k is t a n

*4939. Shri Kesava Rao: WiJl the 
Minister of Finance be pleased, to 
state: *

(a) whether it is a fact that pay­
ment of advances of pensions by the 
Pakistan Government has been ex­
tended; and

(b) if The answer to part (a) above 
be in the affirmative, what are the 
reasons for the extension?

The Minister of Finance (Shri C. 
J>. Deshmukh): (a) and (b). Yes, 
Sir. account of the unsettled con­
ditions consequent on the Partition, 
including the dislocation of staflf in 
Government offices, there has been 
unavoidable delay in the actual trans­
fer from Pakistan to India and vice 
versa of records relating to pensioners 
who, after Partition, migrated to India 
or Pakistan. Provisional payments 
have therefore had to be made by the 
Governments of India and Pakistan 
pending final transfer of the pension 
papers; and this arrangement is being 
extended from time to time by mutual 
agreement between the two countries.

Shri Kesava Rao: May I know whe­
ther Government have any idea of the 
outstanding amount to be paid by 
Pakistan?

Shri €. D. Deslimakh: I should 
require notice.

Shri Kesava Rao: What is the num­
ber of persons affected by the post­
ponement of these paymentfi?

Shri C. D. Deshmnkh: On that too I
have not got the information.

Shri Kesava Rao: May T know whe­
ther the Finance Minister had re*

130 PSD.

ferred to the question of payment of 
pensions during the last Finance 
Ministers' Conference between India 
and Pakistan?

Shri €. D. Deshmukh: It did not
come up directly. The question was 
incidentally mentioned as an element 
of the overall settlement that was 
attempted. But there was no special 
discussion in regard to pensions.

Shri Kesava Rao: How lojig would 
it take to decide this question?

Sliri C. D. Deshmukh: That Is diffi­
cult to say at the moment. The pro­
visional arrangement has been autho­
rised up to the 30th September, 1961 
and further payments will be made 
when the pension papers are trans­
ferred from one country to the other, 
according to the incld^ce of the 
pensions.

Shri Kesaira Rao: May I know whe­
ther the Government of India is 
paying advances to the persons 
affected due to the delay in the pay­
ment of the pensions?

Shri a  D. Deshmukh: Yes. Sir, 
under the mutual agreement the 
Governments of India and Pakistan 
have authorised provisional pasrments 
in respect of pensions for which the 
respective countries have assumed 
liability and the pensions which ai*e 
tlie' liability of the other country. 
These provisional payments have been 
made to those pensioners who applied 
for them before the 30th September, 
1948. Where clear evidence of the 
amount of pension is available the 
full amount is paid provisionally and 
in other cases payments have been 
made on the evidence available re­
duced by the maxin^im amount 
which could have been commuted. 
Indemnity bonds and sureties are also 
obtained in order to safeguard against 
overpayments.

Shri A. C. Guha: May I know if 
the Government has ’ made anj 
arrangement regarding the payment of 
pcn5tions to pension-holders in East 
and West Bengal?

Shri C. D. Deshmnkh: Those are 
included in the arrangement to which 
I made reference just now.

Mr. Speaker: Next question.

N a t o r a l  R e so u rce s  o f  P a r t  S tates

*4940. Shri Dwlvedi: WUl the Bfinls- 
ter of Nalui^ Resettrces aad Sdesrttte 
Research be pleased to state 11 any 
attempt has been mode by the QeoU^
gical Survey of Ind ia  to  m a k e  an  esti­
mate of the m in era l w ea lth  in  ea ch  oi
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such Part ‘C' States as formed part of 
Indian States before independence?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): The Geological Survey of 
India has carried out numerous inves­
tigations on the mineral resources of 
the States which are now included in 
Part ‘C’ States. A list of investiga­
tions undertaken in recent years, is 
laid on the Table of the House. [See 
Appendix XXVIII, annexure No. 27.] 
The Geological Survey of India report 
that so far no reliable estimates of 
the reserves of mineral resources in 
these States have been made. Detail­
ed surveys of these resources will be 
carried out in the future.

W H t % WT f W n  5 *

[Shri Dwlvedi: I wish to know what 
delays the nationalisation of diamond 
and coal mines in Vindhya Pradesh.]

^  ^  WTO :
iriar | ^  w w r i ,

^  finrrr ^ »r̂T  ̂i w  
iTRmr: ftp
im r  s w  swPT ^ I

[Shri Sri Prakasa: This is a kind of
question that relates to the entire
Government and not to my Depart­
ment in particular. Hence it would
possibly be more proper for the hon. 
Member to address his question to the 
Prime Minister.]

•ft I fM t : A irPPTT J
ft?  IWT ^  T p q l  i f  5ft p p  i f t s

^  i f i  51  ̂ ^ Wk
sxvA  •rft ^

irF lft  «ft, 3(W T T " ff ^  THTt?r

ftnn m  fwwr 11 ^
WISPIT

TSf̂ T f v t r  ^  >Tf t
#  W  ffW ^  *iy P R f «IT 9% I

(Shri Owivedi: I wish to know 
whether in the case of those States

that were formerly divided into small 
parts and wht’e no development was 
therefore possible, nationalisation Is 
now possible by reason of their acces­
sion to the Government of India. I 
also wish to know if any amount Is 
set apart for the purpose every year 
and also whether any such amount 
has been set apart for the current 
year.] ,

«ft «ft snirmr: ^
% ^TR ^  JT? JT̂5T ftrrm ^  

t  WlfPp W T  Ti«ftqVT»r
^  ^  I  I 'STft t
srat wr TT ^  ftpfK ^  ftP*rr 

11 ^  % ^  ^
If sptf IB 11

[Shri Sri Prakasa: As I have already 
stated in reply to the previous sup­
plementary question this question does 
not relate to my Department as it 
relates to the policy of nationalisation. 
As far as I know this has not at all 
been considered so far. At any rate 
no enquiries have been made from 
me on the subject.]

Mr. Speaker: He can ask some other 
questions not about nationalisation.

f it  f t# *  : 3ft r̂Pfjr 7«tT̂  im  
W R f 3TT

^  *PT 4*11
5rtNn t  ?
[Shri Dwlvedi: What is the system 

of Government control in the case of 
minerals at present used by private 
people?]

Mr. Speaker: Order, order.
Thaknr Krishna Sinirh: What âre|i 

has been covered by the Geological 
Survey in Himachal Pradesh and when 
was it covered?

Shri Sri Prakasa: I have only got 
a list in my hand of the various mine­
ra l in which investigations have been 
made. I fear I cannot give the exact 
number of acres covered by our inves­
tigations.

Thakur Krishna Singli; Are the
Geologists still surveying any part of 
Himachal Pradesh?

Shri Sri Prakasa: If the hon. Mem­
ber will loolP into the statement I have 
laid on the Table he will get the- 
information that he wanU.
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L»- V

[Shrl Dwlvedi: In what States are 
the minerals found in abundance?!

W m  : A WTfpfhi 
» r  «Tnr ^

’ T̂f̂ TT f  ^

^  srijfjft I
•

[Shrl Sri Prakasa: 1 wish to draw 
the attention of the hon. Member to 
the statement that I have placed on. 
the Table of the House, which would 
furnish him all the information.]

R e h a bilitatio n  of  A r m y  D isplaced  
P tRSONNEL

*4941. Shri Dwlvedi: Will the Minis­
ter of Defence be pleased to state:

(a) if any acreage of land has been
set aside or is likely to be set aside 
for allotment and rehabilitation of 
released Army personnel in Vindhya 
Pradesh; ^

(b) if so, what sums of money do 
Government propose to give as loan, 
taccavU subsidy or other facilities to 
such persons; and

(c) when is the scheme likely to be 
taken up to be put into operation?

The Deputy MinLster of Defence 
(Maĵ r-General fUmatalnhJi): (a)
The exact acreage that will be utilised 
for this purpose cannot be given at 
present. The Government of Vindhya 
Pradesh have, however, offered about 
10,358 acres of Government culturable 
waste lands for the resettlement of 
demobilised soldiers, and the matter 
is under examination.

(b) Information on this point can­
not be given at present^ as the cost 
of this resettlement schemer has not 
so far been worked out.

(c) It cannot be stated at present 
as to when exactly the “scheme will 
be implemented. Provided sufficient 
numbers of released Army personnel 
volunteer to settle on these lands, it 
is anticipated that the scheme will be 
put into operation sometime after 
November, 1951.

Sbrl Dwiyedi: May I know whether 
the Government of Vindhya Pradesh 
have submitted any report in connec­
tion with the resettlement of these 
ex-service personnel? •

Major-General Himatslnhjl: The
Government of Vindhya Pradesh have 
not sent the detailed report of the 
scheme, but they have, as I said; 
offered land of about 10,000 acres and 
have asked the Government of India 
to give them the details of ex-soldiers 
to be resettled in Vindhya Pradesh. 
We have gathered this information 
and will be sending it to them in the 
near future.

Shrl Dwivedl: May I know if simi­
lar reports have already been received 
by the Government of India from 
other States?

Major-General HlmatslnliJI: As I
stated before, Government have asked 
all the States to submit reports on 
resettlement of ex-soldiers. So fan we 
have received complete reports from 
Uttar Pradesh, Bhopal and Madhya 
Bharat, and schemes for these States 
have been finalised by the Central 
Government. Then there are schmes 
proposed by States which are under 
r-onsideration of the Ministry of 
Defence, in regard to resettlement in 
the States of Bombay, Orissa, Punjab, 
Hyderabad, Mysore and Travancore, 
We have had offers of land from Vin­
dhya Pradesh and Madras, but 
schemes in regard to these two States 
have not been formulated and we hope 
to do it in co-operation with the States 
concerned.

Shrl Dwivedl: May I know whether 
the totaJ acreage of land in Vindhya 
Pradesh which is being contemplated 
for resettlement of ex-soldiers, is divid­
ed in small plots situated separately?

Major-General HlmatslnliJI: The
land offered by Vindhya Pradesh 
unfortunately is not in plots of 1,000 
acres or above but in small bits all 
over Vindhya Pradesh Therefore, 
this will not be a colony but we will 
have to make a scheme of individual 
settlement. That is why this scheme 
has taken time to formulate.

Dr. Deshmukh: What is the total
acreage so far offered by all the 
States?

Mr. Speaker: He may give the 
figures if he has got them but it is 
going beyond the question.

Major-General Hlmatelnhji: I have
nm got the figures from all the States, 
Sir. Here I would, however, like to 
answer the question of my hon. friend, 
Mr. Dwivedi which he put earlier. He 
wanted to know whether we have got 
figures from States in regard to which 
we have finalised the schemes. The 
total acreage of these lands comes
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to 22,000 acres. It is divided as 
follows: •

Bampur . 8500 acres-^to settle 300 mon.
Hadhya
Bborut . 1100 m—m » 44

Bhopal . 2000 90
Afsa^arh

inU.P. 10000 1000 „

Education of Aboriginals

*4942. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state:

(a) the amount set apart each year 
from 1947 to 1950 for the promotion 
o f higher education among the abori­
ginals and hill tribes; and

fb) whether the whole of this 
amount set apart for each year was 
spent and if not, whether the unspent 
surplus money was allowed to lapse?

The MlBlster of State for Rehabi-
Utatton (Shri A. P. Jain): (a)

1947-48' .................  Nil
1948-49 ...................  Rs. 50,000
1949-50 ..................  Rs. 1,50,000
1950-51 ....... Rs. 1,80.000
(b) There were some savings In the 

amounts set apart for 1949-50 and
1950-51. The unspent balance of
1949-50 was utilised in 1950-51 and 
that of 1950-51 is expected to be uti­
lised in 1951*52.

Shri S. C. Samanta: May I know 
whether there is any Board to admi­
nister the fund and, if so, who is its 
Chairman?

Shri A. P. Jain: There is a Board 
which administers the fund and its 
Chairman is Dr. Tara Chand, M.A.. 
D. Phil., Secretary and Educational 
Adviser in the Education Ministry.

Shri S. C. Samanta: Is there any 
separate selection Board for adminis- 

,̂ <̂ î o}arshipa to aboriginals and hill tribes?
SW  A* P. Jain: No, it is a single 

representatives of Scheduled Tribes on it.
8 M  8. C. S^anU : May I know 

what special steps have been Uken 
with regard to promotion of higher 
education among the aboriginals, after 
the Constitution was introduced? ,

Shri A. P. Jain: The amount of 
grant has been increased.

Shri lUthnaswamy: May I know 
whether this amount set apart for 
the higher education of the aboriginals 
includes provision alsp for technical

and professional education of these
people?

Shri 'A. P .' Jain: It does. The sub­
jects for which scholarships are 
awarded are: medicine and allied
subjects including nursing, engineer­
ing, architecture, agriculture, forestry, 
vaterinacy science, technology, com­
merce, law, social sciences, flne arts, 
laboratories, etc. etc.

h
Shri Rathnaswamy: May I know 

whether any of them have been sent 
to foreign countries for higher educa­
tion?

Shri A. P. Jain: This fund is not 
meant for sending persons to foreign 
countries, but efforts have been made 
to spread the awards as widely as 
possible. The Board felt that it 
would not serve any useful purpose 
to send any mediocre students to 
foreign countries' and spend a lot of 
money over them.

Shri Sohan Lai: May I know in 
which Stales the entire amount of 
grant was not spent and did the 
Central Government ask for any 
explanation from them? If so, what 
was their explanation?

Shri A, P. Jain: The money is not 
allocated to the States; it is placed  ̂
at the disposal of the Board and the 
Board invites applications. Generally 
the rule is that from all the States 
except Assam and Bihar, practically 
everybody who had applied hns been 
given a scholarship. In the* case of 
Assam and Bihar scholarships have 
been given on merits.

Dr. Deshmukh: Is the hon. Minister 
aware that this Board has nothing to 
do with foreign scholarships and that 
it is not within the capacity of the  ̂
Board to determine whether a over­
seas scholarship should be awarded or 
not, but that it is with the Govern­
ment......

Me. Speaker: Order, order. He is 
giving the hon. Minister information 
on a point on which he has already 
replied.

Shri Klshorimohan Tripathi: May I ^
know the number of stuiertts in each 
year who took advantag:e of these 
scholarships?

Shri A. P. Jain: The rmmber is as 
follows:

1948 40 
1949.60 
19ft0-/rt

80
201
S48
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R e s e a r c h  o f  Io n o sph e r e

^4943. Dr, M. M. 0as: Will the 
Minister of / Natural Resoarces and 
SclentUc Research be pleased to' state:

(a) whether it is a fact that a Re­
search station for the study and re­
search of Ionosphere is being con­
structed under CiS.LR. at Haringhata 
near Calcutta;

(b) whether it is a fact that the 
question of the establishment of a 
Central Radio and Electronics Engi­
neering Research Institute is • being 
examined; and

(c) whether it is a fact that a big 
business magnet has offered 21 lakhs 
.of rupees for this purpose?

The Minister of Natural Resmims 
and Sclcntific Rcsearcli (Shri 8rl 
Prakasa): (a) Designs for setting up 
a Research Station for the study and 
research of the Ionosphere have been 
prepared by the Council of Scientific 
and Industrial Research and plans 
a p o r o v G d .  Tenders for the construc­
tion o f  the building are now being 
invited.

(b) yes. Sir.
(c) Yes, Sir. Shri G. D. Birla has

offered on behalf of the Birla Educa­
tion Trust a sum of Rs. 21 lakhs for
the establishment of a Central Radio
and Electronics Engineering Research 
Institute at Pilani and the question of 
the site is still being examined.

Dr. M. M. Das: May I know the 
estimated capital expenditure for the 
Research Station at Haringhata under 
the heads purchase of land, construc­
tion of buildings, and scientific equip­
ment, and the recurring expenditure 
that will be incurred?

Shri Sri Prakasa: I fear I have nut^ 
got the figures which the hon. Mem­
ber requires.

Dr. M. M. Das; May I know whether 
Government are going to accept this 

> offer of Birla Brothers, and, if so, 
what steps are being taken for the 
establishment of that Research Labo­
ratory?

Shri Sri Prakasa: The offer has not 
yet been finally accepted because Mr. 
Birla wants this institute to be at 
Pilani and we are examining whether 
that would be the most suitable site. 
In case we choose another site and 
the offer is fltill open it will be accept­
ed, so far as I know. But I f  Mr. 
Birla insists on Pilani as the venue 
of the Institute and we feel that that 

is not most suitable, then the offer 
will laDse.

Dr. M. M. Das: May I know whether 
the amount of Rs. 21 lakhs offered by 
Birla Brothers will cover all the. 
capital expenditure for the proposed 
Research Institution?

Shri Sri Prakasa: No, Sir. The es­
timated , non-recurring expenditure 
Rs. 40 lakhs and tlie recurring expen­
diture is Rs. 6 lakhs. So far as I 
know, the rule or (^ventlon has been 
that if private parties offer 50 per 
cent, of the estimated cost, then-Gov­
ernment finds the other 50 per cent.

Dr. M. M. Das: May I know whether 
the research work that will be carried
out in Ton{)jiphore will have any 
practical application on our induitries 
or it will be a purely theoretical 
Institute? '

Shri Sri Prakasa: Sir, so far as I
have been able to find out, these inves­
tigations would be most helpful for our , 
tele-communication and wireless broad­
casting services.

L is t e n e r  R esearch  ̂ U n it

*4944-A. Silri Gaaamukhl: Will the 
Minister of Infonnatloii and Broad­
casting be pleased to state:

(a) the main functions of the Lis­
tener Re5?earch Unit;

(b) whether it is a fact that a 
national survey on news listening has
boen completed; and

(c) if so, whether the data for this 
study was collected by the method of 
random sampling?

The Minister of State fcir Transport 
and Railways (Shri Sanfhanam): <
Ca) The main function of Listener 
Research is to collect, by scientific 
methods, information on the listening 
hnbits and preferences of tadio 
listeners and to assess listener Reac­
tions to programmes broadcast.

(b) Yes.
<c) y e s. ^

Shri Ganamnkhir Have any data 
been collected in Hyderabad about this 
liFfener re#?earch?

Shri Saathanam: I do not think so.

IlfO O M E -tA X '

Shri Klvhorimoliatt Tripailii: 
Will the Minister of Finanee be pleas* 
ed to state:

the date on which the law re­
lating to investigation of income-tax 
was brought into force in the ex- 
Chhattisgarh State which now formi

part of the Madhya Pradesh;
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(b) whether any cases have been 
brought to the notice of Government 
after the law came into force; and

(c) in how many of these States 
income-tax was levied even before 
merger and what was the total coUec- 
tion from these States during 1945, 
1940 and 1947?

The Minister of State for Finance 
(Shri Tyagi); (a )^ h e  Taxation on 
Income (Inv2stigatioii Cominission) Act 
1947, was extended to all the merged 
States, which include Chhattisgarh 
State by the Taxation Laws (Extension 
to Merged States) Ordinance No. 
XXI of 1949 with effect from 26th 
August, 1949. Later on this ordinance 
was converted into an Act, namely the 
Taxaiion Laws (Extension to Merged 
State.s and Amendment) Act, 1949 
(No. LXVII of 1949).

(b) No, Sir.
(c) Income-tax was being levied in 

all the States of Chhattisgarh before 
merger. The figures of collections of 
income-tax in these States in 1945,
1946 and 1947 are not readily avail­
able. .

Shri Kishorimohan . Tripathi: What 
is the latest year for which assess­
ment of incomes has been made in 
thi.i area?

Shri Tyagi: The previous year’s 
income is usually under assessment.

Mr. Slpeaker: But what is that year?
Shri Tyagi: It is 1949-50.
Shri Kishorimohan Tripatlii: May

I Jtnow if the assessment after merger 
has increased or has gone down the 
level of the pre merger period?

Shri Tyajpi: As I have said the 
figures are not available. If the hon. 
Men)5er is keen, I will get the infor­
mation for him.

Indian  A m bu lan ck  Un it  in  K orea

*4945. Dr. Ram Snbhag Singh: WiU
the Minister of Defence be pleased to 
state whether there has been any 
casualty among the Indian Ambulance 
Unit operating in Korea?

The Deputy Minister of Defence 
(Major-General Hlmats!nh}l): No
df'nths have been reported so fnr, but 
two cases of wound and injuries have 
been reported.

Dr. Ram Sahhair Singh: May 1
know the total strength of the Indian 
ainb\ilance unit operating in Korea 
and what 1:3 the cost involved in 
maintaining It? , •

Major-General Himatsinhji; The
total strength is 17 offlcers, 9 junior 
commissioned officers and 300 other 
ranks. Cost in war time has not 
been estimated yet; but peace-time 
cost of that ambulance unit is Rs. 8 
lakhs a year. •

Dr. Ram Subhag Singh: May I
know who bears the cost—the United 
Nations or the Government of India.

Major-General Himatsinhji: That
matter has not been decided.

Dr. 4lam Subhag Singh: Apart from 
being asked officially by the United 
Nations to send combatant troops to 
Korea, may I know whether any 
member nation or nations of the 
United Nations have also asked India 
to •end combatants to Korea?

Major-General Himatsinhji: I am
afraid I am not in a position to answer 
that question; that shouW be address­
ed to the Foreign Ministry.

Shri Brajeshwar Prasad: Why is
this unit armed?

Major-General Himatsinhji: All
medical units are armed in all the 
armies, not so much to fight, but for 
self defence, i.e., to protect them­
selves if anybody breaks any interna­
tional convention.

Dr. M. M. Das: May I know, Sir, 
whether the Indian Ambulance units 
are classified as combatants or non­
combatants? '

Major-General Himatsinhji: I be*
lieve non-combatants, Sir.

Shri Dwivedi: Miiy I know the num­
ber of cases treated by the unit and 
the nationalities to which they 
belong?

Mr. Speaker: Entire number of 
cases in Korea? Order, order, we are 
not concerned with what is going on 
In Korea.

Shri Dwiyedi: I want to know;. . .
Mr, Speaker: I know what he wants 

to know; but it is much beyond the 
s^ope of the px”*esent Government’s 
activities.

F o r e ig n  V is it o r s

*4946. Shri Deshbandhn GnnU: WiU
the Minister of Home Affairs be pleas­
ed to state the number of foreign 
visitors, country-wise, who visit«=*d 
India during the years 1949-50 and
1950-51?

The Minister of Home Affairs (Shri 
Raja^opalachari): A statement con­
taining the information asked for is 
placLM on the Table of the Hous#
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[See Appendix XXVIII, annexure No. 
28.]

There were 11,884 visitors in 1949-50 
and 11,381 in 1950-5L

Shrl Deshbandhu Gupta: May I
know, Sir, if any steps are being 
taken by Government to ensure that 
these foreign visitors get proper 
courtesy and attention at the customs 
and in the various hotels in which 
they generally stay?

Shri Rajaftopalachari:' We are trying 
to do our best to attend to all this, 
first of all to distinguish between bona 
fide visitors and others and then to 
give reasonable facilities to bona 
fide visitors.

Shri Deshbandhu Gnpia: May I
know. Sir, if any steps are being taken 
by Government to see that these 
visitors who come for the first time 
to India get a proper picture of India 
in regard to industrial, financial and 
political developments and are not 
generally carried away by prejudiced 
propaganda?

Shri Rajagopalachari: Sir, it is a
very general question. The best way 
to impress foreigners is to improve 
our own condition and not to dress up 
our windows.

Dr. Deshmokh: M«y I know, Sir, 
if a complaint has reached the hon. 
Mini??ter that Indian hotel-keepers 
charge exorbitant rates to these
foreigners and want to take undue 
advantage of their beipg here?

«
Shri Rajagopalachari; Sir, it is

true we have to improve our hotels.

Shri Kamath; Are these forei^ 
visitors. Sir, allowed free access to 
our border areas, such as Kashmir, 
Indo-Nepal frontier or Assam, or are 
their antecedents scrutinised before 
they are allowed to go and visit those 
frontier regions?

Shri Rajagopalachari: That is 
another aspect of doubt and suspicion 
wHich is being attended to.

Pandit Minii8hw.ir Ilatt L'padhyay:
May I know the. number of non-bona 
fide visitors.
Short Notice Questions and Answers

R a i lw a y  C o l l i s i o n  a t  J h i lm x lu  
S t a t io n  o n  t h e  30th  M ay, 1951.
Îiri Kamath: Will the Minister of 

Railways be pleased to stater
(a) whether on the 30th May, 1961 

there was a collision betwwn a goods

train and a passenger train at JhilmlUi 
station on the Chhindwara-Nainpur 
section of B. N. Railway:

(b) the cause of the accident; and
(c) the number and names of per­

sons killed and injured, and the des­
cription of property damaged?

The Minister of State for TraniM>ort 
and Railways (Shri Santhanam): (a)
On 29th May, 1951, and not 30th May.
1951 as stated in the question, 419 Dn. 
goods train parted in Jhilmilli- 
Chhindwara section and the rear 
portion rolled back into Jhilmilli 
station, where it collided with No. 
159 oassenger train which was stand­
ing there.

(b) The accident was caused by 
the parting of the goods train, due 
prima facie to the oreakage of the 
yoke of the 7th vehicle fr jm the en­
gine of the goods train while it was 
being hauled on a long steep rising 
gradient.

(c) One passenger died and 46 pas­
sengers and 2 Railway employees on 
duty received injuries, the injuries to 
one passenger and the driver of the 
passenger train being grievous. The 
names of the persons killed a ad in­
jured are being ascertained and will 
be placed on the Table of the House 
in due course.

In the case of the passenger train, 
its engine and tender and the first 
coach consisting of luggage, brake and 
III class women compartment suffer­
ed heavy damage. The brake-van 
of the goods train was completely 
smashed and the next five wagons 
were damaged partially.

Shri Kamath: Is an enquiry being 
held and, If so, by whom?

Shri Santhanam: A statutory en­
quiry by the Government Inspector 
of Railways was held on 31st May.
1951 and 1st June, 1951.

Shri Kamath: Had it been com­
pleted?

Shri Santhanam: He has sent only 
provisional findings, and we are 
awaiting his report.

R i p o r t  o p  the  J udictal En q u ir y  in ­
to  THE cause  op  ACaDENT TO TOOFAK

E x p r e s s  o n  13th  A u g u s t , 1990.

Shri SIdhya: Will the Minister of 
Sailways be pleased to refer to the 
report of the Judicial Inquiry into 
the cause of the accident to the 
Toofan Express on the 13th August 
1950, and state:
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(a) whether it is a fact that a 
number of accidents and detachments 
of hot axle wagons from the trains 
on the particular section of the rail- 
v/ay track where the accident in 
question occurred, took place in the 
recent past;

(b) whether it is a fact that the 
particular portion of the track is 
defective;

(c) when this portion of the track 
vrar. last repaired;

(d) what was the report of the 
Permanent Way Inspector and the 
Executive Engineer on the repairs to 
this track from time to time since 
1946;

(e) whether it is a fact that the 
engine of the goods train was an 
old one;

(f) if the answer to part (e) above 
be in the affirmative, when it was 
last repairedr

(g) when the driver of the goods 
train was appointed to that post, and 
whether his past record of service 
was without blemish;

(h) whether the driver of 7 Up 
Toofan Express had a red light 
which he was supposed to keep In 
his possession, and whether he fnade 
use of it at the moment;

(i) what remedial measures Gov­
ernment have taken or propose to 
tnke to prevent recurrence of such 
accidents in future; and

(j) what are Government’s reac­
ts ons to the technical side of the 
evidence tendered by independent 
witnesses and the Bihar State offi­
cials? .

The Minister of Stote for Transport 
and Railways (Shrl Santhanam):
(a) No. There was only a derailment of 
one wagon on Up goods train in July, 
1950, on the section between Durgauti 
and Karmnasa and this too was on 

jother track about three miljes 
away from the place of derailment of 
320 Down goods train.

(b) No.
(c) and (d). Apart from receiving 

normiil routine attention, the iract 
was last through-packed between 19th

24th December* 1949 and the 
picking up of slacks had been done 
on 9th April 1950. The Superin­
tendent of works and the Permanent 
Way Inspector had inspected the tracRT 
on 9th August, 1950 and 11th August, 
1950 resp^tively and had found no 
dcte<’t Reports on the repairs slnc  ̂
1U46 are not readily available.

(e) and (f)., The engine had been 
in service for 37 jears against a

normal service of 40 years. It was 
in good serviceable condition and had 
passed its quarterly and half-yearly 
examinations on 19th Msiy, 1950 and 
the monthly exmination on 21st July
1950.

(g) On 6th March, 1948. His ser­
vice record as a driver had some 
adverse entries.

(h) As there was no occasion for 
the driver of 7 Up Toofan Express to 
use a red light so far as the accident 
was concerned,* the question of tlie 
possession of one by him did not 
arise and was not gone into.

(i) More intensive patrolling of the 
railway lines in collaboration with 
State Governments where necessary; 
Introduction of certain mechanical 
devices in Permanent-way sti-ucture 
so as to make tampering with it 
difficult are some of the measures 
taken towards prevention of accidents 
caused by sabotage.

(j) The Government do not consider 
the technical side of the evidence 
tendered by witnesses produced by. 
the Bihar Police of any value for 
reasons recorded b y  the hon. Judge 
in his report. 'Hie Government entire­
ly agree with these reasons.

Shri Sidhva: The hon. . Minister 
stated that the last Inspection by the 
Permanent Way hispector was made 
in August, 1950. What are the rules 
regarding the inspection of these 
tracks; within what period is each 
track to be examined to see whether 
it is in safe condition?

Shri Saotliaiuun: T h ^  are in the
Railway rules which I think arc 
available in the Library, I have not 
looked them up. But, as 1 have 
stated, it was inspected oî  11th 
August, 1930.

Shri Sidhva; I wanted to know 
what are the rules exactly.

Mr. Speaker He says the rules arc 
there and he may refer to them.

Shri Sidhva: I cannot refer to them 
unless my question, is definitely put 
down there. May I know whether 
the rules have been complied with.

Mr. Speaker: He wants to know 
whetlier the rules, whatever they may
02, have been complied with.

Shri Santhanam: Yes, Sir, I pre­
sume so.

,Shri Sidhva: May I know whetlfer 
according to the Bihar Government 
officials and the independent evidence 
that was tendered the accident 
occurred beyond the bridge and not
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at the place where actually it was 
shown, if that is so whether the 
Ministry has taken care to enquire 
into the matter, and whether it is a
(a ct?

Shri Santliaiiaiit: The Special Judge 
who was appointed has gone into it 
in detail and has given his findings. 
We cannot go behind his findings,
 ̂ Shri Sidhva: May I know whether 
the Railway Inspectors have given 
evidence that this was not due to 
sabotage?

Mr. Speaker: Order, order. He Js 
now going into the merits of the
judgment.

Shri Sidbva: May I know how 
many withesses on behalf of the 
Bihar Government were examined?

Mr. Speaker; I do not think all
these Questions are permissible after 
(be judicial enquiry.

Shri Sidhva: What was the condi­
tion of the sleepers on the damaged 
track?

Mr. Speaker: Was it not considered 
in the .ludicinl enquiry?

Shri Sidtira: I do not know. My
information is......

Mr. Speaker: Whatever may be his 
information, he must be satisfied wtth 
the iudirial enquiry and the finding 
of the Judge. Had it been a depart­
mental enquiry, matters would have 
been different. But when a judicial 
enquiry has gone into the matter at 
length one need not go into all these 
details of facts-

Shrl SidliTa: But soma of them 
are......

* Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS 
U pp e r  D iv is io n  C l e r k s

*4925. Shri Batman: Will the Mini»> 
ter of Home Affairs be pleased to 
state: *

(a) whether Government were con­
sidering the desirability ol introduc­
ing an intermediate grade of upper 
division clerks between the grade of 
assistants and routine clei k̂s;

(b) whether the scheme has been 
flnailsed;

(€) wh»t would be the pay and
emolument? of this ^ade; and
138 PSD

(d) what would be the distiiiGt 
functions of such upper division clerks 
as distinct from routine clerks and 
assistants?

The Minlaier of Home Allain (Shi’ 
Rajagopalachari): (a) Such a grade of 
clerks already exists in non-Secreta­
riat offices and the question of intro­
ducing it in the Secretariat is under 
consideration.

(b) and (c). The Scheme has not 
been finalised.

(d) Such upper division clerks will 
be engaged on work which is not of 
so routine a nature as to be entrusted 
to lower division clerks, and which 
yet need not take up the time of the 
Assistants.

W elfare  op  S cheduled C astes

*4935. Shrt Balmlkt: Will the Minis­
ter of Qome Affairs be pleased to 
state the amount which Government 
of India are spending on the welfare 
of Scheduled Castes and other back­
ward classes in the Centrally Admi­
nistered Areas?

The Minister of Home Affairs (Shri 
Rajagopalachari): I place on the Table 
of the House a statement containing 
the required information in respect 
of Delhi, Ajmer, Coorg and Andaman 
and Nicobar Islands. [See Appendix 
XXVIII, annexure No. 29.]

Q u a r t e r s  fo r  S w e e p e r s

*4936. Shri Balmlki: Will the Minis- 
*ter of Health be pleased to state:

(a) the number of quarters built 
for the sweepers of the Municipal 
Board in the CentraUy Administered 
Areas during the last six years; and

(b) the contribution of Government 
towards the expenditure incurred in 
this connection?

The Minister of Stale for Rehahî  
litation (Shri A. P. Jain): (a) 309
excluding Kutch, information regard­
ing which is 9till awaited from the 
Chief Commissioner. It will be fur­
nished to the House in due course.

(b) Government have not contribut­
ed anything directly towards tiie 
expenditure incurred. They, how­
ever. help the Municipal Boards by 
giving them granti -̂in-aid and loans 
wherever necessary.

CiiAifGK or T e x t  B oo k s

*4947. Shri Deahbandhit Qupta:
Will the Mini5ter of Education be 
pleased to state:

(a) whether it is a fact that Text 
used in Primary and Secondary 

Schools in the Ontrally Administered 
A m *  MT9 cb«nf*d
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results in unnecessary loss of money 
to students and parents; '

(b) whether there is any proposal 
under the consideration of Govern­
ment to appoint a Committee to go 
into this question and standardise 
school text books with a view to 
avoid frequent changes; and

(c) how many times text books 
were changed in the State of Delhi 
during the last five years?

The Minister of State for Rehabi- 
lltation (Shrl A. P. Jain): (a) No, Sir.

(b) No, Sir.
(c) Text Books for Primary Schools 

were changed twice and books for 
Secondary Schools once.

FOREir.NERS IN INDIA

•4948. Shrl Krishnanand Rai: Will 
the Minister of Home Affairs be pleas­
ed to state:

(a) whether in the recent censu.*:, 
figures have been ascertained as to 
the number of foreigners residing in 
India at present, if so, their numbers;

(b) the name of the country, the 
nationals of which are residing here 
in largest numbers; ^nd

(c) whether some persons of foreign
countries have acquired citizenship 
right in India recently, if so. what is 
their number? •

The Minister of Home Affairs (Shii 
Rajagopalachari): (a) and (b). This 
information will be available after 
tabulation is completed, which will 
take some months.

(c) Yes, Sir. The information is 
being collected frc^n State Govern­
ments and will be laid on the Table 
of the House.

Coal M ine

•4949. Shrl Sohan Lai: Will the
Minister of Natural Resources and 
Scientillc Research be pleased to 
state; *

(a) whether any coal mine has been 
discovered by Calcutta geologists in 
Silchor Area; and

(b) if so. the variety of coal dis­
covered?

The Minister of Natural Resources 
and Scientific Research (Shrl Sri
Prakasa): (a) and (b). The Geolo­
gical Survey of India report that a 
limited company who hold a prospect­
ing licence for coal in Borail Hills 
of Cachar, have had a .survey carried 
out by pHvate geologists from Cal­
cutta. The area surveyed is reported

to be about two sq. miles in the 
Borail Hills of Cachar about 18 miles 
north of Silchar town and accessible 
by motor from Silchar. ,

E x p l o r a t o r y  M in in g  S e c t io n

•4950. Shrl S. C. Samanta: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state.v

(a) what special investigations were 
made by the exploratory mining sec­
tion in the years 1949 and 1950;

(b) how much money was spent on
the investigations and what were their 
findings; and *

(c) whether investigations are
going on in the year 1951-52 if so,
where?

The Minister of Natural Resources 
and Scientific Research (Shrl Sri  ̂
Prakasa): (a) to (c). A statement 
giving the information available is 
laid on the Table of the House. [See
Appendix XXVIII, annexure No.
30.]

S ch em e  to  A id M e r it o r io u s  I ndian  
S tu den ts

•4951. Shrl S. C. Samanta: Will the 
Minister of Education be pleased to 
state: ^

(a) how the scheme introduced in 
1947 to aid meritorious Indian stu­
dents who had gone abroad for studies 
at their own expense, but owing to 
unforeseen circumstances were not in 
a position to complete their course 
without assistance, worked in later 
years;

(b) the number of such students 
who have been given assistance so far 
and in which subjects and in which 
places; and

(c) how many applications are 
pending for grants or loans for 1950-51 
and 1951-52?

The Minister of State for Rehablll- 
taUon (Shri A. P. Jain): (a) On the
whole the scheme has worked satis­
factorily and all deserving student? 
have been helped. ;

(b) Looms have so far been granted 
to 48 students. A statement showing 
the subjects and places of study of 
the students is laid on the Table of 
the House. [See Appendix X^tVIU. 
annexure No. 31.]

— (c) Seven applications out of those 
received in 1950-51 and four other 
received in 1951-52 are under consi­
deration.
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R e p a t r u t io n  o f  I n d ian  C a p it a l  p r o m  
F o r e ig n  C o u n t r ie s

*4952. Shrl Amolakh Chand: Will
the Minister of Finance be pleased to 
state:

(a) whether Government propose to 
amend sections 42 and 43 of the 
Indian Income Tax Act to facilitate

 ̂repatriation of Indian capital from 
foreign countries by exemption of 
taxes on remittances of capital and If 
so, what capital is likely to be attrac­
ted for industrial development; and

(b) what is the amount of tax re­
covered from such persons in the last 
financial year and estimated for t̂he 
current financial year under this 
head?

 ̂ The Minister of Finance (Shri C.
 ̂ D. Deshmukh): (a) Government pro­

pose to amend section 4 of the Indian 
Income-tjux Act, 1922, to achieve 
this purpose, but it is not possible to 
say what capital will be attracted to 
industrial development by this conces­
sion.

(b) Probably the hoo. Member re­
quires the figure of tax realised 
during the year 1950-51 on incomes
remitted to India from foreign coun­
tries. This figure is not*yet available,

. but on the basis of the statistics for
1948-49 and 1949-50, the average
annual tax on such income realised
during those years was of the order 
of Rs. 133 lakhs.

W. H. O. F o u r -y e a r  Plan

*4953. Shri Amoiakh Chand: Will 
the Minister of Health be pleased to
state:

(a) the amount budgeted by the
eWorld Health Organisation for India
OS a part of the four-year plan to 
begin from 1952 and the heads of 
expenditure thereof; and

(b) the names of the places where 
new clinic centres to control. T.B., 
Malaria and other epidemics will be 
opened?

The Minister of State for Rehabi­
litation (Sliri A. P. Jain): (a) and
fc(b). The information reauired is not 
available at present.

: (v)
TtRT #  f ’lT ftf

% a m ft  I  ?

(w ) fTnf w r

Pp^ atr T?T t  ? 

(»r) vrofto #ffr, ^
’I  if)' ^

I ?  •

W o m e n  A u x il ia r y  F o rcc

[*4953-A. Shri Jangde: (a) WIU 
the Minister of Defence be pleased to 
state whether the "Women Auxiliary 
Force"' continues to exist even after 
the war?

(b) If so, what are its functions 
and on what lines is it being reorga­
nised?

(c) What are the functions of 
women recruited to Indian ^aval, 
Air or Land Forces?]

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) No.

(b) Does not arise.
(c) Women are not recruited to the 

Armed Forces, except in the Military 
Nursing Service and in the Army 
Medical Corps.

U n iv e r s it y  C o m m is s io n

M955. Shri S. N. Das: Will Ihe 
Minister of Education be pleased to 
state:

(a) whether Government have coii- 
sidered the reconunendation of the 
University Commission regardingthe 
development of higher education In 
rural areas; and

(b) which of the States have taken 
up this work on the lines suggested
by the Commission?

The Minister of State for Rehabi­
litation (Shri A, P. Jain): (a) The
matter Is ohe mainly for the Stat* 
Governments to consider.

(b) This Information is not avail­
able with the Central Government

O bscene ADVERTiSEMEim

*4956, Shri Raj Kanwar: WiU the 
Minister of Home Affairs be pleased
to state*

(c) whether Government are aware 
that obscene advertisements, photo­
graph? and pictures are frequently 
published in many dally newspapers 
throughout the country;
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(b) if so, what steps Government 
propose to take in the matter; and

(c) whether there ?jre any Central 
or Local Acts to deal effectively with 
such cases and if so their names and 
the number of prosecutions launched 
under them during the past three 
years?

The Minister of Home Affairs (Shri 
Rajaffopalachari): (a) and (b). Tlie 
appraisement of obscenity varies from 
individual to individual and from 
time to time. So much printed mate  ̂
rial has been in circulation recently 
that it is difficult to say to what ex* 
tent it has passed the bounds of 
decency. I am accordingly unable to 
answer the question with any degree 
of precision. It is not also possible 
for Government to take steps for pro­
hibition or prosecution for alleged 
obscenity without incurring adverse 
comment from various types of critics. 
The prosecutions have necessarily 
been very few.

(c) Section 292 of the Indian Penal 
Code and Section 521 of the Code of 
Criminal Procedure deal with obscene 
publications 1 am consulting the 
State Governments regarding the 
legislation wltich they have on the 
subject as well as the steps that they 
have taken to deal with the publica­
tion of obscene advertisements etc. 
The information collected will be laid 
on the Table of the House in due 
course.

• D earness A llowance

♦4957. Pandit . Munishwar Datt 
Uiiadhyay; Will the Minister of 
Finanee be pleased to state;

(a) whether Government propose 
to enhance the Denrness Allowance of 
the employees of the Central Go\ • 
ernment;

(b) the present rate of Dearness 
Allowarice, and what it is to be now 
after enhancement: and

<c) what additional provision it 
will require to meet this expenditure?

The Minister of Finance (Sliri €. 
1). Oeshmukli): (a) No. Sir.

(b) The present rates of Dearness 
Allowance art as follows:—

Pay Dearness Allowance

Pay Dearness Allowance

A—Won^Gasetted officers and married 
gazetted officers^

Upio Rm. 00 
Hs. 90--100 
R«. 101^150

Ha. 95 pvr iiontiieni. 
M 45 „
f* fiO t*

Kb. 161— 200 Ra. 66 permeniem

Ra. SOI—SSO «0 „ ft

RB. 261— 300 ., 60 „ f»
B«. 301— 600 .. 70 „ ff

B«. AOl—7S0 .. «6 „ 1t*
Ba. 781— 1,000 .. 100 ,. »»

B b. 1,001— 3,000 10 per cent, of poy buJi- 
ject to a max imum of 
Ha. 180 per moniom.

lis. 3,001—2,150 The amount by which 
the pay falls short of 
Rs. 2,160.

B— Unmarried gazeetted ojpcen,

Upto R«. 1,000 10 percont. of pay aub-^
j^ t to a nunimum 
Kfl. 40 and a maxinaim of 
Rs. 75 per raensem.

Rfl. 1,001—1,076 The r.Miount by which 
the pay falls short o f 
Rs. M76.

The latter part of the question does 
not arise.

(c) Does not arise.
L e p r o s y  H o s p it a l , G o u r ip u r

*4958. Dr. M. M. Das: WiU the
Minister of Health be pleased to state 
whether any contribution has been 
made or proposed to be made towards 
the construction or maintenance of a 
Leprosy Hospital at Gouripur in West 
Bengal by the Government of India?

The Minister of State for Rehabi- 
lUatioB (Shri A. P. Jain): No.

Es t im a t e s  C o m m it t e e

*4959. ShH Sidhva: Will the Minister 
of Finance be pleased to state:

(a) whether the Estimates Com­
mittee’s recommendation on the 
Ministry ol Commerce and Industry 
for the reduction of 70 Assistants, 11 
Superintendents and 75 Clerks in the 
Commerce Ministry has been imple­
mented; <

(b) whether any post of Joint Secre­
tary in the late Commerce Ministry 
has been abolished; and

(c) how many Joint Secretaries, 
Deputy Secretaries and Assistant 
Secretaries were there In the Minis­
tries of Commerce and Industry and 
Supply before amalgamation and how 
many are there todaj?
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The AliiUa^r of Finanee (Shri C. 
D- Deshmukh): (a) to (c). This re- 
'.‘ommendation has become out of date 
as a result of the reconstitution of the 
Ministries o£ Commerce and Industry. 
Works, Ppoductdon and Supply and 
Natural Resources and Scientific 
Research. A statement showing the 
strength before and after the merger 
is laid on the Table of the House. 
[See Appendix XXVIII, annexure No. 
32.]

Certain portions of the work have 
been transferred to Transport and 
Finance Ministries.

A m a l g a m a t io n  o r  Im p o r t  anb  E x p o r t  
C o n t r o l  O r g a n is a t io n s

*4960. Shri Sidhva: WiU the Minister 
of Finance be pleased to state:

(a) whether the recommendation of 
the Estimates Committee on the 
Ministry of Commerce for the amalga­
mation of Import and Export Control 
Organizations has been implemented;

(b) If not, what are the reasons; and
(c) whether any retrenchment has 

been made in these organizations last 
year or this year?

The Minister of Finance (Shri C. 
D. Desbmukh): (a) and (b). The 
Offlces of the Chief Controller of Im­
ports and the Chief Controller of 
Exports have, wilfti effect from tflie 
1st March, 1951, been amalgamated 
under one head ahd, as a first step, 
the administrative branches of the 
two oflRces have been merged into 
one. The decentralisation proposals 
are now in the process of implementa­
tion and as soon as a decision is 
taken in regard to the extent of licens­
ing which can be transferred to the 
Port Offices, the strength of the staff 
required at headquarters will be de* 
termined. Additions to the staff at 
the Ports in consequence of the 
decentralisation scheme will be work­
ed out on the basis of approved 
scales. The exact saving can be 
known only after the revised strength 
both at headquarters and at the Ports 
is fixed.

(c) Yes, Sir. On the export side, 
the number of staff reduced in 1950-51 
was 60, and this year 11. Compared 
to 1950-51 budget, there is a reduc­
tion of Rs. 3*83 lakhs in the current 
year’s budget.
L ocal  F in an ce  CoM M rrTEs’s  R e po r t

Shri SidhTa: Will the Minis­
ter of HeiMi be pleased to state:

(a) whether Government have con­
sidered the recommendation of the 
Local Finance Committee; and

(b) if so, what action Gk>vernmeDt 
propose to take to implement the 
recommendations?

The Minister of State for BehahiU- 
talion (Shri A. P. Jain): ra) and (b). 
The recommendations contained in 
the Report of the Local Finance En­
quiry Commitlee are prioiarily for
the consideration of the State Govern­
ments. Copies of the Report have 
already been furnished to these Gov­
ernments. As regards the recommen­
dations which concern the Govern­
ment of India, they are still under
consideration.

C asi;:8 umdkr C e n tr a l  E x a s E  Laws
*4961-A. Shri Klshorimohaa Tri- 

paihi: ,(a) Will the Minister of
Finance be pleased to state the
total number of cases under the
Central Excise laws relating to
tobacco in which offenders were
penalised with fines and confiscation 
of tobacco in each of the two years 
1940 and 1950? -

(b) What was the total value of
fines realised and sale proceeds of 
c'onliscated goods?

The Minister of Finance (Shri C. 
D. Deshmokh): (a) and (b). The 
particulars are being collected and 
will be laid on the Table .̂f the House 
as soon as possible.

T ibetan  R efu gees

'*'4961-3. Shri Krishnanand Rai:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether there has been any 
influx of refugees into Indian territory
from Tibet since the entry of Chinese 
forces there; #nd

(b) if .so, the number of such 
refuRces and the regions where they 
have settled?

The Minister of Home Affairs (Shri 
Rajagopalaoharl): (a) No, Sir.

(b) Does not arise.
V alue  or E x p o r t s  in  F o r e ig n  

E xch ange

* m i C. Shri S. N. Das: Will the 
Minister of Finanee be pleased to 
state:

(a) whether any efforts have been
made by Government to make an 
estimate as to what proportion of our 
total dollar earnings are not being 
properly credited to the country's 
foreign exchange account but are be­
ing held abroad by Indian nationals;

(b) whether it is a fact that every 
exporter has to undertake to surren­
der to the Reserve Bank the declared 
value of his exports; and
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(c) what is the machinery set up 
to ensure that such declared value is 
the correct one?

The Minister of Finance (Shri C. 
D. Oeshmukh): (a) It has not been 
possible to estimate the extent of 
dollar earnings that are kept out of 
our foreign exchange account in con­
travention of the exchange control 
regulations.

(b) Yes, Sir.
(c) The declarations given are 

scrutinised with reference to the 
invoices and the shipping documents 
both by the Customs Authorities and 
by the Reserve Bank of India in 
order to check that the declarations 
covcr the sale proceeds as entered in 
these documents.

A d v is o r y  B odies

*4962. Starl Ganamnkhi: WUl the 
Minister of Information and Broad* 
castinrfc be pleased to state:

(a) the types of advisory bodies 
attached to A.I.R. stations and their 
functions;

(b) whether Programme and Rural 
Advisory Committees have been formed 
for Hyderabad and Aurangabad A.I.R. 
stations; and

(c) if not the reasons therefor?
The Minister of State for Transport 

and Railways (Shrl Santhanam):
(a> There are four types of Advisory 
bodies attached to All India Radio 
stations; •

(i) Programme Advisory Com­
mittees.

(il) Rural Advisory JUommittees.
(Ill) Consultative Panels for In­

dian Music.
(iv) Consultative Panels for

Educational Broadcasts.
The Programme Advisory Com­

mittees are consulted on matters relat­
ing to all programmes and are ex­
pected" to keep All India Radio in 
touch with local opinion in the matter
of programme construction. The
othor bodies, as their names imply, 
are consulted on matters related to 
the specific programmes for which 
they are constituted.

(b) A Programme Advisory Com­
mittee has since been formed for the 
Hyderabad Station. The question of 
constituting a Rural Advisory Commit­
tee for that station is engaging atten­
tion. The constitution of similar Com­
mittees for Aurangabad is under 
consideratiQii.
(c) Does rtot arise.

P o iN t  F o u r  P r o g r a m m e

*4963. Shri Sanjivayya: Will the
Minister of Natural Resources and 
Scientific Research be pleased to
state:

(a) whether a few specialists have 
been asked for under the Point Four 
Programme for the Geological Survey 
of liidia; and

(b) whether some officers of the de­
partment have been sent abroad for 
further training?

The Minister of Natural Resources 
and Scientific Research (Shrl Sri 
Prakasa); (a) Yes, Sir. Four experts 
were asked for, namely:

(i) One Economic Geologist;
(ii) One Ground Water Geologist;*

(iii) One Geophysicist; and
Uv) One Engineering Geologist.

Of these, two. namely, the Ground 
Water Geologist and the ticonomic 
Geologist arrived in January, 1951 
and March, 1051 respectively. Nego­
tiations to obtain the other two  ̂
experts, viz. a Geophysicist and an' 
Engineering Geologist are continuing.

(b) Since 1945, seventeen officers 
of the Geological Survey of India 
have been sent abroad for further 
training by the Government of India 
on study leave and on deputation arid 
one officer under the United Nations 
Fellowship Scheme. One more Officer 
is proceeding on study, leave very 
shortly. In addition, two officers 
from the Geological Surx.ey of India 
will shortly be sent abroad for train­
ing in Geophysics under the Point 
Four Programme and efforts are be­
ing made to send four more officers 
from the Geological Survey of India 
for training under this Scheme.

C o m p e n s a t io n  to  P r e -fab ricated  
S ta l l  H o ld ers

*4964. Shri Kamath: Will the
Minister of Health be pleased to state:

(a) whether It is“̂ a fact that prefa­
bricated stall-holders on Queensway, 
Irwin Road and Panchkuin Road 
applied for compensation against the 
damage caused to the stalls and their 
contents during the rains last year and 
by fire subsequently;

(b) if so, whether any compensation 
has been paid or is proposed to be 
paid; and

(c) if not, why not?
The Minister of State for Reliabilita 

tion (Shri A. P. Jain): (a) Yes.
(b) and (c). No Compensation wa<: 

paid or is proposed to be paid. How- 
*everr a sum of Rs. 2,500 was distri­
buted fiom the Prime Minister’s 
Relief Fund among the six stall-holders 
affected.
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Banks

«4965. Sbri Balmikl: Will the
Minister of Finance be pleased to state:

(a) the names of banks who were 
asked to stop receiving fresh deposits, 
by the Reserve Bank of India during 
1947-48, 1948-49, 1949-50 and 1950-51;

(b) the reasons for issuing such 
directions by the Reserve Bank of 
India; and

(c) the effects of such directions on 
the business of the banks concerned 
in particular and the banking businfess 
in general?

The Minister of Finance (Shri C. 
D. Deshmukh): (a) to (c). The re­
quired information is being obtained 
from the Reserve Bank of India and 
the same will be laid on the Table 
of the House in due course.

GHANTS to  iNSnTUTlONS

*4966. Dr. Deshnmkh; Will the 
Minister of Educatioo be pleased to
state:

(a) whether Government give any 
grants-in-aid to the * various private 
educational institutions in the Cen­
trally Administered Areas and ff so, 
what is the percentage; and

(b) whether Government propose to 
lay a statement on the Table giving 
the names of such institutions?

Kehabi-
litotion (Shri A. P. Jain); (a) Yes. 
Sir. The basis of grarits-in-aid to 
recognized private schools and schools 
maintained by Local Bodies varies 
from area to area.

(b) No, Sir. The labcoir and time 
involved in collecting the information 
will not be commensurate with the 
results likely to be achieved.

D r a f t  E du cation  R e g u la t io n s

•4967. Shri Ganamnkhi: WIU the
Minister of Health be pleased to state:

(a) whether the Education Regula­
tions 9Hb-Committee appointed by Uie 
Pharmacy Council of India has pre­
pared draft education regulations;

(b) if so, whether they have been 
forwarded to Part ‘B’ States for com­
ments;

(c) whether Government have 
approved these regulations; and

(d) if so, when do Government pro­
pose to enforce these regulations in 
Part ‘B’ States?

The Minister of SUte far Rehablli* 
taiion (Shri A. P. Jain): (a) Yes.

(b) The Pharmacy Act, 1948. as it 
stands at present, does not apply to 
Part B States. The draft F<iucalion 
Regulations were not therefore for­
warded to Part B States for commenfl 
when they were sent to other States.

(c) Yes. The Education Regulations 
will shortly be published in the 
Gazette of India,

(d) The question of amending the
Pharmacy Act, 1948 for extending it 
to Part B States is under considera­
tion. The question of enforcement of 
the Education Regulations in Part B 
States will arise only after the pro­
visions of the Pharmacy Act have 
been extended to those States and 
Pharmacy Councils have been consti­
tuted in the States as required under 
the ^ct. ^

I n te r n a t io n a l  M o n e t a r y  F und

*4968. Shri Jnani Ram: WiU the
Minister of Finance be pleased to 
state:

(a) the amount contributed to the 
International Monetary Fund and 
Bank in the year 1950-51; and

(b) the amount withdrawn from 
the Fund during that period?

The Minister of Finance (Shri C. 
D. Deshmukh): (a) Apart from the 
interest and commission charges on 
the purchases of dollars already made 
from the International Monetary 
Fund and loans drawn from the Inter­
national Bank for Reconstruction and 
Developn;)ent, no other contributions 
have been made to these institutions 
during the year 1950-51.

(b) No amount has been drawn 
from the International Monetary Fund 
during 1950-51.

N atio na l  S c ie n t if ic  L abo ra t o r ie s

4̂969. Pandit M. B. Bhargava: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) the number of scientists and 
the subjects in which research work 
is being carried on in the National 
Scientiflr Laboratories of India and 
how many of the scientists working 
there are Indians and how many non- 
Indians; and

(b) the total expenditure incurred 
by the Government of India on these 
Institutions during the years 1949-50 
and 1950-51 and the amount of ex­
penditure estimated to be incurred 
during the year 1951-52?

The Minister of Natural Resources 
and ScientlAc Research (Shri Sri 
Prakasa): (a) There* are 62 scientists 
working In the National Laboratories, 
of whom six are non-Indians. A
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statement giving the subjects in 
which research is beinij carried out 
and the more important problems of 
research undertaken in the* National 
laboratories is placed on the Table 
of the House. [See Appendix 
XXVIII, annexure No. 33.]

(b) A statement giving details is 
placed on the Table of the House. 
[See Appendix XXVIII. annexure No.
34.1

G r a n t s - in -aid  to  S tates

*4070. Shri P. Basi Reddi: WUl th«
Minister of Finance be pleased to 
state:

(a) the names of the States that 
have received grants-in-aid of their 
revenues under clause (1) of Article 
275 of the Constitution; and

(b) the grant sanctioned by Govern­
ment during 1950-51 and 1951-52 under 
the said provision of the Constitution?

The Minister of Finance (Shri C. 
a  Deshmukh): (a) and (b): A
statement containing the information 
is laid on the Table of the House. 
[See Appendix XXVIII, annexure No. 
35.]

F o r e ig n e r s  in  India

*407L Shri P. Basi Reddi: Will the 
Minister of Home Affairs b  ̂ pleased 
to state:

(a) the number of foreigners resid­
ing in India at ihe commencement of 
the Constitution;

(b) the number of applications
made by foreigners up to date for re­
cognition as Indian citizens imder
clause (c) of Article 5 of the Consti­
tution; and

(c) the number of foreigners re­
cognised up to date as Indian citizens 
uiider the said provision of the Con­
stitution?

The Minister of Home Affmirs (Shri 
Rftjagonaiachari): (a) to (c). The
information is being collected and
will be laid on the Table of the House 
in due course.

A l l - I ndia  C o u n c il  o r  T ech nical  
Ed u cation

*4972. Shri Shankaralya: Will the 
Minister of Education be pleased to
state:

(a) whether the All-India Council 
of Technical Education has set up any 
Eswert Committee to assess the 
(jUlferent types of Radio Engineers 
and Technicians and formulate suit­
able courses of study;

(b) if so, whether any report has 
been presented by this Committee and 
what action has been taken thereon;
and

(c) whether grants have been given 
to any University or Institutes of 
Science for impro^ng and developing 
the training facilities in Radio and 
Communication Engineering; if so with 
what result?

The Minister of State for Rehabi* 
litation (Shri A. P. Jain);, (a) Yes.

(b) The Committee has reported Tb 
the All India Board of Technical Stu­
dies in Engineering and Metallurgy, 
on the difTerent types of pensonnel re­
quired in the field of Radio Engineer­
ing and has prepared a scheme for 
the training of the Senior Personnel. 
The Board has directed that the 
scheme be circulated to educatlional 
institutions and employing authorities 
concerned for comments. The work 
of the Committee is continuing .and 
schemes of training of other categories 
of personnel are under the considera­
tion of the Committee.

(c) Yes. A statement of grants 
given is laid on the Table of the 
House. As a result of these grants 
the institutions have been able to 
improve the instructional facilities 
resulting in better standards of 
training.

STATEMENT

Qrants
K»ni© of IriB- Buildings 

titution
Equip­
ment

Recur­
ring

(1060­
1951

Ks. Bs. R«i.
/I) Department of 

Radio Physics 
and Electro­
nics, Caloutta 
University. 8,00,000 1,12,000 25,000

(2) Department of 
Electrioal 
Commimioation 
Engiaeoring,
IndiAn Insti­
tute of Science, 
Bangalore. *,30,000 2,04,512 20,000

Em p l o y a «en t  of F o r e ig n e r s  in  A. I. R,
*407X Shri Ansari: Will the Minis­

ter of Information and Breadcasling
be pleased to state how many foreigners 
are working under All India Radio 
and to what countries they belong?

The Minister of State for Transport 
and Railways (Shri Saathanam):
35. They belong to China, Burma. 
Indonesia, W ŝti Pakistan, Afghanis­
tan, Iran, Iraq, Lebanon, Palestine 
and Egypt
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W ater Scarcitt hi AKDAMAirt

*4974. Shri Kannamwar: WiU the 
Mlnisttr of Btme Affain be pleased to 
itate:

(a> whether there Is water scarcity 
hi the Andamans during the period 
March to May every year and if so» 
what steps have so far been taken to 
meet the shortage of water there; and

(b) whether it is a fact that in 
Aberdeen area in Port Blair» public 
have to pay water-taxes?

The Minister of Home AITalri (Shrl 
ftajagopalachari): (a> A report has 
been called for from the Chief Com­
missioner. The required information 
will be laid on the Table of the 
House as soon as it is available.

(b) Yes. Sir.
G zr ls  S chools  im  A k o a m a n s

*4975. Shrimati Dixit: Will the
Minister of Edv'̂ tion be pleased to 
state:

(a> whether there is any Girb 
School in the Andamans; and

(b) if so, whether there is any 
arrangement for teaching domestic 
science to the girl students there?

The Minister of State for Rehabili- 
totton (Shri A. P. Jain): (a) No, Sir. 
Separate classes have however been 
sanctioned for girls in the Port 
Blair High School

(b) No, Sir.
T r i a l  o r  M i l i t a r y  PsRSom ncL or 

JUBBULPUR

*4976. ShH Kamath: Will the Minis­
ter of Defence be pleased to state:

(a) whether the Court Martial ap­
pointed to try the military personnel 
who assaulted some civilians at Pariat 
tank. Jubbulpur, early in 1050 has 
concluded its proceedings; and

(b) if so, what are its findings, con­
clusions and verdict?

The Deputy Minister of Defence 
(MaJor-GeneraJ Himatsinhji): (a)
Yes. ‘

<b) The Officer was found not 
guilty by. the General Court Martial 
on both the charges framed against 
him. However, the C.O.A.S. and 
C-in-C, Indian Army, did not confirm 
this finding as regards the charge of 
using criminal force. Administrative 
action is being taken on this ground.

T r a in in g  A i r c r a f t  “HT-2’*

•4977. Shri Kamath: Will the Minis­
ter of Defence be pleased to state:

(a) when the training aircraft 
'HT-2̂ * of HindusUn Aircraft Ltd. is 
expected to fly;

130 PSD.

(b) lilt ooit of til#  fiotdHms
(c) the sellinf price ot an **HT-Î  

aircraft; and
(d) what engine is being used 1a HI

th e  Deputy Minister of Dcfimee 
(Major-General HimatidnhJI)! (a)
The first prototype of HT-2 is e»;>ect- 
ed to fly some time in the middle ot 
August, 1951.

(b) Two prototypes are being mmnii* 
factured. Together they are expected 
to cost over Rs. 4 lakhs.

(c) This will be fixed after 
types have been flown and 
estimates of cost are available.

(d) The first prototype of HT-2 has 
a Gipsy Major 10 Mark I engine. Th4 
second has a Cirrus Major III engine.

Compulsory RmRtMxmr or Omcuui

418. Dr. Ram Subhag Slaght WiU
the Minister of Defence be pleased to 
refer to a supplementary question 
raised on my Starred Question No. 4081 
asked on the 12th May, 1951 and state 
the number of regular officers who 
have been compulsorily retired since 
August, 1947 after passing their age- 
limit?

The Deputy Minister of Detenee 
(Major-General Himatsinhji): Arm y.^ 
No regular officers have so fa^ actually 
been comDulsorily retired on account 
of age limit since August, 1947. 
Three regular officers and three Spe­
cial Unattached List officers are at 
present on leave pending retirement 
on reaching, or passing, the compu  ̂
sory age limit for retirement.

Navy.—Only one officer has been 
compulsorily retired on reaching the 
age of superannuation since August
1947.

Air Forcc.—Nil.

PtARL SMUCOLINO

419. Dr. Ram Subhag Singh: (a)
Will the Minister of Finance be pleased 
to state whet'ier any case of smuggling 
of pearls out of this country has been 
detected this year by our land or sea 
customs preventive staff?

(b) If so, what is the value of pearls 
detected?

The MtnL5ter of Flaaace (Shri C  
D. I>eshmiikh): (a) and (b). Informa* 
tion is being collected and will be 
piaceĉ pn the Table of the House 
con-fplele. '
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420. Sbrl Raj Kaawar. WiU th«
Minister of Finance be pleased to 
state:

(a) the number of (i) Public Rela­
tions Officers and (U) Liaison OfAcert, 
if any, employed in or under each 
Ministry and its attached offices on 
the 1st April, 1951;

(b) the nature of work done by and 
the name of the Department to which 
each such officer is attached; and

(c) the salary and allowances drawn 
by each such officer?

The Minister of Fiaaaee (Sbrl C
D. Deshmokh): (a) to (c). The infor­
mation 4s being collected and will 
be laid on the Table of the House in 
due course.

Export or W ool

421. Shri Balmlkl: Will the Mhiister 
«f Finance be pleased to state:

(a) the amount of export duty 
realised on the export of wool during 
the year 1950-51;

(b) the amount of duty refunded on 
the export of wool during the above 
period; and

(c) the particulars of cases in which 
the question of granting refund on the 
duty levied on export of wool is pend­
ing sUU?

The Minister of Finance (Shri C.
D. Deshmukh): (a) R s. 1,99,12,000.

(b) and (c). Information is being 
collected and will be laid on the Table 
of the House in due course.
E x p e n d itu r e  o n  P r im a r y  Sc S e c o n d a r y  

S c h o o l s  and  C o l l e g e s

422. Dr. Deshmukh: Will the Minister 
of Education be pleased to state:

(a) the annual expenditure on pri­
mary and secondary schools and 
colleges in each one of the Centrally 
Administered Areas from the Central 
Government Fund; and

(b) the annugl contribution of the 
State Government, and the income in 
each case derived from fees» endow­
ments etc.T

The Minister of State for Rehabili­
tation (Shri A. P. Jain): (a) and (b). 
A statement is attached. [Set 
Appendix XXVIII, ani,exure No. 
16.] In all the Centrally Administer­
ed Areas, excepting Coorg, the funds 
lor the State Governments are provid­
ed by flhe Government of India. 
SoFsrnmewt einendlture In Coqgg Is 
iMt Ireaa Coof« Revenues.

M ica

42S. Shri 8. C. Samanta: Win the 
Minister of Natural Resonrees aa i Selentlfle Research be pleased to state:

(a) whether it is a fact that very 
recently while digging a pond, mica­
like substances have been found in 
abundance at Daspur in the district 
of Midnapur in West Bengal; and

(b) if so, has any officer of the 
Greological Survey of India been de­
puted to investigate and report in 
the matter?

The Minister of Natural Resources 
and Scientiflc Research (Shri Sri 
Frakasa): (a) and (b). A sample of 
a mineral obtained at the time of 
digging a tank in the village of 
Chaiput, Daspur Police Station (Mid­
napur District) was sent to the Geolo­
gical Survey of India by a private 
party in August, 1950. The sample 
on preliminary examination was found 
to be ‘Selenite\ a variety of gypsum. 
Ah officer of the Geological Survey of 
India was then sent to investigate the 
find. He reported that the mineral is 
too sparsely distributed in the mud at 
the bottom of the tank and too small 
In quantity to be of any commercial 
value.

P u blic  C o m p a n ie s

424. Pandit Thakur Das Bhargava:
Will the Minister of Finance be pleased 
to state:

(a) the number of public Companies 
which belong to the Investment Trust 
Companies category and are conse­
quently exempted from the payment of 
super tax by virtue of nr*tiftcation No. 
47 of 9th December 1933;

(b) how many of them are owned 
by non-Indians and how many by 
Indians;

(c) the period during which each of 
Ihe non-Indian Companies has been 
enjoying such exemption;

(d) what is the amount of super tax 
which would have been realised by 
Government, had this exemption not 
been granted, during the period from 
15th August, 1947 upto date;

(e) how many of these Companies 
have been exempted since 15th August,
1947 and how many were exempted 
before;

(f) whether the concession has been 
withdrawn during the last 4 years from 
any of these Companies, if so, from 
how many Companies and for what 
reasons;

(g) are any Indian Companies 
jw ^l^lm ilar advantages in U X. as
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The Minister of Flaanoe (Shri C. 
D. Deshmukh): (a) Five

(b) As they are public limited Com
panies, it is difficult to say whether
their shares are held exclusively by
Indians or non-Indians.

(c) No non-Indian Company enjoys
Immunity from payment of super-tax
at present, since all the five Compa*
nles en joyi^  exemption from super­
tax are Indian Companies.

(d) This figure is not readily avail­
able, but it is being obtained and a 
statement will be laid on the Table of
the House later.

(e) All the Five Companies were
granted exemption before the 15th 
August. 1947.

(f) The concession was withdrawn
Ay  Notification No. 0 of 21st Febru­
ary, 1948 in respect of all the non-
Indian Investment Trust Companies
numbering 28 in all.

(g) It is extremely unlikely that an 
Indian Company would be enjoying
any concession in the U.S.A. There
Is however no super-tax in the U.K.
on Companies.

Excavatzons of Monastery or
Ghoshitaiiama

425. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state: .

(a) whether excavation of the 
monastery of Ghoshitarama at Kau- 
shambl (Allahabad, UP.) was done
by Government;

(b) if not. how was that monastery
excavated; and

(c) what are the finds of that ex­
cavation?

The Minister of State for Rehablli- 
taUon (Shri A. F. Jain): (a) and (b).
The excavation of the monastery of
Ghoshitarama at Kaushambi is being
done by the University of Allahabad 
with the permission of the Departmerit
of Archaeology.

(f) The finds consist of a large
itupa and ancillary shrines, a large
number of fragmentary stone sculp­
tures, a few inscriptions and seals
and pottery.

L and R e c l a m a tio n  S ch em e

426. Dr. Ram Subhag Singh: Will
the Minister of Flaaaee be pleased to 
state: .

(t) the amount of money sanctlooM 
hy the World Bnnir for iimd reclamn- 

$cbmm or thn Q crm m m t of

(b) how much of the sanctioned 
amount has so far been drawn by 
India for that purpose; and

(c) how much land has so far 
been reclaimed under that scheme?

The Minister of Finanee (Shri C.
D. Deshmniih): (a) $10 million.

(b) $4*1 million.
(c) 2^8,708 acres of Kan$ Land

and 31.000 acres of Jungle Land upto 
the third week of May, 1951.

T he A n d a m a n s

427. Shri Kamath; WiU the Minlatw 
of Home Affairs be pleased to state
whether in the Andaman and Niogbar 
Islands, there are still restrictions im­
posed on the movements of general 
public inside Island to and from 
island to i^and and whether it is a fact 
that the public road leading to the 
officers private Gymkhana Club has 
been closed to the general rublic now; 
if so, why?

(b) whether it is a. fact that some 
half a dozen cases of local personnel
in Andamans service have been 
referred to the Government for consi­
dering them for higher posts in view
of their qualifications and experiences,
if so, what action has been ta]|^en on 
those cases; and

(c) whether it is a fact that the 
local people of Andamans are deprived 
of opportunity in the matters of ser­
vices, recruitment and training and 
if so, why?

The Minister of Home Allairs (Shri 
Rajagopalacharl): (a) No restrictions
are imposed on the movements of the 
general public inside the Islands or 
from island to island. The road lead­
ing to the vifficers’ Gymkhana Club is 
not closed to the general public. Only 
motor traffic is n6t allowed on this 
road as it passes through play­
grounds where children play. An 
alternative road is open to such 
traffic. .
‘ (b) A non-official gentleman has

given a list of oersons who, according 
to him, should be promoted to higher 
posts. He has himself sent a copy
of the suggestions to the Chief Com­
missioner of the Islands, No further 
action has, therefore, been taken.

(c) No, Sir. On the contrary, It is 
Government's desire that every en­
couragement Thould be given to the 
local people to fill the posts In the 
Islands. Proposals are under examf- 
natton for taprovlng the facilities for 
their education both in the 
well as on the
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Tile HOHse met at Half Past. Eight 
of th t Clock. 

I MR. SPEAKER i It the Clla iT J 
QUESTIONS A"lD ANSWERS 

(See Part I) 

9-39 A.M. 

MOTION FOR ADJOURNMENT 
EXCLUSION OF HINDI FROM THE SYLL.\-

BUS OF LA.s. 
Mr. Speaker: I have received notice 

of an adjournment motion signed by 
comparatively a formidable number of 
Members of the House-twenty-one or 
twenty-two, whatever it may be. But 
that does not affect the admissibility 
at all. As I understand from the 
hon. the Home Minister that he would 
like to have some time to get the true 
information about the allegations made 
in the adjournment motion, I shall 
take up the question of admitting this 

, motion, on the 8th, that is day after 
tomorrow. He wants to have enough 
time. Bllt that does not mean that 
it will necessarily be admitted. Before 
I consider the admissibility, I should 
naturally like to have a full state-
ment of the facts before me, and 
therefore I am going to take up the 
question on the 8th. 

Some HOD. Members: What is the 
subject-matter? 't • 

Mr. Speaker: If I read the subje41-
matter the inadmissibility will be per-
haps clear. But if hon. Members 
want it I do not mind reading it. 
The subject-matter is-I am giving the 
English translation, it is in Hindi-
that although according to the Consti-
tution ot India, Hindi has assumed 
the "place ot a State language, the 
203 P.S.D. 

lO;!.i9 

Government of India, through an order 
issued recently-we do not know when 
it was issued-have excluded Hindi 
from the syllabus of administrative 
service examinations, e.g. I.A.S. etc. 
That is the subject matter. 

PAPERS LAID ON THE TABLE 
Sl'PPLEMENTARY ST.\TEME~T II !;HOWI~G 

ACTION TAKE~ O~ PROMISES. ETC. 

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan 
Sinha): I bell to lay On the Table a 
supplementary Statement II showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given during the First 
Session of Parliament. 1950. [See 
Appendix XXX]. 

:VIOTION RE CONDUCT OF SHRI 
MUDGAL, M. P. 

The Prime Minister and Leader of 
the House (Shri Jawaharlal Nehru): 
I beg to move: 

"I. That a committee consistinl': 
of Shri T. T. Krishnamachari. 
Professor K. T. Shah, Syed 
Nausherali, Shrimati G. Durgabai, 
and Shri Kashinathrao Vaidya. 
be appointed, 

(a) to investigate the conduct 
and activities of Shri H. G. 
Mudgal, Member of Parliament, 
in connection with certain deal-
ings with the Bombay Bullion 
Association, which include canvas-
sin,t support and making propa-
ganda in Parliament on problems 
like option business, stamp duty. 

. etc. and receipt of financial or busi-
ness advantages from UTe Bombay 
Bullion Association; and 

(b) to consider and report 
whether the conduct ot the hon.· 
Member was derogatory to the· 
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I Shri Jawaharlal Nehru] 
rlignity of the House and incon-
;;istent with the standards which 
Parliament is entitled to expect 
from its Members; 

2. That Shri T. T. Krlshnama-
chari be appointed the Chairman 
of t~e Committee; 

3. That the quorum of the com-
mittee shall be three: 

4. (a) That the Committee may 
hear or take evidence connected 
with the matters referred to the 
S:ommittee or relevant to .the sub-
.Ject z:natter of the inquiry and 
that It shall be in the discretion 
of. the Committee to treat any 
eVIdence tendered before it as 
secret or confidential; and 

(b) Tlrat the Committee may 
hear or take evidence in Bombay 
or any other place in India as the 
Speaker may decide; 

5. That Shri H. G. Mudgal has 
leave to be heard before the Com-
mittee by himself or by Counsel. 
if he thinks fit and that the Corn,:. 
mittee may hear the counsel to 
such extent as they think fit on 
behalf of any other person; 

6. That the han. the Speaker 
may from time to time issue such 
directions to the Chairman of the 
Committee, as he thinks necessary 
for regulating the procedure and 
organisation of the work of the 
Committee." 
This is an unusual motion and I 

believe it is the first time that such a 
motion has been placed before Parlia-
ment. I hesitated for some time be-
fore doing so and gave careful con-
sideration to the matter. The dignity 
of the House and the ptoper behaviour 
of every han. Member is dear to the 
House and I felt that any action taken 
by a Member, which might not be in 
consonance with propriety and good 
behaviour and what is expected of him 
should be inquired into. That would 
be fair both to the House and to the "-
Member concerned. 

. Some time ago, in March, informa-
tIon reached us that at a Board meet-
ing of the Bombay Bullion Associa-
tion held on the 9th March 1951 the 
President informed the Dir~ctors' that 

. in connection with some of the pro-
ble~s like option business, stamp 
duhes. etc., about which the Associa-
.tion wanted to agitate, a Member of 
Parliament had agreed to canvass sup-
port and make propaganda in Parlia-
ment on payment of Rs. 20,000. The 
name of the Member was mentioned. 

There was some opposition to this pro-
posal, but ultimately the Directors 
decided that Rs. 5.000 shOUld be utilised 
lor this purpose. This was recorded 
in the minutes of the meeting, though 
no name was mentioned. 

At a subsequent meeting of the 
Board of the Bullion Association held 
on the 30th March, the President in-
formed the Members that Rs. 1,000 out 
of the Rs. 5,000 sanctioned by the 
Board, had been paid to Shri Mudgal 
who was already moving the matter 
actively. It was further stated that 
Shri Mudgal had invited lTim to Delhi 
to meet some of the M.Ps and the 
Ministers concerned, with whom he was 
arr<'nging interviews. Shri Mudgal 
had pro:nised to put questions in Par-
liament and thus create the necessary 
at'!losphere for getting support to the 
objectives of the Bullion Association. 

Meanwhile, on March 24th, the 
Finance Minister received a letter from 
Shri Mudgal stating that the President 
and some Directors of the Bombay 
Stock Exchange were coming to Delhi 
and asking tor an appointment for 
them. The Finance Minister replied 
that he did not understand why the 
Bombay Stock Exchange Members 
should seek to make an appointment 
witlT him through Shri Muagal. He 
would prefer to deal direct with any 
request that might be made. 

Late in March stiri Mudgal sent 
notice of a question to be put in 
Parliament. This question No. 2742 
was put down for an answer on the 
2nd April. In this question Shri 
Mudgal enquired whether Government 
are aware of the views of the President 
and the Directors of the Bombay 
Bullion Exchunge that smuggling of 
Bullion resulting in the loss of foreign 
exchange can be stopped by permitting 
regulated imports of Bullion. The 
Finance Minister replied that Govern-
ment were aware of the views expres-
sed. but did not consider that the 
situation was such as to warrant any 
change in their present policy in the 
matter. 

The request for an interview and 
the question in Parliament appeared to 
be in furtherance of the offer made 
by Mr. Mudgal to carryon an agita· 
tion, in the interests of the Bullion 
Association, in Parliament, for which 
it had been stated, he had asked for 
a sum of money. 

On the 20th April, I had an inter-
view with Shri H. G. Mudgal in the 
course of which I informed him of the 
information we had received. He told 
me in answer that he was connected 
with· an organisation which published 
the "Indian Market" and did research 
work also. In the course of his pro-
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tessional work. he and his staff had 
helped· the Bullion Association by pre-
paring a pamphlet and a memorandum. 
His staff had been paid Rs. 1,000 for 
thj pamphlet and another Rs. 1,000 for 
the memorandum. Further the Press 
of the "Indian Market" had been paid 
Rs. 760 for printing charges of the 
memol'andum. He denied having 
asked Rs. 20,000 or any other sum from 
the President of the Bombay Bullion 
Association. Whatever he had received 
was, according to him, in connection 
with his professional work and there 
was nothing underrhand about it. 

I met Mr. Mudgal for a second time 
later and further discussed this matter 
with' him. He also gave me his reply 
on the lines which I just mentioned 
in writing. The explanation that he 
gave me did root appear to me to be 
satisfactory. 

I have therefore thought it fit to place 
this matter before the House and to 
suggest the appointment of a Parlia-
mentary Committee to inquire into it. 
lt seemed to me that an ad hoc Parlia-
mentary Committee would perhaps be 
more suitable for an investigation in 
such a matter than the Committee of 
Privileges of the House under Chapter 
XIII, Rules 181 etc. of the Rules of 
Procedure. 

Notice of this motion \\las given to 
Mr. Mudgal on the 2nd June and I had 
requested him to be present in the 
House today so that he might give 
such explanation to the House as he 
might consider necessary. 

Mr. Speaker: Motion moved: 
"I. That a committee consisting 

of Shri T. T. Krishnamachari, 
Professor K. T. Shah, Syed 
Nausherali, Shrimati G. Durgabai, 
and Shri Kashinathrao Vaidya, 
be appointed, 

(a)' to investigate the conduct 
and activities of Shri H. G. 
Mudgal, Member of Parliament, 
in connection with certain deal-
ings with the Bombay Bullion 
As~ociation, which include canvas-
sing support and making propa-
gaoda in Parliament on problems 
like' option business, stamp duty, 
etc. and receipt of financial or busi-
nelis advantages from the Bombay 
Bl1lli"on Association; and 

(b) to consider and report 
whether the conduct of ~e hon. 
Member was derogatory to the 
dicnity ot the House and incon-
sistent with the standards which 
Parliament is entitled to expect 
from its Members; 

2. That Sbri T. T. Krishnama-
chari be appointed the Clrairman 
of the Committee; 

3. '{'hat the quorum of the Com-
mittee shall be three; 

4. (a) That the Committee may 
hear or take evidence connected 
with the matters referred to the 
Committee or relevant to the sub-
ject mat~r of the inquiry and 
that it shU be in the discretion 
of the Committee to treat any 
evidence tendered before it as 
secret or confidential; and 

(b) That the Committee may 
hear or take evidence ........... . 

Shall I add a word here? 'Bombay 
and or any other place'? 

Shri Jawaharlal Nehru: Yes. 
Mr. Speaker. 
....... .in Bombay and/or any 
t)ther place in India as the 
Speaker may decide; 

5. that Shri H. G. Mudgal has 
leave to be heard before the Com-
mittee by himself or by Counsel, 
if he thinks fit and that the Com-
mittee may hear counsel to such 
extent as they think: fit on behalf 
of any other person; 

6. That the hon. the ~peaker 
may from time to time issue such' 
directions to the Chairman of the 
Committee, as he thinks necessary 
for regulating the procedure and 
organisation of the work of the 
Committee." 
Mr. Mudgal, if he wants. may make 

a statement. 
Shri Naziruddin Ahmad (West 

Bengal): May I ask a question on a 
point of clarification, Sir? In para 4 
(a) of the Resolution it is stated: 

"It shall be in the discretion of 
the Committee to treat any 
evidence tendered before it as 
secret or confidential." 
The clarification which' I seek is 

whether it would be secret or confi-
dential so far as the person in ques-
tion is concerned. 

Mr. Speaker: That is, the party con-
cerned? 

Shri Naziruddin Ahmad: Mr. Mudgal 
Mr. Speaker: It cannot be. The hon. 

Member will see, in para 5 it is stated 
that Mr. Mud,al bas leave to be beard 
before the Committee. He will remain 
present and he will be entitled to 
remain pnsent. I thIDIt tlret is the 
idea. It is not. iOing to be an ~:r-parte 
enquiry behind his back. 
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Dr. Deshmukh (Madhya Pradesh) : 
Belore proceeding to discuss, the Reso-
lution, may I draw your attention to 
the fact that, the whole resolution has 
appeared in this morning's edition of 
the Paper~. I want to know whether 
this publication was proper and correct. 

Mr. Speaker: The hon. Member will 
see that the publication is after the 
list of business was circulated to the 
Members of the House; it is not before 
it or when the notice was received 
from the hon. Prime Minister and 
before it was circulated to the Mem-
bers. 

Shri Kamath (Madhya Pradesh): 
On a point of procedure, Sir, the Prime 
Minister stated in the course of his 
speech that this is an unusual motion. 
the first of its kind in our legislative 
history. Will you be so good as to 
enlighten the House, under which 
particular rule or procedure this has 
been sought to be moved, or whether 
it is entirely in your discretion that 
you have allowed it to be moved. 
Secondly. the Prime Minister also said 
that an ad hoc committee would :)e 
more suitable for this purpose than 
the Committee of Privileges appoint-
ed by you. I believe I am right in 
saying that the Committee was 
appointed by you some time last year 
or more than a year ago and so far 
as my recollection goes, this Co~ 
mittee of Privileges of the House 
appointed by you is empowered under 
the various rules of procedure-I 
think under the last chapter of the 
rules-to go into various matters 
affecting the dignity and privileges of 
the House and of Members of the 
House. I would therefore request 
you to tell us in what way this Com-
mittee has been-it may be a harsh 
word-by-passed and why it has not 
been asked to enquire into the 
matter to see whether there is a 
prima facie case against Mr. Mudgal 
belore it could be referred to another 
Committee, ad hoc or otherwise of the 
House? 

Mr. Speaker: As regards compet-
ency to make the motion, I believe it 
is competen\: lor any Member of tlris 
House to bring forward a motion 
which he thinks the House should take 
cognizance 01 and it will be in the 
discretion of the Spellker to allow that 
motion. That diClposes of the first 
point. 

As regards the other point, there is 
a Committee of Privileges 'constituted 
under the Rules. Yet, it is within 
the powers of tiTe House to constitute 
other special committees If there are 
any special circumstances ~nd enquiries 

to be made. There is nothing 
inconsistent with that. I may also 
say that, it is a moot question to be 
considered as to whether any such 
conduct as alleged is really in 
a sense a breach of privilege of the 
House or something different. A 
Member may behave in a m'lnner 
which the House would not like him 
to behave and yet it may be argued 
that it is not a breach of privilege. 
In all such circumstances, the practice 
in the House of Commons has been to 
constitute a special committee and the 
procedure in making a motion is the 
procedure that is usually adopted in 
the House of Commons, even though 
there is a Committee of Privilege';. 
Then, of course, the constitution of the 
Committee, etc., are matters of detail 
and I need not go into them. now. 
Therefore, the motion is quite in 
order. 

As regards the procedure to oe 
followed. the hon. Prime Minister in 
moving the motion has placed his case 
before the House. I am now calling 
upon Mr. Mudgal to make such state-
ment as he likes with reference to the 
motion as also the statement of the 
han. Prime Minister and it will be for 
the House to decide whether there is 
a prima facie case for the appoint-
ment of a ,committee. The appoint-
ment of a committee does not mean 
anything; it does not mean an expres-
sion of opinion of the House that :\Ir. 
Mudgal i:>.guilty. It is only a request 
for enquiry on what appears to be a 
prima faCIe case for enquiry. :'ofr. 
Mudgal will make a statement and 
then I shall put the motion immedi-
ately to the House. There will be no 
discussion at this stage on the motion. 

Dr. Deshmukh: I would like to make 
a submission. It will be realised. as 
has been pointed out by the hon. 
Prime Minister, himself, that this is a 
very important matter and is the ftrst 
of its kind. It should be possible 
therefore for us to understand the 
meaning and import of it. My ques-
tion to you is whether you, before 
allowing this motion to be tabled in 
the House and allowing this discus-
sion, took any steps to satisfy your-
self if this was the only course tiTat 
was open under the circumstances? 
Secondl v w .... ther you. as the guardia:} 
of the privileges of Members of this 
House and their reputation. thought 
that the thing had come to such a pitch 
or your conviction was so strona as to 
leave no other alternative except to 
place the motion before the House. 
My Question is whether it will be 
possib1 .. #" .. v/')u to enUlfhten the Mem-
bers of this House whether on pttlng 
notice /')f this motion, you had taken 
IIny steps to see whether this matter 
could be decided and if necessal')' even 
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Mr. Mudgal punished in any other 
manner except by a motion tabled in 
this House. discussed. enquired into 
and decided upon. Thirdly whether 
you were pleased to apply your mind 
to the facts of the case, and what 
,teps were taken to see that unneces-
sarily a Member's reputation shall not 
be injllred, because, as soon as such 
a motion comes before the House, it is 
presumed and a lot of people have the 
impression that there must be some-
thing in the matter or something 
\\Tong must have been done. From 
that point of view, I would like you 
to enlighten the House as to how far 
you applied your mind to the facts 
and whether you were under the 
circumstances of the case convinced 
that there was no other proper alter-
native of dealing with the matter 
except to place it before the House 
in the way it has been done. 

~Ir. Speaker: I shall clarify that 
point and then Mr. Mudgal will be 
called upon without any further dis-
cussion. As the hon. Member has 
raised the point, I may say that I have 
applied my mind to the fullest possible 
extent to all the details of the evidence, 
and it is my deliberate conclusion 
that there is undoubtedly a prima facie 
case for an enquiry committee. That 
is' my judgment. 

10 A.M. 

Then again. I have seen the con-
fidential reports to which the Prime 
Minister refers. They were placed at 
my disposal before I admitted this 
motion-as also copy of the pro-
ceedings of the Bombay Bullion Asso-
ciation. The fact that the question 
\\-'as tabled soon after the meeting and 
the report of the President. the fact 
further that an interview was asked 
~or and the fact that in a subsequent 
meeting. the President of the Bullion 
Association said that in pursuance of 
what was decided, some payment was 
made, all these facts to my mind, are 
of a type which do require a clarifica-
tion and an explanation and prima 
facie there is a strong case for an 
enquiry. That is my personal view. 
The House may take a different view. 

As regards the question of safe-
guarding the reputation of a Member, 
I quite agree that, if there is no prima 
facie case and the case rested merely 
on suspicion without evidence, then 
such a motion as that slmuld not be 
permitted by me. But in this case, I 
felt that I had no other go, looking to 
the evidence and I felt that there was, 
prima faCie, a case for enquiry. And 
ihen, it is in the interest of the reputa,;, 
Uon of every Member of this House. 

that there should be an open enquiry 
so that the public may not have an 
impression that Members of Parlia-
ment are of low calibre and they are 
capable of accepting some kind of 
gratification or some kind of satis-
faction to do the work in Parliament. 
And also it is in the interest of Mr. 
Mudgal that he should be given an 
opportunity of clearing up the whole 
position by an enquiry committee of 
Parliament. That is my view and I 
do not think I need say anything fur-
ther. I am practically only repeating 
what the Prime Minister stated, the 
only point of ditference being whether 
I had seen the evidence and whether I 
had applied my mind to this question; 
and to that, my emphatic reply is-
yes. I felt there was no other way 
df dealing with this ma,tter. If we 
deal with this matter in a different 
way we would be sullying, as I said, 
the reputation of the entire House. 
It is not a ,question as between Mr . 
.\Iudgal and the Prime Minister. It is 
a question of the whole House and the 
House has to safeguard its own reputa-
tion. That is why I have admitted the 
motion. 

Shri Kamath: On a point or clari-
fication. Sir. I heard you say a few 
minutes back that after Mr. Mudgal 
has made his statement, then it will 
be for the House to decide whettrer 
there is a prima facie case or not. 
Am I to understand then, that the 
motion will be put to the vote of the 
House without discussion? 

Mr. Speaker: Yes. for the simple 
reason that there is nothing for dis-
cussion. The facts disclosed are there 
and the House will have the oppor-
tunity of hearing Mr .. MudgaL.. The 
House has heard the Prime Minister. 
It is just f0r the purpose of enquiring 
into all the details that a committee 
is proposed to be appointe~Vand the 
report of the committee.will come 
before the House before any action is 
taken. At that stage ~. House will 
have the opportunity of'discu~singtlre 
report fully. and it can discuss whether 
the evidence is proper or improper, 
whether the report should be sup-
ported or contradicted and hon. Mem-
bers can agree on the evidence holding 
Mr. Mudgal guilty of some improper 
conduct or they may come to a differ-
ent conclusion. It will be for the 
House to decide how they should deal 
with' Mr. Mudgal. 

Shrl Kamath: The House has had no 
time to study the statement and then 
decide whether there is a prima facie 
case for appointing a committee of 
enquiry. 



Motion reo condllct of 6 JUNE 1951 Shri Mudgal, M.P. 1026D 

Ib. Speaker: We have heard the 
statE'ment made by the Prime MinIster 
and as a responsible person he must 
have made it on certain reliable 
evidence. He would not come to the 
House just to soil the reputation of a 
Member. The hon. Member Dr. 
Deshmukh has also raised the point 
whether I had applied illY mind to this 
and I said that I had. I do not see 
what 'further things can be discussed 
in the House now, at this stage. The 
Committee will enquire into the details. 
And han. Members will also see that 
one of the provisions in the motion 
says that it will be for the Committee 
to treat any evidence tendered before 
it, as secret or confidential. That 
aspect was also borne in mind. 

Shri T. Hussain (Bihar): How can 
we come to any conclusion as to 
whether there is a prima facie case 
for enquiry or not, unless we discuss 
it? 

Mr. Speaker: Order, order. There is 
nothing to discuss here now. There 
is the statement of facts and the han. 
Member has to decide for himself and 
if he feels there is no prima facie case 
he can vote against the motion. There 
seems to be some confusion between a 
prima facie case for holding an enquiry 
and the actual findings. That is the 
unfortunate part of it. I do not think 
there is anything to discuss now. 

Pandit Maitra (West Bengal): Did 
the hon. Speaker send for the hon. 
Member and ask him for an explana-
tion with regard to the facts brought 
to his notice? 

Mr. Speaker: The hon. Member came 
to see me and I directed him to the 
hon. Prime Minister, because it was 
principally a matter between the hon. 
Member and the Leader of the House. 
And the Leader of the House was keep-
ing me informed as to all that was 
happening. He reported to me the 
oral conversations, which he had and 
I asked the hon. Prime Minister to put 
specific 110ints before Mr. Mudgal and 
call for his written reply to them so 
that there may not be any scope for 
misunderstanding as to how the matter 
stands. These specific points to which 
the Prime Minister referred h~re were 
put to Mr. Mudgal. He was informed 
that on such and such date this thing 
happened, that on such and such date 
that thing happened and so on and 
he was asked to give his explanation. 
Anti if I mistake not, the han. the 
Leader of the House gave him some 
time to give his ~ritten reply? 

Shrl .lawaharlal Nehru: Yes. I have 
the reply t:n writing. I have got it 

here and I am prepared to read it out 
if the House so desire •. 

•. Speaker: Well, these are the' 
circumstances and I had no other go 
but to admit this motion. 

Pandit Maiaviya (uttar Pradesh): I 
do not know any more facts .about this 
matter, nor, I take it, does any other 
Member of the House know more than 
what has been said on the floor of the 
House by the Prime Minister. As the 
Prime Minister said, this is a very 
serious matter, and the honour of 
every Member of the House is in a 
way involved in it. We have, there-
fore, to take a very careful view of it 
and then decide upon the proper 
course. But, Sir, there are two aspects 
to this question. On the one hand is 
the question of the honour and reputa-
tion and the public faith in the inte-
grity of the Members of this House: 
on the other. there is the need of 0ur 
ensuring that we do not set up a ne,,-
procedure under which it may be fear-
ed that the Government can deal 
arbitrarily with any Member of thLs 
House, if he does something which 
may not seem to be quite correct, but 
about which there may be room for 
doubt. Luckily we have today a GO\'-
ernment and a Prime Minister thaI). 
whom nobody can be more jealous of 
the integrity and reputation of this 
House and its Members. If anybody 
desires to select an individual from all 
the world over, of the highest inte-
grity, to deal with such a matter, it 
will be our Prime Minister. That nc. 
doubt is our best safety. But it seems 
to me. Sir, that it is not a matter 
which will affect us only for today. 
Today we happen to have a Prime 
Minister in whose hands we would 
gladly leave this and many more 
things. Today we have a Home 
Minister and we have other Ministers 
in whose h"ands these things can be 
left without the slightest hesitation 01' 
doubt. But maybe that some day 
there will be a government in this 
House of which. unfortunately. the 
same opinion may not be held. by all 
sections in the Parliament. If we 
start this precedent of the Government 
being able to ask for the appointment 
of a Committee--an ad hoc Committee 
-for the ~onsideration of the conduct 
of some particular l\lember. some 
people may feel that this may leave 
a possibility of abuse on some future 
occasion. These are the two conflict-
ing aspects which are creating a doub' 
in my mind. I therefore wish to sub-
mit to you and through you to our 
Prime Minister for his consideration 
that probably in a case like this, the 
best course would have been for the 
Government to deal with the matter. 
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The Prime Minister has gone into it 
and we are more than satisf\ed-I am 
more than satisfied-to leave it to him 
to deal with the matter, to request the 
Member concerned to see him and then 
to suggest to the Member what he 
thinks is the action he should take. 
If the Member does not agree to take 
the action which the Prime Minister 
suggests, then there would be room or 
need for some further steps to be 
taken. I do not know the full facts 
of the case, and I am therefore sub-
mitting these remarks to you only be-
cause of an apprehension I have of the 
future. I wish to make it quite clear 
that so far as the present case is 
concerned, i~ is in hands about which 
I or anybody else cannot and does not 
have the least hesitation and therefore, 
I have nothing to say about it. But 
my anxiety is about the future. What 
I suggest is that if the Prime Minister 
is satisfied that the matter cannot be 
left OV2r now. and cannot be dealt with 
departmentally by him, then I sub-
mit, that a motion of this nature 
should be considered by this House in 
camera-and not in an open Session so 
that such a Resolution may be con-
sidered without any reserve. The 
Member concerned should be requested 
to say what he has to say and after 
that, thE' fullest possible consideration 
of the matter should be allowed by 
the Members of the House, as I !;aid. 
in camera.-nothing to go to the press 
and nothing to go necessarily on 
record; and. then only, if the House 
were convinced that it is a matter in 
which further investigation should 
take place. it should be done. 

Then also. Sir, I have no doubt that 
the House will approve of the personnel 
of .the Committee which the Prime 
Minister has suggested; but. personally 
I should think that the best course 
would be to leave it to the House to 
suggest the names of Members of the 
Committee. of course in consultation 
with the Prime Minister and with his 
consent, and not to the Government 
itself to name the Members of the 
Committee. I am sure I will not be 
misunderstood. This has nothing to 
do with and means no disapproval in 
any sense of the individuals whose 
names have been mentioned for the 
Committee or of the view-point or 
motive with which those names have 
been suggested. I have nothing in the 
least to say about that. All that on 
its own is perfectly sound; but, merely 
as a matter of safeguarding by correct 
procedure the danger of any abuse of 
such precedent in the future by people 
witb lesser integrity,-if I may put it 
that way-with lesser transparency of 
sincerity than our Prime Minister and 
his colleagues, I am making this sug-

gestion . of cau!i~n to, you for your and 
the PrIme MIOlster s consideration. 

Mr. Speaker: Without going further 
into detailed arguments, I would 
reques.t the h?n. Prime Minister to say 
more 10 detail as to how many times 
he saw Mr. ~~dgal. He has already 
stated the posltlon but the point seems 
to . h~ve been made whether, in the 
oplOlOn of the hon. Prime Minister 
this was the only course open and n~ 
other course was open or whether the 
matter could not be settlerl depart-
mentally. I do not know what he 
meant by departmentally. 

Pandit MaJa..viya: I said. by the 
Prime Minister. 

Shri Jawaharlal Nehru: Some reier-
ence was just now made to a letter I 
received from Mr. Mudgal. If the 
House is desirous. I will read it. 

./ Shri Syamnandan Sahaya (Bihar): 
And also from the President of the 
Bullion Association. 

Shri Jawaharlal Nehru: We ha\'e 
received nothing from the President of 
the Bombay Bullion Association. We 
have received information as to what 
took place at the meeting of the Board 
of Directors of the Association. 

Shri Syamnandan Sahaya: That wa!! 
not confirmed by the President of the 
Bullion Association? 

Mr. Speaker: He is going into details. 

Shri Jawaharlal Nehru: What ::VIr. 
::VIalaviya suggested is not quite clear 
to me. There is no question Of ,any 
Departmental Enquiry. Because there 
is no Department concerned unless it 
is some Department con<:erned with 
Parliament that may do so. Any fu. 
ther enquiries would have involved an 
investigation in Bombay possibly with 
the President and Members of the 
Bullion Association and I did not feel 
myself competent to undertake that 
directly or indirectly. As the Speaker 
said all that we had before us \vas 
certain data which seemed to us to be 
prim't fade evidence of a certain kind 
which deserved further enquiries. 
~ther it is not prima facie adequate 
and therefore we allowed the matter 
to lapse or there was room for further 
enquiry. a prooer enquiry. T could not 
think of any other way of holding that 
enquiry except by bringil).l{ such a 
motion before the House,:....JThe only 
alternative was again to brlOg it betor 
the House for the Committee of Privi-
leges. Those were the only two alter-
natives that I had before me and It 
seemed to me, after consultation. that 
this ad hoc Committee of Enquiry 
would be a somewhat more flexible 
procedure and also it was not quite 
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[Shri Jawaharlal Nehl'UJ 
clear to me whether strictly speak~ng 
aay Pl'ivilege of the House was In. 
vol ved. For these reasons, I have 
brought forward this motion for this 
enquiry because there appeared to be 
a prima facie case wJtich may be I proved or disproved. 19-0vernment 
have no interest whatsoever in the 
matter except to safeguard the honour 
of the House and Government will be 
happy indeed if after due enquiry. 
the Committee find that there was no 
grave impropr~' ty or whatever their 
finding may be. This matter came to 
Olll' notice so ime in the middle of 
March i.e., 2! months ago. During 
this period I tried to get as much 
further information as possible. Fur-
ther developments took place towards 
the end of March and as soon as I had 
"ot information about these develop-
~ents, I saw Mr. Mudgal in April. I 
read out to him the information that 
I had received to which he replied, 
as I had stated. that that information 
\vas not correct i.e., the statement 
reported to have been made by the 
President of the Bombay Bullion 
Association. I had no basis in fact so 
far as he was concerned. He did not 
knuw what the President had said but 
he certainly never asked. he said, for 
that sum of money. Then he told me 
about his professional activities. about 
his staff of the "Indian Market" help-
ing the Association by preparing Me-
moranda and Brochure etc. He said it 
was a part of his professional duties. 
Thereupon we had further corres.-
pondence and I wrote to him some 
weeks later qgain that it might be 
desirable for me to bring this matter 
In the shape of a motion before the 
House. Again, I saw him and dis-
cussed this matter and he reiterated 
his previous stand. Later I thought it 
would be bette.' for me to put to him 
in writing some specific points. Pre-
viously I had told him only orally. I 
put it to him in writing. Having gone 
through all these processes aQ.d after 
consultation with some colleagues and 
others. I came to the conclusion that 
we could gather little further informa-
tion unless, of course we carried on a 
definite enquiry in Bombay by some 
procedure. Now that procedure could 
either be a Departmental proceeding 
which seemed to be improper or some 
procedure to get a Parliamentary Com-
mittee appointed for the purpose. I 
shall read the letter that he wrote to 
me in answer to mine and I shall read 
lny letter to him first ........ . 

Pandlt Malaviya: May I interrupt 
the hon. Prime Minister for a moment. 
My suggestion was that the Prime 
Minister might consider the feasibility 
of taking up this matter in a camera 

session of the House and not in 8n 
open sltt1ng. 

Mr. Speaker: The hon. Member 
should know that it has never been 
the practice in the House of Commons 
to hold such proceedings in camera ... 
(Pandit Malaviya: It may not be.) 
Order, order. What is the object of 
having it in camera? The object will 
be defeated if the proceedings are held 
in camera. The public will not know 
what we are doing and it is no use 
keeping back from the public what our 
actual colours are. If the Committee's 
finding is in favour of :VIr. Mudgal he 
will certainly come out with flying 
colours. (Interruption). Order, order. 

Shri lawaharlal Nehru: There are 
a number of letters which I have 
exchanged with Mr. Mudgal. Perhaps 
it would be enough if I read the last 
two letters. I wiII first read my letter 
to Mr. Mudgal dated the 27th :\fay, 
which is tbe last one. 

"Dear Shri Mudgal. 
I am in receipt of your letter of 

;VIay 24. 1951. 

2. I have carefully considered 
what you have written and what 
you told me in the course of the 
two interviews that you have had 
with me. You have not however, 
thrown much light on certain 
specific points which are mentioned 
in the draft motion, which I sent 
you and which referred to 'canvas-
sing support and making propa· 
ganda in Parliament on certail1 
problems'. I am, therefore, put .. 
ting before you some of the facts 
which have a bearing on the 
matters mentioned in the motion. 
I might mention that I sent a copy 

of the motion to him long before I 
gave notice here, that is about a week 
before it was sent to the Speaker. I 
wanted to inform him of ~ny intention 
and see what his response was. It 
was only after knowing his reaction 
and further ('orrespondence that I have 
taken the action. 

"3. At the meeting of tht: Board 
of Directors of the Bombay Bullion 
Association on 9th' March. 1951. 
the President is reported to have 
stated to the Board that you had 
agreed to canvass support and 
make propaganda in Parli,ament on 
payment of Rs. 20.000 and he 
wanted the Directors to consider 
the proposal. He further stated 
that he would negotiate with you, 
if the Directors would support him. 
After some discussion it was 
agreed by the majority at the 
meeting that a sum not exceeding 
Rs. 5,000 should be paid to you for 
such propaganda work. A small 
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committee was appointed to nego-
tiate with you about the methods 
of propaganda. 

4. The minutes of the Board 
meet ing dated 9th March, 1951. 
record the result of the discussion 
in the following words (which for 
obvious reasons do not refer to 
your name or to. the speciifc pur-
pose) : 

"The Committee was empower-
ed to incur expenditure upto Rs. 
5000 for safeguarding rights of 
I~embers and for removing 
hindrances felt in connection 
with' trading in the Association 
with reference to the new For-
ward Contra'cts Control Bill.' 

5. What were said in the above 
resolution was duly followed up 
both by you as also by the Asso-
ciation, as reported by the Presi-
dent to the next meeting of the 
Board held on the 30th March. 
1951. At that meeting the Presi-
dent informed the members that 
you were paid only Rs. 1,000 out 
of the Rs. 5.000 and that you 
were already actively moving in 
the matter. He further stated that 
you had invited the President to 
Delhi to meet some of the M.Ps. 
and Ministers concerned with 
whom you were arranging inter-
views. He added that you had 
promised to put questions in 
Parliament and create the neces-
sary atmosphere for getting sup-
port for the objectives of the 
Bullion Exchange. The President 
also informed the Board that, as 
he was going to Delhi for the 
meeting of the Federation of 
Indian Chambers of Commerce, he 
would utilise that opportunity of 
contacting M.Ps. and Ministers 
with whom interviews had been 
arranged by you. 

6. The truth of the statements 
made by the President of the 
Bullion Exchange is borne out by 
the discussions at the two meet-
ings and the minutes of the Board 
dated 9th March, 19tH as also by 
your conduct, as set out below. 

7. On the 21st March, 1951. you 
gave notice of a question to be 
answered on the 2nd April. 
enquiring 'whether Government 
are aware of the views of the 

. President and the Directors of 
the Bombay Bullion Exchange 
that smuggling of bullion and the 
resultant loss of foreign exchange 
through the backrdoor could be 
stopped by regulated imports of 
bullion', and further asking 
whether Government proposed to 
consider the desirability of relcas-

iug a portion of the surplus gold 
to the Exchange in the open 
market etc." On the 24th March 
1951, you wrote a letter to th~ 
Finance Minister stating that the 
President and some Directors of 
!he Bomba):, Stock Exchange com-
mg to Delhi to attend the meeting 
of the Federation of Indian 
Chambers of Commerce '-"Ould like 
to meet him and discuss gold 
smuggling and allied problems. 
You sought an appointment from 
the Finance Minister for the 
President and DiFectors. The 
interview did not take place as 
the Finance Minister wrote to 

YOU as follows: 

'r do not understand why the 
Bombay Stock Exchange mem-
bers should seek to make an 
appointment with me through 
you. I would prefer to deal 
direct with any request that they 
may have to make.' 

8. It appears rather strange to 
me that since my first interview 
\vith you neither you nor your 
staff could get any information as 
to '\ ... ·hether. what, when and why 
the Bullion President made the 
speech reported' . to me. You 
refer to the veil of intrigues of 
the Bombay Bullion Association. 
What these intrigues are. you do 
not specify and, in any event. the 
question we are considering 
stands by itself. Prima facie I 
have to accept the statements 
that the President of the Bullion 
Association is reliably reported 
to have made as these statements 
are substantially borne I)ut by 
the records and by your subse-
quent c!)nduct. 

9. I should like to have your 
replies to the above specific 
pomts. As the facts appear to 
me at present. it does not seem 
desirable for me to give up the 
idea of making a motion in 
Parliament. You suggest that 
an enquiry be made by the 
Congress Party. I am afraid this 
is neither feasible nor desirable, 
as the whole House is concerned 
with this matter. It is not a 
party question. 

10. I do not. understand your 
reference to 'unforeseen reprecus-
sions in the existing atmosphere 
in his country.' 

11. I shall be grateful for an 
early reply. 

• 
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[Shri Jawaharlal Nehru] 

12, Western Court, 
New Delhi. 

May 28th, un I. 
My dear Mr. Prime lV{jnister, 
I thank you for your letter of 

May 27 .. 

The reference in your proposed 
motion to 'canvassing suppo~t 
and making propaganda in 

Parliament on certain problems', 
is obviously based on allegations 
in paras. 3 and 4 of your lett~:­
under reply. 

. I have not met nor negotiated 
wIth the Board or any Committee 
of the Board of Directors or the 
President of the Bombay Bullion 
Association to do any work in the 
Parliament as alleged in the 
report you read out to me on 
April 20. So the question of 
having asked for Rs. 20,000 or 
negotiated for Rs. 5,000 does not 
arise. I told you all this during 
my interview on April 20. 

With reference to para. 5. 
have told you exactly what work 
(an Article, a brochure and print-
ing of two jobs) my staff did for 
the bullion president and what 
amounts (Rs. 1,000, Rs. 1,000 and 
Rs. 700 respectively) were 
received. The work was strictly 
professional and done by my staff 
at Bombay. Bills were submitted 
and stamped receipts for cheques 
'V ere passed. The entire trans-
action was bona fide. I and my 
Membership had nothing to do 
with it. 

The rest 
seems to be 
coincidences 
plain. 

of the assumption 
a mix-up with mere 

which I shall ex-

I asked the question (ref. your 
para. 7) en bullion smuggling 
when the article published in my 
weekly "Indian Market" attract-

ed my attention. I picked up 
the idea for the question as other 
Members do from the press. 
On similar press reports on 
bullion and smuggling so many 
hon. Members put questions. 

At about this time the member 
of my staff who' was in touch 
with the bullion president for the 
work on the brochure wrote to me 
to the effect whether I could 
arrange for an interview with the 
Finance Minister for Bullion 
President and Directors who were 
comIng to the Federation meeting. 

They wanted to submit the bro-
chure he was preparing and dis· 
cuss their problems with hiJp-
the Finance Minister. I wrote a 
routine letter to the Finance 
Minister and transmitted his 
reply to my staff member. That 
was all. Nothing more was done 
than what I would do for anyone 
else's request. 

With regard to para. 8, I did 
t.ell you on Thursday, May 24. 
why my staff or I couJd not con-
tact the Bullion President. He 
has been busy with his talkie 
"Nand Kishore" and therefore 
not available for more than a 
month. The office of the Asso-
dation refused to give any 
infor-mation in their president's 
absence to my staff member who 
was told that since their Associa-
tion was full of intrigues they 
would rather leave it to their 
President himself to attend to it. 

Huwever we have been trying 
to get in touch with the Bullion 
Pre..;idenl. and my seniormost 
staff member informs me that the 
President may be available early 
this week. He will ask him to 
give an explanation of the matters 
alleged, especially a reply to the 
letter my contracting staff 
member had written to the presi-
dent after I sent the report of my 
interview with you to him (staff 
member). As soon as I hear 
from Bombay, I shall write to 
YOll again in the matter. 

Regarding your obseryation in 
para. 10. I simply meant to s;,y 
that the motion may lead to un-
necessary loose talk. 

I trust I haye replied to all the 
points you have raised I am 
always available for any further 
information. 

Re. para_ 9_ may I sL!_~gest thitt 
you wait till my office contacts 
the Bullion President and reports? 
Hi~ ('xplanation. if it is forth-
coming, \vill clear up the air and 
help you to take the final deci-
SIon." 
I got this letter and l~ter on. JUl:"-

~~1d I sent a copy of thIS mohol! t-:: 
him. In between. I might m~nhon. 
he has written to me again askl~g. fOl: 
some copies of papers like the ongma. 
report, and I supplied him with tho,:e 
copies. 

,,/ Shri Syanlnandan Sahaya: Sir, as 
the whole thing seems to emanat-= 
from the records. of and the speeches 
made in the Bullion Association. wa:; 
any attempt made to verify ther.: 
from the records of the Bulilon 
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Association or from the persons who 
were supposed to have made these 
speeches? 

Shrl Bbarati (Madras): That is all 
for enquiry. 

Shri JawaharlaI Nehru: We received 
these reports from a person, a reli-
able person, 'Who normally has access 
to these papers in his official ~apa­
city. It is not some kind of a way 
of getting it-we got the information 
from a person who was present ... t 
the Directors' meeting in his offldal 
capacity. He reported this to us. 

Shri Kamath: The allegations 
made in the documents read out are. 
to my mind, many and varied. I 
I:!gain s\1bmit to you, Sir, for your 
earnest consideration. whether it w:11 
be fair to the House to put a motion. 
an important motion of this kind. tc 
the vote without any discussion there-
on. 

Mr. Speaker: The han. :Vlember 
will see that there is no scope for dis-
cussion-that is what I am telling 
them. Whatever information is 
available in support of the p7'ima 
facie case has been supplied by the 
hon. Leader of the House. What 
further discussion is going to take 
place, I really do not. know. The 
only thing that remains now is the 
explanation which Mr. Mudgal may 
offer. The last point was put in by 
Mr. Sahaya about the documents. 
and the hon. Leader of the House has 
stated that the report. came from an 
official member who was present at 
the meeting of the Board of Directors. 

Shri J. R. Kapoor (Uttar Pradesh): 
May I. Sir. with your permission and 
with the indulgence of the House say 
something with' regard to the manner 
and method· ..... . 

Some HOD. Members: No, no. 
Mr. Speaker: Order. order. Now 

let liS hear Mr. Mudgal first. It is 
no u~e prolonging these things. 

Shl'i J. R. Kapoor: I ",as not going 
to say anything on the merits tmt 
with regard to the manner and 
method of enquiry. This is an im-
portant case, the first of its kind, and 
it is going to be a precedent for the 
future. The Members of this Com-
mittee will be very much in the 
nature of judges or jUrors, and I 
would therefore suggest that the 
manner and method of the appoint-
ment of this committee should be one 
which should have the confidence of 
the person who is going to be tried. 
So far as the present case is concern-
ed, it was rightly pointed out by mv 
!'ron. friend, Pandit Govind Malaviya 

that we could not find .in tbe wl101e 
country a person who is considered 
to be more impartial than the hon 
Prime Minister-and everyone of u~ 
too has the fullest confidence in him-
but occasions may arise later on when 
we have a Party Government, when 
the Leader of the House may suggest 
appointment of persons who may not· 
have the fullest confidence of the 
House. I would therefore suggest 
that a committee of this nature should 
always be appointed by the Speaker 
who. though he may be elected, ..... 

Mr. Speaker: Order. order. ~, i.; 
a repetition of what has been stated 
already. If the committee suggested 
by the hon. Leader of the House in 
his motion is such as does not 
command the confidence of the 
majority of the House, it is perfectly 
competent for them to throw cut thi~ 
motion on that ground. Let tilere 
be no further argument. ;'vIr. :\{udf!al.. 

Shri Mudga1 (Bombay): I per,,011-
ally welcome this motion. but before 
I proceed with my side of the c[..se 
may I inquire, Sir. on one thing'! 
You made a statement in reply to tr.e 
question of Dr. Panjabrao Deshmukh 
that. "I think there is a prima ,illcie 
case". Will this not amount :0 pre-
judicing the minds of han. Members~ 
I would like to have a reply to :h?~. 

Mr. Speaker: It ought not tc· 
really. because it is perfectly c·Jmpe-
tent for every Member to come to his 
own conclusion on what the hon. 
Prime Minister has stated. I w(Juld 
not have said anything. did not lik~ 
to speak anything. but Dr. Panjabrac 
Deshmukh put a straight question to 
me. aski'1g whether I had applied my 
mind to it before admission:.Jf this 
motion. and he said that it was the 
responsibility of the Chair to ilrst 
satisfy itself as to whether the motion 
has s'ome basi3 and is such as should 
be admitted: because after all. what-
ever the hon. Leader of the House 
or any ;\Tember of the House might 
trv to do. the honoUl' and pri\'i'ege> 
t1f the HOll!"e are entirely in tbe h.:mcts 
f)f the Speaker. Th~t '.vas his pc,int. 
and therefore I told him. "Ye~. 1 
as:>urcn myself 'lnct because I felt 
there was a prima facie case. I ,';uld 
not escape the conclu;;:ion that I '~;1!;;t 
admit this motion". 

Shri Mudgai: It does nd. a.1'·.-.· 1.1 \ 
to prejudiC'ing the mind~ Gf ~'1"Il. 
!Vlembers·'. 

Mr. Speaker: No. no. The :,,)11. 
Member may take it for ~rallte(\ ~nd 
proceed further. 
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Dr. Deshmukh: May 1 clarify one 
point. Sir? My emphasis was en ~he 
method of inquiry and not 011 the 
prima facie case. I wanted to know 
whether this was the only alternative 
and appropriate procedure to' be 
adopted. 

Mr. SpeaJter: Let the hOIl. Memb"r 
continue. 

Shri Mudgal: As I have alreadY 
said. I welcome this motion 3lthough 
I Know it is made in a light-hearted. 
cav<'1lier manner. I am sorry to !Oay 
thi!O. because this motion has beell 
moved in this House by the h01l. 
Prime Minister. I understand from 
the talk that is going on in this Reuse 
that a great deal of external pres:mre 
has been brought to bear on the hon. 
Prime Minbter to bri'1~ thi:< motio:! 
in thi, form. 

Shri Jawaharlal Nehru: 1\la." 1. Sir. 
intervene? I have not had the least 
shadow of external pressure on me--
in fact, I had not discussed this with 
anybody here except with my collea-
gues. There is no question of ex-
ternal pressure-I just do not under-
stand what the han. Member mE-ans 
by it. 

Shl"i Mud",al: However, this u;es-
lion, after my first interview with' the 
han. Prime Minister all April 20, I 
understood, was discussed by the 
Cabinet. Later on during my second 
interview with the han. the Prime 
Minister I happened to inform him of 

·this. He said: "Yes, we informally 
discussed that." After the first 
meeting of. the Cabinet, it must have 
been so informal that several hall. 
Ministers came to me and nsked: 
"Mudgal, what is this? Your name 
is being mentioned in the Cabinet:' 
They had no motion as to what was 
discussed. What the facts were and 
so on. 

Sir, this is a very grave matter as 
the han. the Prime Minister s3id and 
I entirely agree with him that the 
propriety and good behaviour of a 
Member is a question for discussion 
by this House. and I am as zealous of 
the propriety and dignity and pres~ige 
of this House as any Member of this 
hon. House. This being so, let us 
see what has been alleged against 
me. In this connection I appeal to 
the Members of. the House to keep an 
open mind and in spite of what they 
have been told, and in spite of the 
observations from the Chair I would 
like them to keep an absolutely open 
.mind, an absolutely unprejudiced 

mind, bE:cause a Government should 
not be treated like the Jewish priest. 

Once a Jewish priest wrote a very 
very nice letter to one of his congrega-
tion members and that letter that 
lady cherished so much that she 
used to show it around to ~11 her 
friends. One day a lady reading 
that letter said: "Your rabbi does 
not know how to spell well. He has 
spelt the word temptation with two 
p's." The devout lady said: "Why 
after all he is a rabbi. If he want') 
he ('an put ten p's or one hundred p's 
in that word!" Similarly the Gov-
ernment should not be permitted 
to put as many 1'5 a5 it can in the 
allegation that has been br':Hlght 
before them. 

Sir. there is another aspect to this. 
The Prime Minister had ask ell me 
what I meant by 'grave repercussions'. 
Of course. I did not want to (lrgue 
with him or write an essay on that. 
Therefore I simply said I meant loose 
talk. Now I can place before tliis 
House the viewpoints which c:mcecn 
not only the entire Membership of 
this House, not only the Member3 of 
the Government but the entire 
country. The situation in this 
country today is very confused. very 
fluid. Is it right that anyone of us 
should consciously or unconsciously 
do a thing which would give 3 haGdle 
to the various f0rces which are alert to 
catch hold of anything to heat our 
Government with. or to bring discredit 
on the political party that is in pf'wer. 
or the entire l'vlembE:rship? 

In this connection I would like to 
tell you a story which I had heard 
whel; I was twelve years old. One 
morning the r.usband went to !he 
field and he came back and ,aid to 
his wife: "l\Ty dear, nowadays tile 
crows are getting impossible." "WI:> at 
happened. my de3.r" she. ~skE'~. He 
"ain' "While I was Slttlllg 111 the 
fi<eId' fl crow c?me and bru~hed right 
against me." So the wife got excit-ea. 5he went to her neighbour and 
told her: "Dear. do you knO\v ,,,.-hat 
happened to my husband today when 
he was in the field? A crow ('an:e. 
went through his mouth and went out 
the other side:' That neighbolll' got 
excited. went to another neighbour 
and said: 'You know what happen-
ed to Mr. so and so? When he "."as 
in the field this morning four Cl'()ws 
went through his mouth and went out 
the other side." And within one 
hour the entire town was hearing that 
thousands and thousands of. ('rows 
were passing through the mOHth of 
this poor .husband and pa,ssing out 
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the other side. AU traffic stopped 
and everyone began to rush to lhe 
field to see this grand phenomena. 

Now, Sir, I submit to you when 
such allegations are brought in the 
existing conditions in this country. 
they will mUltiply into hundred-fuld 
and there would be no knowing how 
far' this might go or whom it might 
hurt. So, Sir, under such circums-
tane'es, I had suggested one or two 
courses to the hon. the Prime Minister 
to tind out all the facts before ht: 
could take this grave step. But in 
his wisdom or in the wisdom CJf his 
advisers he decided otherwise. I 
told him every time I met him: 
"These are all the facts as far as I 
am concerned and I am willing tu 
place them before any committee 
formed by whatever methods and 
means you would like-I am entirely 
at your disposal. If you insist on 
moving this motion I personally have 
no objection, because the facts :"'le so 
simple, so straightforward that it 
could not affect my reputation or 
dignity at any time." But, Sir, the 
very fact that this motion has been 
brought before this House and un-
called for, unnecessary, publicity has 
been given to it may lead to conse-
quences that we do not foresee today. 
However, I trust, when full fa~ts are 
known this House will decide in it:; 
discretion in the right way and I 
shall abide by your decision either in 
the House today or by the Committee's 
report later. 

Now, in my first interview with the 
hon. the Prime Minister he read out 
a statement at the end of which he 
said that that statement was taken 
from the minutes of the Bombay 
Bullion Exchange. After that I 
gave him what I knew of this case. 
Then he asked me: "Why did the 

,President make such a statement?" I 
told him that I had not the slightest 
idea and that I was not present when 
the President made the speech. Later 
on a date was given: on that date I 
did not even meet the President. How 
could I give an explanation for a taik 
that is going on in the board rooms of 
this association or that association, 
or some other association. This is a 
matter, Sir, that every Member of the 
House should consider carefully. Is 
everyone of us going to be respolUiible 
(or the talk heard in the 3moking 
room or in the ante-room of every 
association and every comr)any's 
board room in this country and be 
held responsible? If that Is so no 
Member's reputation wlll be safe. 
Everyone will be black-mailed. in-
cluding the Members of the Cabinet. 
This is not fair. That is why I 
suggested that we should 10 Into this 

matter, try to get all the fact-i, find 
out from the Bullion Prciident 
whether he made the statement 01' 
why he made the statement. fo 
that the hop.. Prime Minister 
never gave a reply. He only asked 
me: why I did not get in touch with 
him. For that I gave him my ex-
planation which he has read out to 
the" House. I may refer to it a Iit~le 
later. 

Now under these condit [on.:; it 
becomes very difficult for honourablf-
men to enter politics or to be of servIce 
to the nation. This is a phenomen':Jn 
not only peculiar to this cou'ltry. but 
to some extent it is prevalent every-
where. I will read to you. Sir. how 
similar chaotic conditions pre':~!l in 
the United States. 

There the Wisconsin Taxpayers 
Alliance went and investigated this 
entiPe matter carefully and came to 
this conclusion: 

"Qualified men are :1eeded 
more badly than ever in govern-
ment today. but our unfair cri-
ticism of politicians is ~nakiilg 
capable office-seekers more and 
more reluctant to risk their go·xi 
names in the ring." 
This is about political lead<!rs who 

stand for election. And then they' 
also went and talked about the ad-
ministrative officers. There thev' 
said: 

"We will not get better ;0\'-
ernment if we continue to .-meal'· 
and condemn public officials un-
justly. We must realize that 
man works best when what he 
does is regarded as worth while. 
We can hardly expect public offi-
cials to con!;ider their work worth 
while when it is sneered Cit by 
average citizens. Only if we 
dignify public officer, and work 
with good public officials rather 
than against them will we get 
better government." 
Sir, at least in the interests of good 

government, good parliamentary· 
traditions, a little more caution sbould 
have been exercised in bringin6 this 
motion to the floor of this House. But 
since it has been bro~ht, there is no 
other way than to meet it and to ex-
plain it. 

I may explain to you what my orga-
nisation is and what services it ren-
ders. For this I have to give you a 
little back~ound information. As 
some members may be aware. I was 
in the United States for seventeen 
years. I was a self-supportio« student: 
I was a self-supportinc man. The only' 
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[Shri Mudgal] 
:amount of money I spent from this 
country during the seventeen year3 
was Rs. 2,000. For the rest I worked 
with my own hands, with my own 
brains. I lived well, without any 
wrong doing. My American friends 
will tell you what my talents were, 
what my character was. I have donrl 
speeches for politicians and business-
men in the United States. I have 
written articles for executives. I 
have edited American newspaoers for 
American people, and I have' worked 
as editorial writer, reporter and vari-
ous other things for American papers. 
I may also tell the House that I am 
not one of those 'ivory tower' men. 
I have worked in the United States 
with my hands in the fields, in the 
kitchens. I have washed the floors. 
I have sold newspapers, and I have 
edited newspapers. I have served in 
the factories. Would a man· who 
could take care of himself even in a 
foreign country with competence, do 
a thing that these allegations make 
out? 

Since my return to this country I 
started my journal called 'Indian 
Market' in 1937. Those who are con-
versant with journalism, especially 
journalism which is practised by 
working journalists-by working 
journalists without capital-know how 
difficult it is to run a journal in 
this country. Then I tried to intr'J-
duc<=! market research, research in 
applied economics, writing speeches 
for those who are willing to pay and 
also write articles for those who are 
willing to pay for them. This is how 
my organisation was rapidly built up 
not only as a publishing business, but 
as ::>. public relations counsel business. 
And this is not a new business. As I 
sak!. it was started in 1v37. That 
btisiness is going on. Due to the ("on-
ditiL'ns in the country it has its for-
tunel' sometimes up, sometimes down. 
There is no volume of business either 
fot journalism or for many other 
fields in the professional world. 
Therefore, wherever and whenever 
we .can get business we try to get it. 

: Tbel1e is no shame in doing an honest 
w.ock., . helping a busy man, writing his 
.sp~eches or writing an article to press 
his ;viewpoint. This is extensive in 
the', Ul\ited States. Unfortunately the 
Members of our Government, and 
·possibly many. Members of the 
HOlise, .have got onl.y Britain on their 
minds and therefore what is not done 

: in ·Britain is taboo. Much of our legis-
llltion . is vitiated by this mentality. 
Many .of our actiens have been mls-

. 'guided due to this mentality. I say 
: we;tnost have an open mind, get prlOc-
:t'Iell ~ and workable ideas for the gut-

dance of the affairs of this rountry. 
And that is not being done. Instead, 
lots of prejudices are accumulated· and 
are being disseminated so that we 
find ourselves in a mess of prejudices 
and we find often that we cannot get 
out of them. 

Sir, as long as the work (if this 
country is done by means of preju-
dices, by means of no infonnation, or 
sometimes through fright, we cannot 
carry out good or fruitful legislation, 
nor good administration. It is in this 
respect that my organisation has been 
trying ever since 1937 to place fads-
facts not only from Britain or India 
but from the United States, frorn 
Germany, France, Japan-~hatev~r 
facts are available. I am trymg, l!l 
my own small way to serve them, ~ 
feed the minds of the people of thiS 
country. They might be indushia~ts, 
they might be business~en, they ml{!ht 
be politicians, they might ~e Gov.er.n-
ment administrators or Cabmet MII?-IS-
ters. The work that I have been do~ng 
since 1937 is appreciated far and Wide 
throughout the country. True, the 
number is small. But those who ap-
preciate that work are men of subs-
tance men who have leadership, men 
who have brains, men who have means 
to do things for this country. And ~y 
work is known to some ext~nt aven I.? 
Great Britain and the UUlted state". 
They hold my work as very valuable 
in their day-to-day work. 

And noW, Sir,. what have. I ~ee~ 
trying to d0 With my Orga~15at~on. 
You can read my journal, WhICh IS a 
wee~ly since 1946: 3:nd find out from 
every issue that It IS !he mo~t con~­
tructive journal publIshed. In thIS 
country, advocating cops!ructlve wor~ 
on the part of industrIalIsts and bUSI-
nessmen. persuading them to .('c-ope-
rate with the Go;;ernment, trymg to 
advocate that the Government J!l,!st 
be realistic and adopt sucl:t polICIes 
as would helo this country rIse as ra-
pidly as possible. 

We have been trying to keep this Re-
public of ours safe not only from 
~narching feet and g~eedy ~ands but 
also from idle hands. Idle mmds and 
empty heads. In fact we hold that 
idle hands, idle minds and empty 
heads have caused greater damage to 
our economic fabric ~han. a.11 (.th~r 
causes combined. In thiS miSSIOn. Sir., 
we are trying to place as many 
realistic facts as we can get hold of 
before the country. In this. rouUne 
work of ours, we h!l.Ye studied th,e 
problems of various exchanges in thiS 
country. That is known to many 
executives. We hold the view that if 
you want to study trade or industrial 
problems of our country, you eannot 
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do that by sitting in an Ivory tower 
or II dark Secretariat room, but by 
going to the market places. By 
"m~rke~ place" I do not mean a place 
whIch IS full of chaos but I mean in 
the economic sense. Lots of people 
are talking about the market place. 
but. those who are in power. those 
who are in the Cabinet are not in 
touch with the market places in India. 
and that is why unrealistic and im-
practical programmes and legislation 
have been brought before this House. 
11 A.M. 

In view of the background I have 
given you, my organization undertook 
to do some research work, some articles 
tor the President of the Bullion 
Exchange. 
[MR. DEPUTy-SPEAKER in the Chair] 

1 will read to you what work we 
actually did. My organization in 
Bombay is known as 'H. G. Mudgal 
Publications'. It undertook between 
.January and March of this year one 
assignment of preparing an article 011 
the bullion trade and another assign-
ment of doing research in the pro-
blems of the bullion trade and pre-
paring a brochure; also a printing 
Press associated with our organization 
did some printing ... 

Shri Kamath: When was it? 
Shri Mudgal: Between January and 

March this year, all on account of the 
President of the Bullion Exchange. 
that is, for his account. My organiza-
tion and my staff members d£·alt 
directly with the President of the Bul-
lion Exchange and not with the Board 
or Directors or anybody. The assign-
ment was ~iven to them by the Presi-
dent and the work was done under 
his instructions. Regular bilb. as 
usual, were submitted, Rs. 2,000 for 

( writing and research and Rs. 1.000 
and odd for printing, but while paying 
the printing Bill it was cut down to 
Rs. 700, for they refused to pay for 
the overtime to do the printing as a 
rush job. Payments were received by 
cheques made to the order of H. G. 
Mudgal Publications. Stamped receipts 
were duly passed. This House will see 
that the whole transaction was strictly 
professional; it was a routine business 
transaction entirely above board. The 
assignments were secured by a member 

_ .. ~f the staff and serviced by him. Now. 
Sir, the hon. Prime Minister while 
summarizing during the first part of 
his ... 

An Bon. Member: Are there stamped 
receipts? 

Shti Mudpl: Yes, cheques were 
received ia the name of H. G. Muqal 
Publications, crossed and to order. 
Now, Sir, W&)OOsinl for a· minute the 

allegations made by a responsible 
officer to the Prime Minister were 
correct, does this House believe for a 
moment that monies would be accepted 
by cheques, bills would be submitted 
for work done or receipts given? Hon 
Members of this House as well as the 
entire population in our country knows 
~hat when wrong things are done, cash 
IS accepted and no receipts are given. 
(Hear, hear). This is an extraordi-
nary phenomenon that when I placed 
these facts, the hon. Prime Minister 
was pleased to say that he wall not 
c<,mvmced. He wa~ted me to explain to 
lum why the Bulhon President made 
that sp!!ech: How do I know where he 
made. It, why he made it and what 
he said? Now the matter has come 
before the House. I have to face it 
and I have to give the explanation in 
detail. So, it seems that some people 
have been trying to make a great capi-
tal out of this report which was marked 
'secr7t'. But the name of the person 
sendIng was not mentioned in the 
copy I got. It seems that people are 
behaving in India, by and large like 
that old morality hunter Coms~k ot 
Boston. There was a reverend ~entle­
man. called Comestock. He thought 
t~at there was immorality wherever 
hiS eyes fp.ll, and that he alone re-
presented morality throughout his Hfe. 
He had organized a society for the 
prevention of Immorality or something 
like that and one day he dragged a 
woman before the court and nsked the 
judge to try her and punish her. The 
Judge asked: What has she done? He 
replied: Your Honour, this woman is 
very immoral and therefore she should 
be punished. The Judge asked: What 
did she do? He replied: She is so im-
moral, last week she gave birth to a 
baby which was entirely naked. Sir. 
if such cases are being brought against 
the Members of this House. we are 
helpless. 

[rvIR. SPEAKER in the Chair] 
Now I come to the other two points 

of circumstantial evidence on ~ .. ·hich 
the hon. Prime Minister as well as 
the hon. Speaker seemed to have been 
convinced that there is a prima facie 
case in this matter-the matter about 
asking a question. As I have stated 
in my letter in reply to that of the 
Prime Minister, which he bas been 
pleased to read to this House. all ut 
us, every Member in this House is not 
inventing facts. He is not conjuring 
facts from the heaven. He .;ets his 
facts or suggestions for questions troin 
the daily newspapers, magazines, con-
versations he has with various people 
in the country or in his constituency 
and if he thinks that there Is some-
thing interesting, he sends in a ques-
tion. As you know, Sir, I have not 
been takin, up the valuable time of 
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the HO!lse by asking various questions. 
on which I h~ve already informathn; 
I ha:re not trIed to seek publicity by 
makIng speeches; I have not trieJ to 
go round and talk to the Members of 
this HO\lse on this Bill or that Bill. I 
am studying this House very carefuliy, 
although I am sitting very silently. 
When I have something of impcrtance 
to say. I submit written memoranda 
to the han. Ministers concerned. The 
hOIl. Prime Minister himself can 
testify that I have submitted 2 or 3 
memoranda to him on subjects in 
which I thought my ideas .,hould be 
known to him or the ideas that I had 
gathered should be known to him. I 
have placed before the hon. Finance 
Minister my viewpoint on the 
nationalization policy pursued, how it 
would hurt the country and why it 
should be changed and on what lines 
it should be changed. I had had an 
interview with the hon. Finance 
Minister while he was in Bombay 
soon after he took charge of his port-
folio. Well, I do not think that any 
of these activities is unjustified or out 
of the way. It is the function of JVlem-
bers of Parliament to place ideas 
before the Members of this House as 
well as before Members of the Gov-
ernment, so that there will be achiev-
ed the common good of the country. 
Otherwise, why do we come to this 
House? So, in this connection, I put 
a question on Bullion smuggling. 
When I was going through my 
various copies of Indian Market 
while at Delhi, I came across 
this article that my staff mem-
ber had printed about bullion smuggl-
ing. The President had said. in tJ;lat 
article that too much gold IS beIng 
smuggled into this count~y, and .the 
prices of gold are gomg too. high. 
While even in the free market ll1 the 
United States, gold. is availa}:>le ~t 
Rs. 70 a tala, the prIce of %old ll1 this 
country at least at the tIme when I 
sent th~ question was Rs. 112. As any 
other trader, the President af tJ:e 
Bullion Exchange was upset about It. 
Contrary to the gener!ll view. that an 
industrialist or trader IS only ll1terested 
in high prices, in or~er to ~ake more 
and more money, thIS President held 
the view that these high prices wo~ld 
ruin this country, that. the.se hIgh 
prices would add ~o 1Oftat.lOn and 
therefore, he was trymg to. brm~ down 
the price of gold, which mIght help !o 
relieve the inftationary pressure m 
the country. He had argued along th~t 
line and said that in the view of hIS 
Association, every month three crores 
worth of gold was being smugg.led 
t t India which meant that fOreign 
~bange which was concealed ~broad 

for various reasons was utilised not 
for the good of this country, but for 
ruining it. He wanted to stop that 
smuggling and had suggested a way 
out in that article. 

Nl)w, I thought that that wa.; an 
idea that should be placed before thi~ 
House and information secur,," 1 
authoritatively from the han. Finance 
Minister. I sent that question. They 
are trying to make out that I have 
done something out of the way. for 
under-hand purposes. What i,; tbe 
under-hand purpose for which the 
question was asked, as alleged by that 
secret report? In that report it is slJid 
that han. Member was to ask ques-
tions. to prepare the ground to have 
the Forward Contract Bill thrown out. 
Would any Member of this House teil 
me that the discussion of the question 
of gold smuggling and bringing down 
the price is going to eliminate or 
en'ate th~ b'lc-kgr0UT'C1 for~liminatin;r 
the Forward Contract Bill':' [fail ~o 
understand. 

Now. coming to the question of 
trying to make an appointment with 
the han. Finance Minister for the 
President and Directors of the Bomba ... 
Bullion Exchange. As the House (" 
already aware, my staff member wa3 
iJandling this account. His brochm'e 
was gettiug complett-d. At that ~tage. 
the President asked him, >'ince he 
would print that brochure, take it with 
him to Delhi and present a ~opy nf it 
to the hon. Finance Minister. and 
since he was going to stay in DeLl-J.i 
for the Federation meeting for only 
two days. whether he would a~k 
Mr. Mudgal to arrange for an inter-
view durin~ these two days. We]!. 
requests come from various people for 
taking them to the Ministers or put-
ting in a word with the Ministers for 
this or that. Thi~ is the common ex-
perience of every Member of this 
House. We do it. Do we always stop 
to think that this request to this hOIl. 
Member or that hon. Minister n~ay 
lead to such repercussions? The h:m. 
Finance Minister sent a reply: I 
thought it was rather a curt reply and 
I thought it was not fitting that such 
a reply should be received by a Me!n-
ber of this House. So, I went to hIm 
and said. "Mr. Finance Minister, I got 
your reply; but I did not iike its tone." 
He said, "These members are known 
to me and therefore, they should ha .. e 
come to me". I said, "All right, Sir.~· 
In the financial circles and in the bUSI-
ness circles in the country. the h,;.n. 
Finance Minister is known to be vcry 
shy, and cautious and s~metimes 
suspicious Therefore, I said this is 
one of his complexes and I shan abide 
by his decision. Then. I told him that 
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1 wOll!r.! inlorm my <;taft member to 
tell these people that they ~h0Uld 
write directly to him for an intervi:~w. 
That is all I did. 

Later on, when these people came 
to the Federation meeting, at 011e of 
ti12 receptio!1s I met them 3nd they 
said laughingly, "Your Finance Minis-
ter ret1.lsed to see us even when we 
made a request". 

Granting whatever is alleged. sup-
pose the Finance Minister had seen 
the President and whoever came with 
the President to discuss either "old 
smuggling or forward markets. \~hat 
would h::\ve happened? Would they 
ha ve pcrsuaded him tn throw ou t th~ 
Forward Contract Bill'? Would they 
have persuaded him against his will 
"~ import gold? I could not :::ee any 
mistake in the entire thing. So. I 
dropped the matter. 

This is in explanation of th~ a:'ega-
tions in this behalf. 

Let us take the other parts of the 
al~egation. The first allegation is that 
a Member of Parliament had agreed 
to canvass support and make propa-
ganda in the Parilament on payment 
of Rs. 20.000. Now, Sir. knowing the 
(,()l11position of this House and know-
ing the Members as I do. could I or 
c."y one for a moment imagine that 
he could sell this hon. House for 
Rs. 2().OOO? That is what it amounts to. 
that I am in a position to persuade the 
majority of this House to ihro'.v out 
the Forward Contract Bill. Is it possi-
ble for any Member. let alone a 
l\Iember who knows all about Econo-
mics. to think that he could get a 
majority of the Members of this hon. 
House to throw out or defeat a parti-
cular Bill? I will leave it to you to 
consider. 

"The second point is that they 
negotiated with me to get a majority 
of the Members of this House to defeat 
that Bill for Rs. 5.000. Did the gentle-
man who sent this secret report with 
all these 'allegations. stop to ·.:onsider 
that these hard-boiled. shrewd busi-
nessmen would entertain the idea that 
a single Member of this House will 
have so much power as to persuade a 
majority of them to throw this Bill 
out? Was any consideration given to 
this point? Besides. as far as I know. 
tloe Bombay Bullion Exchange is a 
responsible body and one of the 
national bodIes in this country. Would 
they ~o out to bribe Members of this 
House? These factors were not con-
sidered either by the gentleman who 
rushed to report or by the hon. P;'ime 
Minister and the hon. the Speaker 
203 P.S.D. 

while analysing the said rep0rt. Well, 
1 leave it to the hon. Ho\}~e to say 
whether any lVIember could be so 
foolish as to think that he rould by 
himself. win a majority of Ihe l\lt'm-
ber,~ to a certain r:our~e. ard Yf)Ur 
reply will answer this allegation. 

Further. this secret report says. or 
makes the President say that no depu-
tation or representation • .... ·ould be 
e/rective. And then som4';one who 
opposed what was propo<;ed by. t.he 
President su;:!gest2d te-at a wntten 
memorandum or a deputation should 
be '.;ent in this maHer and r:.,t bribe 
;, ;\Iember of Parliament. 

XO'.\'. Sir. as against this fa.'nous 
secret report. here is a bro<;h::re p.re-
pared by my staff member Ill. which 
the instn:etions and observatIons d 
the Pn~sident of the B'JlIion Ex~h;\nge 
were incorporated. Thi~ \,:,as pr!nted 
·.\'itn his appmval and It IS prl:1ted 
·.vith his name. The work we do as 
Dublic r'?lations Counsels is always 
confidential. Our name doe<; rIot rome 
i:l. This bro('hure I belie':e. or rather 
;'opi'2s of it. are with some of toe hon. 
:\Iinisters. Does it carry out the allega-
tions made by this wise disse:1te:- in 
his "ceret report? 

An lion. :\fember: What is :he na:y,e 
of the President? 

Shri )-Tudgai: .Jwala Prasad TiwClri. 
_-\nd the hrochure is entitled "Bottle-
!It'CK'' in Forward Trade in BUllion". 

Coming to the relevant portions of 
the allegatior.s. namely that the Bul-
lion AssoC'iatio!1 President was tr:ving 
to get this Forward Markets Control 
Bill thrown out, against that alleg3-
tion. the President makes a sidtement 
in print to say: "We welcome :he i'or-
ward I\Iarkets Control Bill now pend-
in" before the Parliament." ~Tow. hLiw 
do~s this statement go with the :lll.?ga-
tion made that they wanted the 
Forward !'vlalkets Control Bill to be 
thrown out? 

P:tndit MaUra: Who publisned that 
bro('hure? 

:Hr. Spt'aker: Order. order, Let the 
hon. Member proceed. Questions of 
merits are not relevant at this stage. 

Shri Mudgal: It is published by the 
President. He discusses "option" and 
he does not want options to be thrown 
out without any investigation. He only 
pleads for going through the question 
of options carefully. They have been 
dealing in Bombay where options are 
banned and they know what difficulties 
are created and they wanted to place 
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all t~e facts before the han. Mini:;tl~r. 
The Id~a was not to throw out options, 
RccordIng to what he has publishe'l. 

And about stamp duties, all H.at ilL! 
says is that thesl~ duties are ~xccs­
SlV~ ~nd h,e wants substantial relief. 
So It IS quite difJerent from what the 
secret report alleges, 

Now. I,come to another point. When 
the han, Prime Minister reael to me 
that s,ecret report, at the end of it. 
he, said. "This is taken frum the 
mInutes of the Bombay BulliJn Ex-
change", Well, I took it at that. But 
:luring correspondence, a month or 
five weeks later, in the second letter 
that he read to the House he hc:s 
written this paragraph-"Minutes of 
the Board meeting dated 9th March. 
1951 record the results and discussion.~ 
in the following words which for 
obvious reasons. do not refer to 'your 
name or to the specific purpose." But 
on the 20th April, when he read to 
me this statement, he said this was 
from the minutes. And so there seems 
to be a difference between the filst 
version and the second versio:1, The 
secret report is a report frem snme-
thlOg else and not from the minute'> 
of the association, So, in order to 
verify that, I wrote a letter after mv 
return from Bombay, to the h(lll. 
Prime Minister in which I wrote: 

"You remember that I had an 
interview with you on April 20th 
when you read out. to me a state-
ment and informed me that this 
statement was from the minutes 
of the Bombay Bullion Associa-
tion, Would you be kind en;mgh 
to send me a copy of the stateml'nt 
in full as you read it out to me?" 
And in para. 2 I wrote: 

"Would you also be kind 
enough to send me a copy of the 
report of the minutes of the 
Bombay Bullion Board meeting of 
March 30th, 1951 of which you 
speak in para. 5 of your ktter? 
In that paragraph you gave (mly 
a summary. 

With highest est.eem etc." 

In reply to that letter thi! Prime 
Minister sent me the required report.>, 
with this covering note: 

"I have your letter of June 1st. 
I am sending you the papers you 
required." 

There was no contradiction that these 
were not from the minutes. Therefore. 
there has been some confusion. I have 
the hIghest respect for the Prime 

Minister and ,I do not mean to sugge,t 
that .he dehberately misrepl'c!'ented 
a~yt~Ulg. But what I submit to you 
~Ir. IS that in his multifarious a('tivi: 
t I~S ,I am not sure whether the Prime 
iVI~l1lster had anytime to go thrOtlfh 
thIS .as carefully as he should havt!. 
espeCially when not only the reolJta-
tion of one Member of this Hou.;e is 
In:'~)lved. but, tl;e reputation of the 
entire House IS Ulvolved. He sh,.u!d 
have been a little more careful. and 
that IS all the complaint that I ha\'e 
tl) make about this matter, 

,SI) the entire thing reduces itself '1) 

IhlS, A gentleman, however highly 
placed he may be. has sent a secret 
report based on some talk. Whether it 
was right or wrong it is not po~si!-'e 
for me at least. to assess at prel'(>'.t. 
Only the President of the Bombav 
Bullion Exchange could do that. A r.~ 
the Prime Minister in fact. suggested 
I ha t as far a., this pGirt of the a lle!,!a-
lions is ('oncerned only the Ple5tde~~ 
of the Bombay Bullion Exch:lOge can 
throw any light. and with that 1 
entirely agreed_ Then he a'>ked me 
"';hy he was not contacted by me? I 
have given the explanation in my 
reply which he hal' already read out 
to the House. namely. that the Pre>,i-
dent of the Bombay Bullion Exchan'",e 
has another business-that of ")ruduc-
tion of motion pictures and he w".> 
busy finishing and releasing the 
picture-"Nand Kishore". and hon. 
!l.fembers know that when a ~lan has 
motion pictures in his head, he is not 
easily available for regular business 
purposes. 

So I was not able to contact him 
nor the member of my staff who 
wa,- taking instructions (rom him 
('Quid g{;1 in touch with him. Then 
after this matter took this grave turn. 
r asked my staff to try to get in tm:ch 
with him, Immediately they sent a 
message to him that 'You must meet 
Mr. Mudgal and explain the position'. 
Then I got the reply saying that he 
would be available on Tuesday or 
WednE'sd~y of last week. I am tnlklng 
il~ of to-day. Then I flew to Bombay 
<lnd I showed him the correspond€nc~. 
Then the President said to me 'This 
has no sub~tance'. Of course I do not 
expect the House to take that state-
ment with<'lIt verifi(,ation but this is 
what he said, He ~aid. 'There is n0 
substance in that. If you write to u,> 
a letter saying that you are sl'ndln;! 
('opies of this correspondence for our 
information, and that we should com-
mont on it lind give our exohnation. 
we shall be "Jade to do so. That I ha\'e 
done and the next day whe'l I flew 
back from Bombay, I immediately in-
formed the hon. Prime Minister that I 
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had met the President and had 
written a letter to him giving copies-
a copy of which letter was enclosed 
for his information-and wnen the 
Prime Minister received the reply of 
the President of the Bombay Bullioll 
Exchange, if he wished to see me 
further. in the matter, I would be 
entirely at his disposal. That reply has 
not yet come. It is being awaited. 
Therefore I wrote a letter on MondilY 
i.e. day before yesterday to the PlIIlme 
Minister suggesting to him as follows: 

"Thank you for your !cHer (',f 
June 2nd with enclosure3--that 
was regardin~ this motion. 

How about waiting for the Bul-
lion President's official reply'! It 
may throw light. now missing, on 
the allegations made by your in-
formants. However this is onlv a 
suggestion. The rlecisiol1 to rn"ake 
i" yours. 1 personally . -.;:elr:r)!lle 
your l\i(otion. Yours etc." 

?'Jow. I have not hesitated to give 
whatever information I had 3t my dis-
posal to the Prime Minister. I have 
not said '1 will take my time or think 
about or I would consult this one or 
that one or I shall consult my SoliC'i-
... ·ors or Counsellors'. The facts are so 
simple in this matter-they are so 
above-board. they are so honest and 
why did I h;lVc to dilly-rlally in this 
matter? I have explained to him im-
mediately after he called for my 
explanation. He asked me to write a 
letter-the same day I wrote to him 
because there is nothing to hide in this 
matter and this is the entire story as 
far as I am concerned in this matter. 

Before I close this sorry matter. I 
would like to give a resume of the 
allegations and my explanation. 

" There are two main allegations. The 
fi rst p1in tis receipt of financial or 
business advantages from the Bombay 
Bullion Exchange. The second point is 
to make propaganda in Parliament to 
canvass. fo create opposition to the 
Forward Contract Regulation Bill and 
to have it thrown out. 

Regarding the first allegation. as I 
have aready told you. my organiza-
tion received Rs. 2,000 for writing 
and research. But this work tool{ 10 to 
1 \ weeks of one of my staff :11embers 
and a few weeks of another. the reason 
being that these traders not lIsed to 
giving facts all at once-they give bit 
by bit information and drafts were 
submitted-then they said they wanted 
something else-so they were taken 
back and other information was 
secured and incorporated. another draft 
was submitted and so on. Those who 

are familiar e.g., ne\\lspapermen-with 
this tYre of work know ~hat people 
who al'e not literary men take quite a 
Il)t of time to wade through the drafts. 

The members of my staff aL'e paid 
1 rom Rs. 401) to 4::i\.l and in some eases 
Rs. 750 a month. They are highly paid 
~tafi. competent staff we have gut and 
they were kept working on this job 
for' nearly 11 weeks and their salaries 
and c()rlveyances alone amounted to 
a bou t 170f) or 1800 rupees. Lea ving 
tk,1. aside. when my organi.~"t!<)'l. 
·.vhen H. G. ;Vludgal Publication:;. fer 
:ha:. \\'ork got Rs. 2.000. [or wor~ done 
'j\'er a period d Ii) to 11 -.v€e.{s. what 
does it mean? It means hardly Rs. 'j(tO 
c. month and my or~anizati0n entail.'; 
an expenditure of Rs. 12.000 '1 .mcrltn 
and o'.'er and the press for whIch we 
are rewonsible for the tim~ being--
its runnin lY expenditure rlirlS t;) 
R:;. IS.noO a~ month. In thi" c'mtf!xt -:Jf 
Rs. ;W.OO() expenses. a Job ':Orr.lOg b 
us. giving liS Rs. 700 a month ':.If one 
orinting job that my pres~ got IN 
\'v'hich we did not get the rH~llt \.JfIce. 
in which we lost Rs. 300 and o.dd .. ar,:; 
'.hey going to feed our orgafllZl;lllo:l. 
Is this what is called a financlal or 
husiness advantage? I fail '0 see tnat. 
In fact when we checked up. on the 
costs of thi" particular lsslgnment, 
we found that we had lost some'yhere 
between Rs. 100 to 200 but as bu.smess-
;nen we just take it with a grm. I.n 
business if there is a loss: t~ere 15 
!lone to make a fuss about It 10 o~r 
orO'anization just as here .. Whene ... ~r 
th;re is a' loss incurred 111 a partI-
cular Department or l\1inistry. we a:k 
questions why that. money. wa~ \o::.t. 
But businessmen Will not worry about 
a temporary loss or gain .. They ~ook 
at it from a long-range pomt of ~l-;W. 
Therefore the question of deriVIng 
business or financial advantage is 
entirely unfounded. 

Regarding the point of c-arrytng on 
propaganda in Parliament. w C:,I1\';;SS 
;:uppo.!. ('reate oooosi.tion and get the 
Forward Contract Bill thr0wn out. I 
would like the hon .. Members (\f the 
House to listen to thiS very carE-fully. 
I put it to the House. to e: e~y hon. 
Member and to ev~ry hon. ~.lmiSter to 
aaswer one questIon to h'~self-::-n!"t 
tn me but to himself, VIZ., Old 
!\ir. Mudgal approach me or . discuss 
with me or ask me to vote a~3m'>t the 
Forward Contract Bill'!" This is a 
straight forward question I request the 
Members of this House to ask them-
selves. If every member's and e\'P1'1 
hon. Minister's including the. hon. 
Prime Minister's and the hon, Fm::mce 
Minister's reol.V to this Question is 
·nc'. then this motion fall., to the 
ground and should be dismissed. I 
leave the verdict to the House. 
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Shri Kamath: On a point of clari-
ficatioll. Mr. Mudgal has told the 
House that he received the sums by 
crossed and order cheques not in his 
individual capacity but in th~ cI~rpf)­
rate capacity as Mudgal PublIcatIOns. 
Has the han. Prime Minister got "ny 
evidence in his possession that these 
sums w('re passed to Mr. Mudgal and 
financial advantage derived by him 
in his individual capacity and as 
a i\'Iernber of Par!ian"ient and !1')t a~ 
IVhtdcral Publications" I 00 nl)~ kn'Jw 
if th~ han. Prime !'vJinisl('r can en-
lighten us on this point'~ 

11-4 () LvI. 

Mr. Sp~aker: That will be CI!~ of the 
poil1t~ whkh the com:ni t tce may en-
quire. 

Shri Frank Anthony CVI3(thya Pra-
desh): I would like a point to be clari-
fied. We are virtually impr:aching a 
Member of the Hou,;c. if th('r~ b 
prima jl/cie evidence I am quite pre-
pareri to let the matter go to this con,-
mittee. although I would prefer to ba\"; 
gone to the Committee of Privi!t'ge.i. 

The gravamen of the Ch:l!'ge in m,\' 
opinion i;; this. This :'IIember of 
Parliament. whom 1 '\0 no~ know. 
asked for Rs. 20.0UO 3l'ci to wh01l1 ciiet 
he make this request'~ Did Iw make j, 
to the President of the Butlion 
Exchange? It is not seCT-::t or hea)"~a." 
or tertiary evide:.ce. It. is on evidence 
of what a person says. what the Presi-
dent of the Bullion Exch,mge is sup-
posed to have said. There w!.uld be 
no prima jacie case. if tlJ.e President 
comes and says that it W:'5 not !\Ir. 
l'vludgal. There is nothing to proceed 
upon. That is what 1 wan: to be 
satisfieci about. There must be prima 
facie evici~nce from the mouth of the 
person to whom he mad~ the reque~t. 
that is the President of the Bullion 
Exchange. What somebody else says 
but the President did n )t, is hearsay 
evidence. The evidenCe mu,;t from 1l:e: 
mouth of the p~rson to w1-}om he made 
the request for Rs. 20.0()O. If the 
President comes and S:J.Y;; that the 
request was never made. there will bl:' 
no case and the CommitL~e will ~it 
with their mouths open. 

Shri Jawaharlul Nehru: Ther!.! is no 
question of primarY. secondary or terti-
ary evidence. What ! have already 
said to the HOllse is according to reli-
able information I recelved from an 
official member of the Board of Direl:-
tors of this Bombay Bullion Exchange. 
A report comes to us of a meeting cf 
the Directors. where the Chairman 
made a statement. That statement. if 
there was any truth in it. quite apan 
from what Mr. Mudgal ~aid. bv itself 
cast a gra\'e reflection Oil a Melnber (If 

Pari iamen t. This wa;; followet! up .. At. 
that time there was some dlscu;'slOn 
about it and Mr. Mudgal'" name wus 
mentioned. whkh wa:> I~ot prev!(Jusly-
mentioned by the Cl1<J.l;m<ln. fhere 
was some c;ppositi(JO '~o the .(:·rop<:,,;;}I. 
there was discllssion and ultJmatE"JY .Ct. 
sum is voted. that is Ri. ;):IJI)O :0r thiS 
purpose. by that Orgalllsatl'.lll. Sub.=e-
quently in the minutes of that meetmg 
it is rnentic;)ed that Rs. ~ (JOG was ·;vted. 
No name is mentirJlled. The,) on a loter 
occ" 3irJll the Chairman ;;ays that the 
pUI~o~e which '""as It,tt::lde_d to be 
"en.·ed !)y the grant r;f R:::. :...c,OO V,.il·, 
hein" st'l'vcd and :le gi,·,'3 c.~rtalll In-
:,tan~c:> ~il)()ut intervie'.vs being ana.t!g-
('(1 and question, teit1~ pl:C III Par'lil-
ment. It so i1appen:;-I, may. be a 
I 'oinciclence-tha t '.oese p<! rtleu I :tt' 
things were happening. Questh'ns 
',vere being put ar.<i imuvi:!ws arrallg-
cd. etc .. so that all ~he~e ,Ire (lreUtr.-
o;tanciai bits of ~\';denl'c which seem 
'0 fit i:J. Ultimate!y they mayor may 
j:aG: n~ it: ~;t th(fC 1:; :j ,·bd!l1 f)f E>\·ent...: 
·.\·hio-il joe:; create a certain. pri;,]"t fnc;! 

! presltmption for an enrndry. L I c.;:. 
citller m '/sel i mak·~ all en'!lllry !)L;biIc ::; 

) or "eere:!v in Bomba:: or e:sewhere or 
, come to the HOL;o'e i0r a f.)rma I enquiry 
i rather :han any kind l)f :'I secret en-
I ouirv which we ma" ~'<'t gOing ar.d the:1 ! reoc-rt to tbe HOl<e. lhat \you:"l no! 

ha\'e been fair. I thought that the be·[ 
('our~e ·.\,ould be t·) plal'~ all the fat t.; 
before the House anci ask the House. if 
it ~o chose. to appoint a commit~ee to 
00 into tile matt~r ar,d either ~1''''('Pt 
~uch exolanatiop as :\Ir. :\h:dgal m.ight 
bring fonvard or 

Shri Kamath: Is the·re any e..-i'::~n:~ 
to 5ho\\' that the money was passed 
for putting 4.:e~t;()Il:> in Parlialllel't ;wd 
carrying on propaganda and l:anvassinJ 
suppOrt in Parliament and nOI for the 
work undertaken by :\ludgal Publi-
<,at ions hr 1 he Bullion As~oriatioll? 
There is no such evidence so [nl" <1~ tiw 
documents 3how. 

Dr. Ram Sub hag Singh (Bihar)' {~llite 
indepenciently of the merits or demerits 
of the case under consideration. I 
would like to know from the Prime 
:'Iinister whether it is within the ('(,111-

petence of any Member of Parliament 
to apprach. ask or write to any hon. 
Minister of the Government to listE"n to 
or grant inter ..... iews to any per30n com-
ing from his constituency. district or 
province in respect of some important 
matters. 

... / Shri SyamDaDdan Sahaya: Quite 
right. 

Mr. Speaker: With reference to that 
point. it is more or less a question of 
privilege of Members and therefore I 
would like to clarify it. The (>(lint 
raised by Dr. Ram Subhag Singh is 
whether it is competent for an hon. 



10298 Motion re. conduct of 6 JUNE 1951 Shri Mudgal, M.P.

Member of this House to take any of 
this constituents to the M inisters. It 
is  a question of the privilege of every 
Member of the House and therefore I 
am intervening. I am perfectly clear 
that every M ember w ill be perfectly 
within his rights to take anything, 
whether of an individual or of a public 
nature, to the Prim e M inister. B ut the 
question is not whether Mr. M udgal 
went or not but that he did it for some 
kind of advantage. (Shri Sidhva: 
That is a different m atter.) That is 
the question under issue and that is 
the nature of the motion as I under­
stand it.

Shri Mudgal: Sir, you made another 
unfortunate statement saying that Mr. 
Mudgal did this for an advantage, 
whereas you should have said he did 
it for an alleged advantage.

Mr. Speaker: That is w hat I meant. 
When I said advantage I m eant alleged 
advantage, of course.

Pandit Maitra: Sir. now that the 
hon. Member has given his explanation 
to the House how is the House to come 
to a decision. Most Members in this 
House could not fu lly  appreciate the 
various m atters that m y hon. friend 
Mr. M udgal has introduced in connec­
tion w ith his explanation. In some 

Kases he drew parables and gave 
stories, which provoked considerable 
laughter. But the whole thing got 
mixed up in such a w ay that before the 
House could come to any decision with 
regard to giving its vote on it. I think 
it would be fa ir that we get his state­
ment circulated. A fter all we have to 
very carefu lly  analyse his speech. As 
one who has had something to do w ith 
this legislature, not for a very smali 
period, and as you yourself admitted, 
Sir. I feel that this is a unique occasion 
and I was wondering whether we are 
not creating a very  dangerous precedent 
by taking this step. It is all very  w ell 
to say “ Set up a committee of enquiry, 
you exculpate yourself before it and 
come out unscathed. You w ill have 
your honour and prestige protected.” , 
Why should he at once be made to face » 
an enquiry if the facts as given out by 
the Prim e M inister and as explained 
by Mr. Mudgal give a sort of plausible 
explanation. If the House wants to 
proceed furiiier m the m atter— as I 
hope it should not— I feel that at this 
stage enough publicity has been given 
to it and if  m y friend has done any­
thing wrong, which is now very  con­
troversial after I have heard him. there 
has been enough punishment to him. 
And if in spite of this the hon. Prim e 
M inister would like to proceed with 
this m atter, then it would be only fair 
that we should be supplied with the 
copies, of the statement made by the 
Prim e M inister today and the one made

b y  Mr. M udgal before w e come to a 
decision whether w e should vote for 
this motion one w ay or the other.

Sardar Sochet Singh (P .E.P.S.U .): 
We should have also a copy of the 
minutes

Pandit Maitra: There are some
law yer Members in this House who feel 
this question is not so very  simple as 
m any Members seem to think. From a 
law yer’s point of view  there is a good 
deal to be thought of in this matter, and 
there are law yer Members whose 
law yer’s instincts cannot be stifled by 
reason of the overpowering strength on 
the one side or the other.

I am therefore appealing to you, Sir, 
that in the interest of fairness to the 
gentleman who is going to be arraigned 
before us— as a m atter of fact, he is 
already arraigned— I appeal that in the 
interest of justice and fairness to him 
and fairness to the House, the entire 
proceedings relating to this matter 
should be circulated before we are in 
a position to pass our judgm ent in one 
w ay or the other. It is not such an 
urgent m atter that it should be dis­
posed of within two days or else the ad­
m inistrative work cannot be carried on. 
It is a m atter on which if time is re­
quired it w ill have to be given. L et 
the Governm ent proceed with it in the 
next session if it m ay have to do so. 
Meanwhile, for this House to apppint 
a committee is a grave responsibility 
and. as I said, one fraught w ith danger­
ous potentialities for the future, and I 
would appeal to every single Member 
not to take this m atter in a light­
hearted manner. This is a question in­
volving the integrity not only of this 
hon. Member who is arraigned before 
this House— it is a question which is 
much wider. The whole Membership of 
Parliam ent w ill get discredited before 
the country, that these are the type of 
people we have got in Parliam ent. 
H aving heard my hon. friend, in the 
midst of his stories and other things, 
I could see in his explanation a sin­
cerity. A  cleverer man would have 
come out with a short statement and 
left it to the inquiry. B ut having regard 
to the very  long explanation he has 
given and the w ay he has spoken. I at 
least in m y mind feel that it would be 
unfair and unjust if I did not closely 
apply m y mind to the entire proceed­
ings— the statement of the Prim e M inis­
ter. the interruptions made by several 
hon. Members including m yself, for the 
purpose of clarification of certain 
points, and last but not least the state­
ment made by the hon. Member him ­
self. If all these things carry convic­
tion in our minds that a strong and 
overwhelm ing prima fa'cie is made out 
then we shall consider the motion. It
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[P an d it M aitra ]

is m ore  or less a cr im in a l m atter, in
th e n ature o f  a crim e, th ou gh  w e  do
n o t  say  so in so m an y  w ord s ; “ im ­
p r o p r ie ty ”  and all those th ings are
eu phem ism s but, in fact, it is a case
ot som eth in g  like a cirm in a l o ffen ce
w ith  w h ich  w e  are  ch a rg in g  h im —
th ou gh  not in so m a n y  w ords.

I th ere fo re  fee l that I shall n ot at all
be  ju stified  to m y  con sc ien ce  unless and
until I scan  the exp la n a tion  g iven  b y
h im  and the statem ent m a d e  b y  the
P r im e  M in ister, b e fo r e  I v ote  on e w a y
or the o ih er  on  th is m otion . F rom  this
p oin t o f  v iew  I appea l to the H ouse
to d e fe r  the m otion , if  not d rop  it.
E nough has been  don e ; y ou  h ave  sent
fo r  the hon. M em ber and g iven  h im  a 
rep rim an d , or the P r im e  M in ister sent
fo r  h im  and rep rim an d ed  h im  saying,
“ W hat y ou  h ave  don e  is n ot correct.
D o not d o  that w a y .”  Instead  o f  th a t.
I fe e l the m atter has b een  b rou g h t to
a stage w here, i f  w e h ave  to  ex erc ise
ou r ju d g m en t, w e  m ust d o  it in  such  a 
w a y  that w e ju s t ify  ou r ow n  con sc ien ce .

S im  M. P. Mishra (B ih a r ) : O n the
basis o f  w hat P an d it M aitra  says, that
th e m atter has a lrea d y  re ce iv ed  a lot
o f pu b lic ity , that it has spread  all ov er
the cou n try , I fe e l that th is com m ittee
m ust be con stitu ted  and shou ld  go  into
w ork , both  in  the in terest o f  M r. M u dga l
and in  the in terest o f  the cou ntry .

Shri B. D as (O r is sa ): S ir, m y  esteem ­
ed fr ien d , P an d it L ak sh m i K anta
M aitra , w ith  his usual veh em en ce,
brou ght in the la w y e r ’ s aspect. Sir, I
too am  one o f  the o ld  M em bers  o f  the
H ouse, on e o f  the o ldest like  him . T h e
P rim e M in ister has all a lon g  con su lted
the hon. S p eaker o f  the H ouse w h o  has
the con fid en ce  o f  a ll the M em bers  o f
P arliam ent, and betw een  the P rim e
M in ister and the S p eaker the resolu tion
w as d ec id ed  upon.. T h e question  w as
put as to w h y  the P r iv ileg es  C om m ittee
w as n ot asked to  go  in to it. T h e P r i­
v ileges  C om m ittee com es in to  fu n ction
w hen  there are accu m u la ted  resolu tion s
and m otion s b y  v a riou s  M em bers  o f
the H ouse to be  con sid ered .

Mr. Speaker: I d o  not th ink w e  need
go  in to  that now .

Shri B. Das: T h is p rop osa l o f  the
P r im e  M in ister to app oin t a com m ittee
to  g o  in to  the case, w h ich  has y o u r  ap­
p rov a l also, is I con sid er  the righ t p ro ­
posa l. O n the m erits  or dem erits  o f
the a ffa ir  I say  noth ing. I f  a ll o f  us
sit in ju d g m en t on the papers re fe rred
to, then  w h a t is the use o f  re fe rr in g  the
m atter to a com m ittee?  So. it is better
to send the w h o le  th ing  to  an ad h oc
com m ittee  w ith ou t ou r sitting in  ju d g ­
m ent on  the letters or re feren ces  that

r a v e  been m ad e e ith er  b y  the Prime 
M in ister o r  M r. M udgal.

Shri Naziruddin Ahm ad: I do not
w ish  to go in to  the m erits  o f  the case.
I take the fa cts  as th ey  are clearly
stated. T h e  question  arises as to whe­
th er a prim a fa c ie  case  has been  made 
ou t on  the facts . I con s id er  that for 
the H ouse  to agree to a com m ittee of 
the type suggested  is a seriou s matter.
It im plies that at least a prim a facie
op in ion  that a case has been  m ade out. j 
T h at I con sid er  to be  a v ery  serious ' 
th ing  fo r  a M em ber o f  th e  H ouse. j

T h ere  are tw o  aspects  o f  the matter 1. 
w h ich  h ave been  p la ced  b e fo r e  us: one, 1 
that the hon. M em ber has seen some , 
M in ister and can vassed  certa in  things 
w ith  som e M em bers. I am  free  to con- | 
fess that I h ave  d on e  th is m yself and 
m a n y  o th er M em bers  h ave  done it,
H onestly , i f  w e  fe e l that there is a • 
p u b lic  m atter w h ich  shou ld  b e  brought 1 
to the n otice  o f  a M in ister or which | 
shou ld  b e  d iscu ssed  w ith  ou r fellow- 1 
M em bers  fo r  p u rp oses  o f  securing  sup­
port. I th ink  th ere  is noth ing dis­
h on ou ra b le  bu t on  the other hand it 
is ou r d u ty  to  d o  so i f  w e feel that I 
there is a p u b lic  case.

T h e o n ly  question  w h ich  affects Mr, t 
M u dga l is his a lleged  rece ip t o f cer- s
ta in  advan tages. H e has p la in ly  ad»- 
m itted  th’ at he has re ce iv ed  som e money
but that it w as in con n ection  with the 
M u d ga l P u b lica tion s , that that money j 
w as assessed on  the actu a l w ork  done j
and the am ount c la im ed  w as subjected t 
to scru tin y  and w as red u ced  to Rs. i 
700........ |

Shri Goenka (M a d r a s ) : A re  w e dis- [
cu ssin g  the m erits  o f  the case? ^

Mr. Speaker: H is argum ent seems to .V 
b e  that no prim a fa c ie  case is made * 
out. .

Shri Goenka: M y po in t is that once ,t 
th is m otion  is m ade, in the interest of \ 
the gen tlem an  h im se lf th is m otion  must 
b e  adop ted . O th erw ise , he cannot 

 ̂ 'c le a r  his nam e and the w hispering cam­
* pa ign  w ill g o  on  against h im  for the 

rest o f  h is li fe — there w ill be no two 
op in ion s about it.

Mr. Speaker: I w as goin g  to suggest 
that instead o f  ca rry in g  on this dis­
cu ssion  n ow  as to  w hether there should
b e  m ore  tim e taken  on  th is motion, as 
to w h eth er the p roceed in g s  should be 
c ircu la ted  and w h eth er there should 
be d iscu ssion  on  -it and all that^ I 
shou ld  n ot lik e  to -express an opinion
as to  w hat the H ouse  shou ld do. but if 
the hon. M em bers  w ish  to have tin#',
o v e r  it. it is com p eten t fo r  them to 
m ov e  a m otion  fo r  ad jou rn m en t'o f dis­
cu ssion  on  th is m otion . I shall put it
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immediately to the House. If that is 
accepted the matter is adjourned. if 
it is rejected we proceed to vote. That 
is the only thing possible. 

Shri Naziruddill Ahmad: The whole 
(;ut?sti:m therefor·! boils down to Chis: 
. ':~ether the hon. Member. in his capa-
,l:Y as a i\'lember of the House has 
1'0ceiv:;d. any arlvantages 

}Ir. Speaker: That is just th ... point 
for ir::quiry. To say that it should be 
proved here i;; trying to say thilt the 
ease :;houlcl be proved here before the 
c(.'mmittec is 3ppointed. It is only a 
case :>f whether the facts appear in 
such a manner that there is something 
to inquire about. If the han. Members 
:Ire clear that there is nothing to in-
quire about the facts, tney can reject 
the motion. But we are practically 
r,'p2<:1 ing th~ S,ll1,e point. If adjourn-
,1'2nt i~ desired by any person let him 
!1,Oh' a motion for adj0JHnment of 
ceb:lte and then the House will decide 
ul)on it 

Shl'i Kamath: May I humbly mo\'e. 
Sir I beg to move. 

''That ihe further consideration 
of the motion be adjourned ~ill 
Friday, the 8th June. 1951." 

111'. Speaker: This takes precedence 
cUld I put it to the House first. If that 
lS nojecte-d I \vill ~llit the main motion 
to the vote. 

Shri Naziruddin Ahmad: There is 
no evidence that Mr. Mudgal was in 
any way connected with the talks at 
t!le Bullion Association meeting. 

Dr. Pattabhi (Madras): A proposal 
)ike that carries us no further, or ·even 
rlaces us in an awkward position. 
What is tbe object of the adjournment? 

)11'. Speaker: The object is stated 
by Panelit iVI1litra. that he wants to 
ha\'e a complete statement of the case 
b~fore him: so many other memE~rs 
Dlso. The question is: 

"That the further consideration 
)f the motion be adjourned till 
Friday. the 9th June. 1951." 

The motion was adopted. 

MOTIONS RE DELIMIT A TION OF 
CONSTITUENCIES ORCERS. 

1951-contd. 
'12 NOON. 

:\11'. Speaker: We will now proceed 
to the next business regarding Delimi-
tation Orders. I propose to follow the 
same procedure. 1 shall be calling 
each Member's name and those who 
wish to move may say 'I move'. 

BOMBAY ORDER 

The Minister of Law (Dr .• -\mhrd-
kar): I beg to move: 

(For text of the motirJn see 
Apper::dix XXXIII. Annexure :3.1 

Shri J. N. Hazarika (Assam); I beg 
to move: 

IFor text of the motion see 
Appendix XXXIII. Annexure 3.) 

Shri Shankarrao Deo (Bombay); 
beg to move: 

(For text of the motion see 
.4.pr;endix XXXIII. Annexur::: :l., 
Shri Hiray (BrJl11bay); I beg to 

move: 

(For text of the motion see 
Appendix XXXIII. 4.:meXl:rt 3.) 

Shri Deogirikar (Bombay); I beg to 
move: 

(F,)r text of the moti,~n see 
Appendix XXXIII. Annexure :u 
Shri Sonavane (Bombay); I beg to 

mo\'e: 
(For text of the motion se:! 

Appencii.-; XXXIII. A nnexlI re :l.) 

Shri Kuhbhll' (Bombay); I beg to 
move: 

(For text of the motion . see 
Appendix XXXIII. Annexure 3.) 

Sh1'i :\,ijalingappa (Bombay): I beg 
to move: 

(For tex t of the motion se.! 
Appenriix XXXIII. Anr.exure 3.) 

Shri }1unavaJli. (Bombay): I b<"g to 
move: 

(For texl of the motion sa 
Appendix XXXIII. Annexure 3.) 

Shri V. B. Vairlya (Bombay): I beg 
to move: 

(For text .)f the motion se'! 
Appendix XXXIII. Annexure 3.) 

Shri Bhatt (Bombay); I beg to mO\'e: 

(For text of the 1110tion .~o?!? 
Appendix XXXIII. Annexure 3.) 

Shri Sidhva C\Iadhya Prade;;h): r 
beg to move: 

(For text of the motion see 
Appendix XXXIII. Annexure 3.) 

Shri Kanaya Desai (Bombay): I 
beg to mo';!: 

(For text of the motion see 
Appendix XXXIIL Annexure 3.) 
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Slui Khandubhai Df's:li (BI)'nbay): 
I beg to move: 

(For text of the ,notiun ::ice 
Appendix XXXIII. Annexure :l.1 

Slui M. C. Shah (Bombay): I beg to 
move: 

.( Fer teX'. of the motion se" 
Appendix XXXIII. Annexure :J.) 

Shd M. B. Vaishya (Bombay): I beg 
to move: 

(For text of ihe 11101il)n set! 
Appendix XXXIII. Annexure :3.) 

:'vIADHYA PRADESH ORDER 

Shri Kishol"illlohan Tripathi 
(Madhy~ Prilde~h): 1 beg to ml)ve: 

(For text of the motiOIl ;;ee 
A.ppendix XXXIII. Annexl:rel.1 

Slui Jangde (:I,Iadhya Pradesh): 
beg to move: 

(For text oj the motion see 
Appendix XXXIII. Annexure :1.) 

Shri P. Y. Deshpande (:\ladhY;1 P:-:l-
desh): I beg to move: 

(For text of the motion ,':e 
Appendix XXXIII. .-\nnexure :3.) 

Dr. Deshmukh (:\Iadhya Pr;1c!esh): 
I beg to move: 

(FO!' text or i he motion see 
Appei:dix XXXIII. Annexure :3.) 

Shri Bhatkar (:\lc:dhya Pr3desh): I 
beg to move: 

(FOl' text of I he mot in!l o'Ct! 
Appendix XXXIII. Annexure :l.) 

Shri Sonavane (Bombay): I beg to 
move: 

(Fur lext of the 'l:otion sec 
Appendix XXXIII. AI:llcxure :i.) 

Shd KalJuth (:\Iacihy;;. Pradesh): 
beg to move: 

(For (exl of :he motion SCI' 
A!Jpenctix XXXIII. Annexure :3.) 

Shri Kumbhu (Bomb,.y): I !:Jtg to 
move: 

(Fo:' text of the motion ,ee 
Appendix XXXIII. Annexure 3.) 
Shl"i A. C. Shukla (Madhya Pra-

desh): I beg to move: 

(For text of the motion ~ce 
Appendix XXXIII. Ann".'xure :3.) 

Sbri R. I,. Tiwari (Madhya Prade~h): 
I beg to move: 

(For text of the motion ~ee 
Appendix XXXIII. Annexure .3.) 

Shri Sidhva (jI,·IJdhya Pradesh): I 
heg to move: 

(Fur tt:xt ,)f the !11{)tic,n .see 
Appendix XXXIII. Annexure :q 

Thakur B. P. Singh (:\Iadhy \ Pra-
desh): I beg to move: 

(For lext uf tile ;n!Jti'JI;·e~ 
,-\pp~!ldi;{ XXXIII. Annexun: T) 

:VlADRAS ORDER 

Shd Kesa \'a Rao (:,la<1r0-;): 
move: 

(For' tex t (Ji, he '-1~I)ti()n .'1:<; 
.-\PPtonci i x XXXI! 1. .-\:;r;exure :l.) 

Shri GaJiIJ (.\1a<iras): T beg LO L~'J\'e: 

(For text of t he motion <:ee 
Appendix XXXIII. .-\nnexl1rc '~.) 

Shri K:lla Venkatarao i:\I;,(irJ,3}: r 
beg to move: 

(For text or the :;~Oll(;n ~t:e 

.. -\ppendix XXXIII. .. -\:}I:eXure .1.1 

Shri :\'Ieeran OIadras): I beg +() 

move: 
(FI)l~ text of the :l~ct!()n ;-'€o! 

.-\ppe!:dix XXXiiI. .-\:'I~exl:re ;' 

Shri O. \'. :\Iagesan (~,I.:dr2~.I: I ':-E'J 
to move: 

\For lext uf the ::10ticn o't?<! 
_-\.ppe!1UIX XXXIII. _\r:.['.0x~lre :-~. ~ 

Shri T. T. Kl"ishn3machari 1.:'.1 'dr,~:,); 
I beg to move: 

(For text or the :n0tion :l'2 
-\ppel]ctx :CXXIII. Annexure :1. I 

Shri Ramnath Goenka (:\Iao,:::," 1 
beg to move: 

:. For tt2xt of the :1:otioc: ~[:-' 
"l=';Jeniii:: XXXIII. .-\:1::eX\:re :3.1 
Shri ILl thn.\sw;\my t, :\1;1(' r:lS;: I icc·g 

to ~nove: 

{FCJl' tt..."xt :)i ~he :11.:)11'""11 ,.-" 
.-\ppe:ldix XXXIII. .-\nl:extre :l.; 

Shri P. Basi Reddi \:\I"dras): r 2.0';] 
,0 I11O\'e: 

(For t~:\.t \)[ the 1~;G;:ion ~el~ 
.-\ppen,iix XXXIII. .-\:inexure :n 
Slid D. Sanjivayy,\ C\I3dr:E): ! ':c;; 

to move: 
(FLlr te:q of the :1111t:Q!1 .<,-,} 

AP91'1:dix XXXIII. Annexure'>') 

Shri Obaidullah (:\[aor2';): I btg to 
move: 

(For text of the motion ~e2 
Appendix XXXUI. Annexure 3.) 
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Dr. M. V. Gang'adhara Siva (Mad-
ras): I beg to move: 

(For text of the motirJll :;ee 
Appcndix X XXIII. Annexll rc :3.) 

Shri Shiva Rao (Madras): r beg to 
move: 

(For text of the motioll ;€C 
Appendix XXXIII. :\IlIlt'xlirc :3.) 

Shri R. Venkataralll~ln (;\I:tdras): 
beg to move: 

(For text of the mution see 
.\ppendix XXXIII. AnIlexlIr~ :l.) 

SIll'imati Ammu Swaminadhan OIad-
r3~): J beg to move: 

(For text of the motiOIl .'ee 
.-\ppenciix XXXIII. .\nnexure :3.) 

Shrimati DlIrgahai OIidras): I beg 
~ mo~: . 

(For text uf ihL! lnutiGIl .~2";; 
Appendix XXXllI. Annexure J.) 

Shri It Subramaniam (.\Ia0.1'a,.I: r 
beg to move: 

(For text of the motion .;ee 
Appendix XXXIII. .·\nnexure :).) 

J.ll·. V. Subrarn:\I1i;}m (:\Iaciras): 
beg to move: 

(For text of the motion "ee 
A.ppenciix XXXIII. Annexure :3.) 

Shri V. Ramaiah C\Iadras): I beg 
to move: . 

(For text of the motion .'22 
Appendix XXXIII. Annexlire :'.1 

Sltri Sivaprakasam (:\I"ciras): 
to move: 

[ !::eg 

(For text of the motion ;;22 
..... ppelldix XXXIII. Anrlf'xure :3.) 

Shri In. Kaliyannan (:vladras): r 
beg to move: 

(For text of ;he motion ,ee 
-.... ppendix XXXIIJ. ..... 'l11~xure :'.) 
Sh .. i Kunhi .. aman (.\[aciJas): I beg 

to move: 

(For text of the Illotion Sf..! 
.\I)pendix XXXIII. AI1!leXure .'3.) 

Slu'i Josepb (!\Iadras): I beg to 
move: 

(For text of the Illation see 
Appendix XXXIII. Annexure 3.) . 

Sh~'i R. Velayudhan (Tr,lvancore-
Cochm): I beg to move: . 

(For .tExt of the motion see 
_ .... ppendlx XXXIII. .\nnexure :t) 

Shri V K. Reddy. C\Jadras): I beg 
to move: 

(For text of the mot.ion see 
Appendix XXXIII. Annexure :~.) 

Shri Ranga Reddi Dladras): I he~ 
to move: 

(Fr)!" text uf t be rr1otirJt1 se·~ 
Appc::rlix XXXIII. Annexure 1.) 

Shri M. A. Ayyangar C\Iadra:;): I 
beg to move: 

(Fer text /)[ the !1l(j\:on ,ee 
:\ppendix XX.XIII. A.l:ll(,Xl!re :3.) 

Shd Ramalingam (;hettiar OIad-
ra~): I beg try mo\'e: 

(Fer text .-)f the .~~;jtk·!1 '.?E 
;\ppcr:dix XXXII; Ar;l,e~:ure :l.) 

PT.;:-1JAB ORDER 

Ch. l{anbir Singh (P:";:lj<lO I: l t·eg 
to move: 

of Fr~lr text of ~ :~e :'1'10t:(/;1 ;;ee 
.c\PlJel:dix XXXIII. .c\::;;CXU:-':· :'.1 

Shd Sondhi r Punj8:: I: 
mO\'e: 

beg ~;) 

(F .. J!' text of the ~~-:(..tiO!1 . ..::ee 
..... pper.dix XXXIII. .-\nnexure 3 .. ! 

Prof. Yashwant Rai (Punjab,: I 
beg to move: 

tFor text of the :1~otiorl st?·! 
.-\pper:t!ix XXXIII. A:1l:ex,:re3.; 
Pandit Thakur Das Bhargaya (P,I:1-

jab): I beg to move: 

I,For text oi t~;e l~~oticn ~~+2 
.·\,JtJendix XXXIII. Ann<.'xl:re .{.) 

Lab .-\chint Ram (Pldljal)): l beg :0 
move: 

(For text of the :'::otion ,ee 
.-\1,1',":dix XXXIIT. .\;;l:exu!'(:, '.) 

Sard;ll' Hukalll Singh (Punjab): 
beg t,) move: 

(FGr t2,t of ~he )~1l1t:(;!1 ~t't..! 
.-\[)[)-:;J<ii:, XXXIII. A::n<'xl,rc' ;i. I 

5al"dal' B. S. Mall (Pu:lja!J): i beg to 
mO\'e: 

(FJr text of the ;~'l0tic!1 ~t"l,.l 
Appendix XXXIII. ,\!ll1exure :l.) 

Sardar Sochet Singh (P.E.P.S.U.): 1 
beg to move: 

(For text (Jf the 1119tion see 
.\l=llJendix XXXIII. A:-:nexure 3.) 
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Sardar Ranjit Singh (P.E.P.S.U.): 
beg to move: 

(For text of the motion see 
A.ppenctix XXXIII. Annexme :q 

UTTAR PRADESH ORDER 

Shri N. S. Jain (Uttar Pradesh): 
beg to move: 

(F01' text of Ihe motion ~ef! 
Appendix XXXIII. Annexure :l.) 

Shri Kazmi (Uttar Pradesh): I beg 
to move: 

(For text uf the mution ~e(' 
,\ppendix XXXIII. A,lnexure :l.) 

8hri Hyder Hussein (Utt8r Pra. 
desh): I beg to move; 

(For text :J f Ihc moti!)l: .'"'' 
Appendix XXXiiI. !\"}t1CXUl'C :1.) 

Pandit Krishna Chandra Sharma 
(Uttar Pradesh): I beg to mU\'e: 

(For texl (Jt' the 1)"1.'\;':: .;ei? 
Appendix XXXIII. .\nnexure .5.) 

Shri Balmiki (Uttar Pradesh): I beg 
to move: 

(For ICXI of Ihe mOlio'1 sei! 
Appcl:dix XXXIII. Annexure :i.,1 

Pandit lHunishwar Datt (;padhyay 
(Uttar Pradesh): r beg to move: 

(For U!xt ()f the mulian seC' 
Appendix XXXIII. Anncxure :l.) 

SI1l"l Bhatt (Bomb:(.\'): beg 10 
move: 

(F'!)r text of :he motiun :.",:, 
Appendix XXXIII. Annexure :3.) 

Shri Shiv Charan Lal (Uttar Pr.1-
desh): I beg to move: 

(Fo.l" text of the motion,ee 
Appendix XXXIII. Annexure :3.) 

Shl"i B. 8 .• >\rya (Uttar Prad('~h\; 
beg to move: 

(For text of the motion 3t"! 
Appendix XXXIIr. Annexure 3.) 

Dr. C. D. Pande (Uti", Pndesh): 
beg to move: 

(For text of the motion sec 
Appendix XXXIII. Annexure 3.) 
:;hri Sohan I.al ([; t I ar Pradesh): 

beg to~ove: 

(For text of the motion see 
Appendix XXXIII. Annexure :l.) 
Shri J. N. Hazarika (Assam): I beg 

to move: o 

(For text of the motion sec 
Appendix XXXIII. Annexure 3.) 

8hri S. P. Mbl'a (Uttar Pradesh): I 
beg to move: 

(For text of :hp :110tiOtl :;1:'2 
Appendix XXXIII. Annexure :3.) 

Shri Krishnanand Rai (Uttar Pra-
desh): I beg to move: 

1;;':;1' tl'xt f)f the ;nfJtirJ!1 Sf:.? 
A.ppe!:dix XXXIII. Annexl1re :l.) 

Shd l"acta v U':ttaf Pradesh): r beg 
to move: 

(F'll' :f::q ()f 1he n,')\jr)n ·;ee 
.·\r)p'':·!!riix ;{X;~~lfI .. -\nnexure :j.) 

Shri Satish Chandra (Uttar Pre.-
(' .. :sil'" [ iJeJ [I) (I1(;\'e: 

(FIJI' tt: ... ~! ,-d the :Y;:)li;'':''!;' ~'('e 

.\I~pelldix XXXIII. AIll,e:,ure :j. J 

Shri Jaspat Ho~' Kapoor (CUar Pra-
deshl: I beg to ;nove: 

,F'"jl tex~ '~'f ;he !ll(,,'.:''':: '~'..-J 
.\!'·:).}~~d i x X ~<~, J I I. A. ~~ ~~r:':'-:!;!-:: J 

Babu Gopinath Singh (L'ttar Pra-
de';i1): I beg to mO\'e: 

\ F·j~- t':..'Xt 1Jf ir.e :"!-.uticr:. '?..:-
.-\ppe::dix XXXIII. Annexure :'.: 

Shri D. D. Pant (Uttar Pr3(:.:~h): 
beg to move: 

(~-")~. tc:q .,f tilt' n~Co;;':.:: 5"e 
Appel:dix XX·XIII. ,-\:;I:<:'xur;.> :,.1 

Shrimati CIJU Nehru (l~tta" Pra-
desh): I beg to 1110\'e; 

(Fur t(,.\.t ;)~. lh~ n'()ti(,I~ ~er.' 

AppeEdix XX:-~III. .-\r;E-'xure ;;.) 

Shri Dwiwdi (Vindhya Prade;:h': 
beg to move: 

(Fur lext of the motio!) ;t't' 
Appendix XXXIII. Annexl;re :3.) 

Shri K. C. Sharma (Utta;' Prade;:h): 
beg: to move: 

(F,)!" text.)f ihe 11101!,)n ""te 
Appel!tlix XXXIIl. A!lneXUH." J.\ 

Shri Sidhva (:\r adhya Pradesh) : 
~eg to 'nove; 

(Fur It'XI ,,'f Ihe lllotiO:l ,ee 
Appel!dix XXXIII. AI1!1eXl;re 1.\ 

Shri B£'ni Singh (Ctta! Pradesh): 
beg to mo\"\~: 

(For text of the motion see 
Appendix XXXIII. Annexure 3. \ 

Shri Amolakh Chand (Uttar Pra-
desh): I be~ to move: 

(F,)l' text of Ihe rnotion see 
A[)pendix XXXIII. Annexure 3.) 
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Slll'i T. N. Singh (Uttar Pradesh): 1 
heg to move: 

(For text of 'ilL' .1'(Jticn we 
.-\ppcndix XXXIII. Annexure :U 

Prof. S. t. Saksen;\ (Uttar PrJ.de~hJ: 
I beg to move: 

(For text ur the ,notirltl iee 
Appelldix XXXIII. Annexure :3.) 

i'vlYSORE OHDER 

Shri Rucli'appa (,dysore): 1 beg tu 
n~ove : 

(Fur text of the motion -<ell 
_-\;),~L'!1dix '-':X;·<III. :\nllexur~ :1.' 

Shri 1\1. Shankaraiya (:'1.";01'':): 
eeg to n10\·C: 

I FUI' text cd the n:otiC,!] ,,,,, 
_-\p)~l:di:, XXXIII. Anl:exure :'. 

Shri J. H.. li:apoor: :'L1y r ~a\' that 
yestenby I tabled a motion whi("i: ;la~ 
not been circulated tu us? It Inay 
also be included. 

CII. Hanbir Singh: [\\·<t:::cd '.J l!l;l).;:,' 
the same point. 

Shd Sondhi: The motiuns which aI''' 
being given' today may be allo'.\"cd to 
be movecl up to one o'clock as you 
wer~ pleased to do on the last occa-
sion. 

.lIr. Speaker: The last date i, ,1' 
moving motions of modification in 
respect of certain Orders is tomorrow. 
I do not know \'v'hat the motions are. 
Some of them might be time-barred 
by now. It all depends upon the par-
ticular orders to which these motions 
relate. They may inquire in the 
Xotice Office. 

Shri Sondhi: T!wse :'(>late to the 
18th. 

SIll'i J. R. Kapoor: :vI.\' submission 
is that I have already put in the 
motion yesterday in the Notice Office 
and I understand on enquiry that they 
could not be circulated because they 
were over-worked. I have got this 
copy from the office. 

Mr. Speaker: Such motions. we will 
verify, and I believe at one o'clock we 
may put them. Without verification it 
is difficult to promise or say \vhich 
are in time and which are not. Hon. 
Members will kindly verify. 

Shri Kishorimohan Tripathi: I take 
it that the motion includes all the 
lists. 

Mr. Speaker: Yes, all the motions 
which are circulated. Any new 
motions that have come now will 
have t') I)e examined. 

I will just recapitulate and give Gut 
the names of those who did not answer 
when their motions were called. 
MadhUrt Pradesh Orders 

Shri Potai 
Shri Khaparde 

Shri :'1. A. Hasan 
",[r,dr'is Orders 

Shri P. K()danda Rz,:niah 

Shri C Sur;nrnaniam 

Re'.'. O'Suuza 

Siui V .. J. Gt.:pt~, 

Shri X:1din:uth~. Pielai. 

:\1o~iLl\'i :\1o:du. 

Dr. Tck Cha!:G 

1:. P. Orders 

Shri Char:drika Ram 

Par:dit Balkrishna Sharma 

PrGi_ K, K. Bh;,ttachary3. 

• 

x-)\v. 8S regards ne\\~ nlotic·ns \vni( h 
\\"('rl' n'r~ circulated I am just ca\li:lg 
thE'l11. On E'nquiry from the :-lot ice 
Ollke I lind that some ne\\' Ilh)tio:::;: 
h~l.\·';.) t'·c·l"ne. 

Ill' .• \mbt'dk:u: I h>g to n~on:,: 

(F,'I' text of the motion ~c:e 
A:J:.)(':: !i;o; XXXilI. ,\!:ne'(ure :U 

\T.\DIIY.\ PH.\DFSH ORDER 

Dr. Ambl"dkar: I beg to mo,-e: 

(For text of the motion see 
.-\,.'pt>::dix XXXIII. Annexure :l.l 

MADRAS ORDER 

Dl'. Ambl"dkar: 1 beg to ll1lJ\'e: 

(For text of the motion see 
Appendix XXXIII. Annexure 3,) _ 
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UTTAR PRADESH ORDER 

Dr. Ambedkar: r beg to move: 

(For text of the IllQtion se(.? 
Appendix XXXIII. Annexure 3.) 

Dr. Deshmukh: We gave notice this 
morning of some motions. I think in 
any case tomorrow is the last date for 
all orders which were laid on the 18th 
-tomorrow. one o'dock is the last 
moment, I think. 

MI'. Speaker: He may not take the 
risk on my assurance. lIe may verify. 

DI'. Deshmukh: Tomorrow i, the 
twentieth day. 

Shri Kishorimohan Tripathi: Yester-
day at 11 o'clock I have given notice. 

JUl'. Speaker: Whosoever's motions 
are not placed, they may verify from 
the Notice Office. At one o'clock they 
'liill be placed before the HOllse. 

Shl'i Kamath: In resoec! of the 
President's Order placed' on the table 
of the House on 16th Mav the limita-
tion expired yesterday. ~md on the 
s~me analogy or reasoning the limita-
tion of these orders will expire to-
morrow. 

MI'. Speaker: There is no doubt 
about it but I do not take the risk 
of deciding whether the limitation 
had t;xpired yesterday or today. What-
ever It may be, as I said hall. Members 
may kindly verify now from the Notice 
Office and at One o'clock. we shall 
call again the names in the list. 

Shr.i Hiray (Bombay): Yesterday I 
sent III some modifications. 

Mr. Speaker: His motion is already 
called and he is going to mO\'e those 
motions. 

Sh,'i Uiiray: I \V'anted to know 
whether the modifications re"ardin" 
~hulia District. West Khand~sh i~ 
mcluded. 

Mr. Speaker: If indlld~d. it ':Ol1lt"S 
in. 

Now as regards the other procedure 
I believe Mr. Tripathi wanted to mov~ 
his motion of which he has given 
notice. I take it that his motion will 
be taken as moved. 

Ch. Ranbir Singh: I tabled a Illation 
yesterday, Sir. 

Mr. Speakel': I alll takil.g that as 
moved. Instead of keeping them 
again pending, I propose to have them 
taken as moved. I shall verify if 

they had tabled their motions in time 
and if so, they will be taktn as 
moved. 

P-lT iIi"* : 'iT 'lri't I<f it ri ?,' 

·:.{'l"fl 1{~)<R 'm f'f.'lf ;.·n 
I Shri .fang-de: I gave notice vi my 

.U11endment on t.he 2nd. J 

3{tq~ If;:fl~q: iil m~ ;:rtT . 
':.IT'1 ~ ;7,'1 nrq f'f.' '.rl.i" ~. <iT 'lit I 

i :\11'. Speaker: I dQ nvt kr1v'.'·. Y ~'..l 
ilCtter verify '."hether it has c(;r::e 0' 
cot.] 

Ch. Hanuir Singh: Will Yt)U ki,l(\,y 
clarify the words 'within time"? 

:\1r. Svt'aker: Wh;lt c!a,ificdticn is 
liH:re'? 'Within time' n,eans ",';i:'~ifl 
time' . 

Sal'dal' B. S. :\-Ian: There were r-er-
tain States for which the time was til, 
the 5th and there are other groups ~f 
States for which the JimitatilJn exoires 
today. For example. there ·.,·as a" cer-
tain motion on the .fth Jllr.e regard-
ing PEPSU in the Supp;ementary Li~t 
XO. 2 standing in the name or Sardar 
Ranjit Singh dnei I \vant to know ·.\"h~t 
has happened to lilat'.' 

:\11'. Speaker: Abol:t all these thi:1g~. 
they should inquire in the Xct:C8 
Office. One thtng is · .. ery clear 'hat 
all motions of which due not:ce has 
been gi .... en will be coming befere the 
House. pro\'ided :hev are ~l~o\'ed a::cl 
that is ·.\·hy I am C~'!1ing Up,'1l :'I.;o,,1-
bers to mo\'c ti1E'm. I cannot te e:..:-
peeted to re:11('mber the days of t:1e 
various motior,s and the \'ariolis crGus. 

Sal'dar B. S. :\Ian: There ·.\·a~ .:ene 
motion regarding PEPSU in sl;DD:e-
mentary List 'Xo. :2 31~d perhap"; 
thought the han. :'Iembcr has ::0, ::eEn 
,'ailed to 1110':e tll:1t. 

Dr. Deshlllukh: r :::.':e C11o';e<i ,":1 
additional motion. 

:\11'. Speakt'r: We '.\·iil t,lKe ~ n1o'o'E',:1 
Dr. De,;hmukh's additional motion: \\'e 
can take the motion referred to bv 
S2nbr :'Ian as we!! 3S :\[1'. Reddy'~, 
motkn as moved. 

Is there any 1\Iember who has gi\'en 
notke but still remains to be cal:ect~ 
There is Sardar Hukam Singh's motion. 

Shri Channiah rese-
Shd Thimmappa Gowda rose-
Mr. Speaker: These 1l10tions <Ire 

moved. 
S.udar Sorhet Singb: I want to 

know ·.vhether this applies to :he 
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motions which relate to the Orders 
which were laid on the Table on the 
16th. 

Ma·. Speaker: r made clear more 
than six times that all those orders in 
respect of which the limitation expired 
yesterday, no new motions for modifi-
cations can be tabled. When I say 
that if Members have given me 
motions. they will be allowed to move. 
r mean only in respect of the latest 
set of orders which are in time. I 
do not think there is any scope now 
.for any doubt in this matter. 

I [\fR. DEPUTy-SPEAKER in the Chair] 

INDIAN INCOME-TAX (A:\IEND-
MENT) BILL 

The Minister of Finance (Shri C. D. 
Dcshmukb): I beg to move for leave 
to introduce a Bill further to amend 
the Indian Income-tax Act. 1922. 

Mr. Deputy-Speaker: The questif);, 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Income-tax Act. 1922." 

The l11otion.\'&5 adopted. 
Shri C. D. Deshmukh: I introduce 

the Bill. 

DELHI AND An'lER RENT CONTROL 
BILL 

The Minister of Works, Production 
and Supply (Shri Gadgil): I beg to 
move for leave to introduce a Bill to 
provide for the control of rents and 
evictions, and for the lease of vacant 
premises to Government, in certain 
areas in the States of Delhi and Ajmer. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to in-
troduce a Bill to provide for the 
control of rents and evictions, and 
for the le.ase of vacant premises 
to Government, in certain areas in 
the States of Delhi and Nmer." 

The motion was adopted. 
Shri Gadgil: I introduce the Bill. 

REPRESENTATION OF THE PEOPLE 
(NO.2) BILL-contd. 

The Minister 01 Law. (Dr. Ambed-
kar): We shall now take the Represen-
tation of the People Bill. 

Mr. Deputy-Speaker: We shan take 
it then. 

Dr Ambedkar; I have already 
moved that the Bill be passed. Now 
r propose to move some formal and 
consequential amendments. 

Sbri Kamatb (Madhya Pradesh): It 
will take a long time. 

Mr. Deputy-Speaker: This is a bigger 
and more important matter. 

Clause 2.-(lllterpretations) 
A ,,,el!dmellt made: 
After part (h) of sub-clause (1) of 

clause 2, insert the following new part: 
"(hh) 'Scheduled Castes' and 

'Scheduled Tribes' in relation to a 
Part C State. mean respectively 
the castes specified in the Sixth 
Schedule and the tribes specified 
in the Se'venth Schedule to the 
Representation oi the People Act. 
1950 (XLIII flf 1Y50) in relation to. 
that State:" 

-[Dr. Ambedkar] 

In part (II of sub-clause (1) of 
clause 2. for the word "specified" 
substitute the words "or grouD of 
such States for the time heing speci-
fied." 

-[Dr. AmbedkarJ 
Dr. .-\mbedkar: It is not necessary 

to put the clause: it has already been 
passed. 
Clause 7.-(Disqualification for Mem-

bership of Parliament etc.) 
Amendment made: 
In sub-clause (d) of clause 7, for 

the words "by any other person" 
substitute the words "bv any person 
or body of persons". -

-[Dr. Ambedkar] 
Clause 7A 

Dr. Ambedkar: I beg to move: 
In sub-clause (d) of clause 8 

(old clause 7A). for the words 
"but not a director holding an 
office of profit under the company 
or a managing agent". substitute 
the words "but is neith~ a direc-
tor holding an office of profit under 
the company nor a managing 
agent." 
This is neater language. 
Mr. l)ePut7-Speaker: Amendment 

moved: 
In sub-clause (d) of clause 8 

(old clause 7A), for the words 
"but not a director holdin, an 
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[Mr. Deputy-Speaker] 
office of profit under ~~e coml?any 
or a managing agen~ , subst~tute 
the words "but is neither a direc-
tor holding an office of profit un~er 
the company nor a managmg 
agent." 
S.;ri N~ziruddin Ahmad (West Ben-

gal): May I rise on a point of order? 
The scope of amend!l1ents a.t. the 
Third Reading stage IS very limited. 
They can only be allowed at the most 
on the ground that they are amend-
ments of a formal character. 

Dr. Ambedkar: Or consequential or 
verbal. 

M:-. Deputy-Spea.ker: They are 
verbal. 

Shri Naziruddin Ahmad: The amend-
ment will enlarge the scope of the 
clause. 

DI.. Ambedkar: There is no change 
of substance. 

Mr. De!luty-Speake~: It is merely 
formal. I will put It to the House. 

Shri Himatsingka (West Bengal): I 
have suggested some amendments to 
that. They are found in list 3. 

Mr. Deputy-Speaker: I ,1m coming to 
them later, 

Shri Himatsingka: To the same 
clause, Sir. 

Mr. Deputy-Speaker: I shall take 
it up later unless it is an amendment 
to this amendment. 

Shri Himatsingka: It is an amend· 
ment to this amendment. 

Mr. Deputy-Speaker: The amend-
ment is "is a shareholder or director, 
but is neither a director holding an 
office of profit. . . .." The latter por-
tion corresponds to the original amend-
ment. Are these words "is a share-
holder or director" there? 

Shri Himatsingka: I am trying to 
make a distinction. There may be a 
director without holding anY office of 
profit. 

Shri Sidhva (Madhya Pradesh): 
How can it be? This has already been 
discussed. It will re-open the whole 
point. 

Dr. Ambedkar: It is not a verbal 
~mendment; it will re-open the whole 
thmg. 

Mr. Deputy-Speaker: Whether these 
words are there or not, a share-holder 
is exceoted. The only question is 

whether every director ought to be in-
cluded. Only a Director who is 
getting some profit from the company 
is excepted. That by implication' 
means that the other directors are 
not disqualified. It is not such a 
formal amendment which the hon. 
Minister is prepared to accept. The 
meaning is the same. It is intended 
that only a director who holds an 
office of profit should be excluded. 

Shri Himatsin~ka: Office of pr0fit 
has not been defined. 

Pandit Thakur 
jab): Both the 
the same thing. 
more explicit? 

Das Bhargava (P:';:1-
hon. ;\Iembers mean 

Why not make it 

Dr .• -\mbedkar: It has been exa;';in-
ed in the office carefully. 

Mr. Deputy-Speaker: Whether tile 
words 'shareholder or director' are 
there or not, shareholders and direc-
tors are not disqualified. It is only a 
director who holds an office of profit 
and a managing agent that is dis-
qualified. That is clear. I do not 
think it is necessary to complicate 
this matter further. I will put Dr. 
Ambedkar's amendment to the House. 
The question is: 

"In :sub-clause (d) of clause 8 
(old clause 7A). for the words 
"but not a director holding an office 
of profit under the company or a 
managing agent", substitute the 
words "but is neither a director 
holding an office of profit under the 
company nor a managing agent." 

The motion was adopted. 
Mr. Deputy-Speaker: Mr. Himat-

singka's amendment, I think. is barred. 
I hope he is not pressing it. He has 
another amendment. 

Shri Himatsingka: I was pressing 
only amendment No. 1. 

Mr. Deputy-Speaker: Then, }Ir. 
Ramalingam Chettiar's amendment. 

Shri Ramalingam Chettiar (Mad,as): 
I think it is covered by Dr. 
Ambedkar's amendment. 

Dr. Ambedkar: I am covering th:lt 
amendment by my amendment which 
is much more explicit. 

l\fr. Deputy-Speaker: Let us take it 
up. 

Dr. Ambedkar: I beg to move: 
Renumber clause 8 (old clause 7A) a, sub-clause (1) of clause 8 an i to 
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the said clause as so renumbered HId 
the following sub-clause: 

"(2) Nothing in clause (d) of 
section 7 shall extend to a con-
tract entered into between a co-
operative society and the appro-
priate Government." 
This in fulfilment of the promise 

which I gave that I will consider the 
suggestion made here. 

MI'. Deputy-Speaker: Amendment 
moved: 

Renumber clause 8 (old clause 7A) 
as sub-clause (l) of clause 8 and to 
the said clause as so renumbered adJ 
the following SUb-clause: 

"(2) Nothing in clause (d) of 
section 7 shall extend to a con-
tract entered into between a co-
operative society and the appro-
priate Government." 

Shri Naziruddin Ahmad: Sir, this 
clarification is absolutely unnecessary. 
We have excluded certain pe~sons 
connected with the Indian Companies 
Act, 1913, which is a central Act. But 
cooperative societies are formed under 
the Indian Cooperative Societies Act 
1912 and various States Acts which 
are all entirely different from the 
Indian Companies Act. Cooperative 
Societies could not by any stretch of 
imagination be brought within the 
purview of the Indian Companies Act. 
So the question of clarification does not 
at all arise. As to the undertaking 
given by the hon. Minister. a verbal 
clarification of the situation was all 
that was necessary. The proposed sub-
clause looks odd in the context. 

Dr. Ambedkar: You will recall that 
when this matter was discussed, I was 
asked to explain whether this clause 
would affect co-operative societies and 
I said that it would not. because co-
operative societies were organised 
under a separate Act. None-the-Iess 
hon, Members pressed upon me that 
this matter should be made clear by 
an amendment and hence this amend-
ment. though we had no intention of 
covering co-operative societies even 
from the very beginnfng. 

Mr. Deputy-Speaker: That. I think 
Is enough. The question is: 

Renumber clause 8 (old clause 7A) 
as sub-clause (1) of clause 8 and to 
the said clause as so renumbered 
add the following sub-clause: 

""(2) Nothing in clause (d) of 
section 7 shall extend to a C<lntract 

entered into between a co-operative 
society and the appropriate Gov-
ernment." 

The motion was adopted. 
Mr. Deputy-Speaker: In view of this 

amendment which has been pas&ed, the 
~mendment of Shri Ramalingam Ch~t­
liar need not be moved. Neither 
that of Mr. Naziruddin Ahmad. 

Clause 7B 
Alllendmellt made: 

In part (a) of sub-clause (1) of 
dause 9 (old clause 7B), (or the wore!,; 
"Government of India" sllbstitute ~he 
words "Central Government" and 
for the words "G0vernme:tt of that 
State" substitute the words "State 
Government". 

-[Dr. Ambedkar] 

Clauses 10 to 16 
Dr. Ambedkar: With Y(l1Jr permis' 

sian. Sir. I would like to move amend-
ments Nos. 7 to 11 in List 2 together. 
because they all relate to the insertion 
of the word "made". 

Mr. Deputy-Speaker: All right. 
Amendment made,: 

In sub-clause (2) of clause 12 (old 
clause 10). after the words "rules and 
orders" in the two places where they 
occur. insert the word "made". 

-[Dr. Ambedka~ 

Amendment made: 
In clause 13 (old clause 11), after 

the words "rules and orders" insert 
the word "made". 

-[Dr. Ambedkar] 

A mendmeltt made: 

In clause 15 (old clause 13). after 
the words "rules and orders", insert 
the word "made". 

-[Dr AmbecUcaT] 

Amendment made: 
In clause 17 (')ld clause 15), after 

the words "rules and orders", insert 
the word "made". 

-[Dr AmbecUcar] 
Amendment made: 
In clause 18 (old clause 16) , after 

the wO,rds "rules anel orders", where-
.ver they occur, insert the word 
"made". 

-[Dr, Ambc!dlcar) 
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Clause 30.- (Assistant Returning 
Officers) 

Amendment made: 
In the proviso to sub-clause (2) of 

clause 22 (old clause 20), for . the 
word "functions" in line 4, subshtut~ 
the word "function". 

• -[Dr. Ambedkar] 

Clause 31.-(Presentation of nomina-
tion paper) 

Amendment made: 

In the last proviso to sub-clause (3) 
of clause 33 (old clause 31), after the 
words ''1he period of five years from 
the date of such dismissal has not ex-
pired" insert the wf)rc!~, brac.kets. 
letter and figures. "or the dlsqua!lfh~"­
tion, if any, under that clause ~as 
not been removed by the ElectlO.l 
Commission under clause (g) of sub-
~eC'tion (l) of section 8", 

-[Dr, Arnbedkar] 

Clause 34.-(Scmtiny oj nominations) 

Amendment made: 

In the proviso to sub-clause (5) cf 
clause 36 (old clause 34)-

(i) for the words "allowed ~Q 
rebut" substitute the words "allow-
ed time to rebut"; and 

(ii) for the wOI'ds ;'must record" 
substit,';Ite the words "shall 
record , 

-[Dr, Ambedkar] 

Clause 35. -(WithdrUlcal oj candi-
dature) 

Dr. Ambedkar: I beg to move: 

In the proviso to sub-clause (l) of 
clause :17 (old clause 35). for the 
words "appropriate authority" substi-
tute the words "State Gov~rnment", 

The difficulty is this. This matter 
deals with postponement of the last 
day for the withdrawal of candidatures 
if there was a holiday. If the appro-
priate Government was there. what 
would happen is that the State Gov-
ernment may have a holiday on that 
particular day which may not be a 
holiday declared by the Central Gov-
ernment. Accordingly there would not 
be any postponement of the last day 
for the withdrawal of candidatures for 
elections to Parliament if that day had 
not been declared a holiday' by the 
Central Government. Therefore as the 

elections are to be managed by the 
State Governments. it is desirable to 
give the entire authority to declare 
holidays to the State Government and 
to cut out the words 'appropriate 
authority'. 

Mr. Deputy-Speaker: The question 
is: 

In the oroviso to sub-clause (1) of 
clause 37- (old clause 35). for the 
words "aooropriate autb,ority" substi-
tute the - \vords ;'State Government". 

The motior: was adopted. 

Clause 37.-(Nomination of candidates 
(It other elections) 

Dr_ Ambedkar: I beg to move: 
After the first proviso to sub-clause 

(.I) of clau:ie 39 (old clause 37). insert 
the following proviso: 

"Provided further that at the 
time of the presentation of the 
nomination paper. the Returning 
Officer may require the person 
presenting the same to produce 
either a copy of the electoral roll 
in which the name of the candi-
date is included or a certified copy 
of the relevant entries in such 
roll." 

.''Ir. Depllty-Spe~er: Amencment 
moved: 

After the nt·s! oroviso to sub- clause 
(-!) of dause 39 (old clause 37). insert 
the following proviso: 

"Provided further that at the 
time of the presentation of the 
nomination paper. the Returning 
Officer may require the person 
presenting the same to produce 
either a copy of the electoral roll 
in which the name of the candi-
date is included or a certified copy 
of the relevant entries in such 
roll." 

ilr. Ambedkar: I also beg to move: 

In th~ last proviso to sub-clause 
(4) of clause 39 (old clause 37): 

(i) for the words "Provided 
further" substitute the words 
"Provided also"; 

(ii) in parairaph (a), for the 
words "shall be construed" iQ 
line 1 substitute the words "shall. 
unless the context otherwise 
requires, be construed". 
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Mr. Deputy-Speaker: 
moved: 

Amendment 

In the last proviso to sub-clause 
(4) ot clause 39 (old clause 37): 

(i) for the words "Provided 
further" substitute the words "Pro-

vided also"; 

(U) in paragraph (a), tor the 
words "shall be con trued" in line 
1 substitute the words "shall, unlf:ss 

the context otherwise require, be 
construed" . 

SlIr! Kamath: There is an amend-
ment of mine that it ought to be 
omitted. 

Mr. Deputy-Speaker: The hOll. Mem-
ber can vote against it. 

SlIri Kamath: J will try to persuade 
the House that it is not needed. 

Mr. Deputy-Speaker: All right. 
Shr.i Kamatb: 1 want to move my 

amendment No.4 on List No.3. My 
amendment reads. 

Mr. Deputy-Speaker: It is not neces-
sary to read the amendment. The hon. 
Member may oppose Dr. Ambedkar's 
amendment. 

Shri Karnath: I will try to persuade 
the House, Sir. The point was also 
made by Dr. Deshmukh in the course 
of the discussion on the second read-
ing of the Bill, with regard to scrutiny 
ot nominations generally; It is not 
necessary, in my judgment the res-
ponsibility for proving or showing that 
the name of the candidate who has 
been proposed' for election has been 
included in a particular electoral roll 
need not be cast upon the person 
whose nomination is proposed. The 

~ officer has the electoral rolls in his 
possession and I suggest that this 
matter may be examined by the officer 
concerned. He may scrutinise all the 
rolls to ascertain whether the name of 
a particular candidate is included in 
the rolls. It is likely that a poor 
person may be nominated as a candi-
date. He may not have the where-
withal to purchase a copy ot the 
electoral rolls. In such circumstances 
it would be right to hold that the 
officer shall examine this particular 
.matter and see whether- it is in order. 

Another point . raised by Dr. Desh-
mukh, which I think Dr. Ambedkar 
said he might consider at a later stage 
(I cannot vouch for it) is that. . . . . 

Mr. Deputy-Speaker: This appUes 
only to cases where the man stands In 

some other constituency ,where bit! 
name does not appear on the electoral 
roll. 

Dr. Ambedkar: That is the reason 
why this is being done. 

Shri T. T. Krishnamachari (Madras): 
A certificate is given tree of charge. 

Mr. Deputy-Speaker: A person in 
any constituency can stand for any 
other constituency. The other return .. 
ing officer is not expected to have the 
electoral rolls relating to the entire 
province. The candidate takes a certi-
ficate and presents it to the returning 
officer in another constituency. 

Shri Kamatb: Is it free of charge? 
Mr. Deputy-Speaker: Yes. 
Shri T. T. Krhihnamachari: I hav! 

had the opportunity of standing for 
Tanjore cum Trichinopoly constituency 
and my name was in the electoral roll 
for Madras. I obtained a certificate 
from' the Commissioner of the Madras 
Corporation tree of charge and sub-
mitted it to the returning officer at 
Tanjore. 

Sbri J. R. Kapoor (Uttar Pradesh): 
In some places it is not freely given 
it has to Lc on a stamped paper. 

Mr. Deputy-Speaker: It has to be a 
certified copy. 

Shri Kamath: In that case I with-
draw my motion. 

Mr. Deputy-Speaker: There is no 
question of withdrawing your motion: 
you withdraw your opposition. The 
question is: 

After the first proviso to sub.. 
L'lause (4) of clause 39 (old clause 37), 
insert the following proviso: 

"Provided further that at the 
time of the presentation of the 
nomination paper, the Returning 
Officer may require the person 
presenting the same to .produ~ 
either a copy of the electoral roll 
in which the name of the candi-
date is included or a certified copy 
of the relevant entries in such 
roll:" 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 
In the last proviso to sub-cJause 

(4) of clause 39 (old clause 37)-
(1) for the words "provided 

further" substitute the words "pr0-
vided also"; • 
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[Mr. Deputy-Speaker] 

(U) in paragraph (a), for the 
words "shall be construed" in line 1 
sUbstitute the words "shall. unless 
the context otherwise require, be 
construed". 

The motion was adopted. 

Clause 47.-(Death of a polling agent, 
etc.) 

A mendment made: 

In sub-clause (2) of clause 48 (old 
clause 47). for the words "the election 
agent" substitute the words "his 
election agent". 

-[Dr. AmbedkaT] 

Clause 49-(Attendance of a candidate 
at polling stations, etc.) 

Amendment made: 

In sub-clause (1) of clause 50 (old 
clause 49). for the words "each candi-
date at such J!lection shall have a 
right" sUbstitute the words "each can-
didate at such election and his election 
agent shall have the right". 

-[Dr. Ambedkar] 

Further amendment made: 

In sub-clause (2) of clause 50 (old 
clause 49),-

(a) for the words "any polling 
or counting agent of his" in lines 
1-2, substitute the words "any poll-
ing agent or the counting agent of 
such candidate"; 

(b) for the words "assist his 
polling or counting agent" in line 3 
substitute the words "assist any 
polling agent or the counting agent 
of such candidate". 

-[Dr. Ambedkar] 

Clause 61.-(Right to vote) 

Dr. Ambedkar: I beg to move: 
't'.c. lIub-clause (5) of clause 62 (old 

Clause 61), add the following proviso: 

"Provided that nothing in this 
sub-section shall· apply to a person 
subjected to preventive detention 
under any law for the time being 
in force." 

Mr. NazirUddln Ahmad: This is in-
troducing something entirely new .. 

Shrl T. T. 
consequential 
Mr. Kapoor 
accepted. 

Krishnamaeharl: It is 
on an amendment of 
which the House has 

Mr. Deputy-Speaker: The question 
is: 

To sub-clause (5) of clause 62 (old 
clause 61), add the following proviso: 

"Provided that nothing in this 
sub-section shall apply to a person 
subjected to preventive detention 
under any law for the time being 
ill force." 

The motion was adopted. 

Clause 76.-(Maximum election. 
expenses) 

Dr. Ambedkar: I beg to move: 

In clause 77 (old clause 76). in 
line 3, for the word "election" substi-
tute the word "elections". 

Shri Naziruddin Ahmad: This is my 
amendment. ... 

Mr. Deputy-Speaker: Certainly. The 
hon. Member must feel gratifie~ that 
all his amenrlments are accepted at 
some stage or another. The question 
is: 

In clause 77 (old clause 76). in 
line 3, for the word "election" subs-
titute the word "elections". 

The motion was adopted. 

Clause 85.-(Appointment of Election 
Tribunal) 

Dr. Ambedkar: I beg to move: 

In part (b) of sub-clause (3) of. 
clause 86 (old clouse 85), for the 
wods. brackets and figure "selected 
by the Election Commission one from 
each of the lists maintained by it 
undEr sub-section (2)" substitute 
the follcwing: 

"of whom one shall be selected 
by the Election Commission from 
the list maintained under clause 
(a) of sub-section (2) and the other 
shall be selected by it from the 
list maintained under clause (b) of 
that sub-section". 
It is much more clear than the old 

one. 
Mr. Deputy-Speaker: This was ac-

cepted by the House. The object Is 
both the members need not be lawyers. 
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Shri Kama.th: I would like to ask, 
Sir. Dr. Ambedkar to enlighten m ClS 
to why this new wording of the subs-
tance of the amendment which the 
House accepted on the last occasion 
has been deemed necessary. The 
amendment accepted on the last occa-
sion was very brief, hardly two or 
three words, and to my mind at any 
rate it was very clear. 

Dr. Amhedkar: This is clearer. 
Shri Kamath: The last amendment 

was: 
"two other members selected by 

the Election Commission one from 
each of the lists maintained by it 
under sUb-section (2)". 

As far as possible we should try to 
have conciseness along with clarity. 

Mr. Deputy-Speaker: This is clearer. 
Shri Kamath: No. brevity along with 

clarity. I do not know why the old 
wording accepted by the House was 
deemed at all unclear and why this 
elaborate wording of the proposed 
amendment should at all be aecessary 
to bring out the clear meaning of that 
amendment accepted by the House 
~earlier. I know Dr. Ambedkar is a 
lawyer, constitutional and legal, and he 
will trot out some explanation or 
excuse for the amendment that he has 
brought. 

Dr. Ambt'dkar: In this matter we 
must be guided to a large extent by 
the draftsman. The draftsman thinks 
that the language that I have proposed 
now carries out the intentions of the 
House in a much better way than 
the old one did. 

Shri Kamath: Does he agree with 
the draftsman: or the draftsman told 
11im so? 

Dr. Ambedkar: I agree that the 
draftsman's language is a much clearer 
way of presenting the intent.ions of the 
House. 

Mr. Deputy-Speaker: The question 
is: 

In part (b) of sub-clause (3) of 
clause 86 (old clouse 85), for the 
words. brackets and tigure "selected 

-, by the Election Commission one 
from each of the lists maintained by 
it under sub-section (2)" substitute 
the following: 

"of whom one shall be selected 
by the Election Commission from 
the list maintained under clause 
(a) of S\llrsection (2) and the 

other shall be selected by it from 
the list maintained under clause 
(b) of that sub-section". 

The motion was adopted. 

Clause 98.-(Other orders to be made) 

A mendment made: 
In paragraph (a) of the proviso to 

sub-clause (1) of clause 99 (old clause 
98). for the words "show cause why 
he should not be named" SUbstitute 
the words "to show cause why he 
should not be so named". 

-[Dr. Ambedkar] 

Fu.rther Amen-:iment made: 

In paragraph (b) of the proviso to 
sub-clause (l) of clause !19 (uld 
dame D8). for the words ",~ross 

examining the witnesses who have 
deposed against bfm before the 

Tribunal, by calling evidennce in 
his defence and of being heard" 
substitute the words "cross examin-
ing any witness who has already 
been examined by the Tribunal and 
has given ,:,vidence against him. of 
calling evidence in his defence and 
and of being heard". 

-[Dr. Ambedlcar) 

Clause 122.-(Major corrupt practices) 

Dr. Ambedkar: I beg tp move: 
(i) In part (a) of the proviao to 

sub-clause (2) of clause !23 
(old clause 122).-

(a) omit the words "his agent", 
wherever they occur; 

(b) for the words "such candi-
datE'. agent or elector" sub-
stitute the words "such 

candidate or elector". 

(ilt In sub-clause (6) of clause 123 
(old clause 122) in the tirst 
proviso, for the words "is not 
propelled by mechanical 
power" substitute the words 
"is a vehicle or vessel not 
propelled by mechanical 
power", 

(iii) In sub-clause (7) of clause 123 
(old clause 122) after the 
words "any rule" insert the 
word "made", 

(iv) From paragraph (b) of the 
Explanation to sub-clause 8 
of clause 123 (old clause 122), 
omit the word "lambardar". 
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Mr. Depllty-Spl"aker~ Amendments 
moved' 

(U In part (a) of the proviso to 
sub-clause (2) of clause 123 
(old clause 122),-

(a) omit the words "his agent", 
wherever ihey occur; 

(b) for the words "such candi-
date, agent or elector" sub-
stitute the words "such can-
date or elector". 

(ij) in sub-clause (6) of clause 123 
(old clause 122) in the first 
proviso, for the words "is not 
propelled by mechanical 
power" substitute the words 
"is a vehicle or vessel not 
propelled by mechanical 
power", 

(iii) sub-dause (7) of clause 123 
(old clause 122) after the 
words "any rule" insert the 
word "made", 

(iv) From paragraph (b) of the 
Explanation to sub-clause 8 
of clause 123 (old clause 122), 
omit the word "lambardar". 

Shri Kamath: Has any consideration 
been 1:estowed by Dr. Ambedkar, his 
Minish y, and the Election Commission 
UP0'l I he point raised by my hon. 
friend Dr. Deshmukh as to whether 
"patH" also should be omitted? 

Dr. Ambedkar: I can say from my 
own personal knowledge of the subject 
that there can be no doubt that "patn" 
is a government officer. 

~ ~ : \1q'f':lf1H' "'~' anft 
~~~ ~~ «~ ;f q~ it; m if 
<fiW ~ I qrf~ 3fR ~ it; ;jf) ~ ~ 
it; cmr 4I'"r~ if ~ ~: ~ ~ ifil~ 
31'I'ftm (office) cf.T ~ (bold) rr 
Cf;~J ~fit;rr \3<f"fir ~ or ~ ~ 
argcr f~ ~ ~ ~ ~ 3Fff3I' it; 
~ if fire'or ~ lIT f<tf«1 am ~ if 
~~rl 

el' ftItro: ({« ~r nr~ t I 

'" ~~: ifi~ ~ ~qqr f~6r ~J 
~ty «rw if vir.,-. «r ~ f~ ~ I 
m ~ t1Pt6\ fw if Itil ~tft ~ 
"'~"iIllf~~~1 

[Shrl Bhatt (Bombay): Sir, just now 
Dr. Ambedkar mentioned patels. The 
patils and patels, who are the resi-
dents of Bombay, irrespective of the 
fact whether they hold any office or 
not, do receive something, whether in 
the form of grains or in any other 
form.] 

Shri Sidhva: They are given ten 
rupees. 

Shri Bhatt: At :;ome places they ,ire 
given ten rupees, at other places they 
are given a little quantity of grains 
instead. It would be better if the 
category, they are proposed to be in-
duded in. is specified.] 

Pandit Munishwar Datt Upadb1'ay 
(Uttar Pradesh): Headman is also in-
cluded here although he is not a gov-
ernment officer. I think it is improper 
to do it. 

Dr. Ambedkar: I am afraid at this 
stage I cannot accept any amendment. 

Dr. Deshmukh (Madhya Pradesh): I 
want to move this very seriously. 

Mr. Deputy-Speaker: I think the 
hon. Member has now lost his chance. 

I P.M. 

Dr. Ambedkar: His amendment was 
lost as a matter of fact. He moved 
an amendment last time that 'patH' 
be deleted and it was lost. 

Dr. Deshmukh: Sir. I would beg of 
you to give me a chance. 

Mr. Deputy-Speaker: Any .mbstan. 
tial amendment moved in the Second 
Reading which was not accepted by the 
House ought not to be placed once 
again simply because some formal 
amendments are being carried in the 
Third Reading. This matter was amply 
considered and rejected by the House 
at that stage. 

Dr. Deshmukh: Part of it was ac· 
cepted, even the 'lambardar'. 

Mr. Deputy-Speaker: But the other 
portlon was not accepted. Are we 
now to go into that discussion? 

Shrl Kamath: In the chronological 
order of the proceedings of that day 
Dr. Deshmukh raised the point about 
'patH', Ch. Ranbir Singh made a point, 
then Mr. Satish Chandra raised the 
DOint about 'lambardar', and finally the 
Speaker said definitely, so far as I 
remember. that all these points about 
'oatil' and 'lambardar' could be const~ 
dered at the Third Reading. 

Dr. Deshmukh: It is on record. 
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Mr. Deputy··Speaker: I am coming 
to it. I am not trying to avoid any-
thing: Under the Rules, in the Third 
Reading, only formal amendments 
ought to be carried. The hon. the 
Speaker allowed some latitude in 
regard to this in the case of amend-
ments which are moved by hon. 
Members which are accepted by Gov-
ernment. That we have accepted. Dr. 
Ambedkar agreed to the deletion of 
the word 'lamberdar'. Beyond that is 
it possible to go in the Third Reading? 
If the hon. Minister accepts the hon. 
Member's amendment I have no objec-
tion. But if he does not I think in 
view of the fact that we have already 
extended the scope of the Third Read-
ing it is not proper for me to allow 
any further extension with regard to 
sUbstantial amendments which are not 
acceptable to Government. 

Shri Kamath: Sir, I hope you will 
pardon me for correcting the position. 
but I think it must be done on this 
occasion. On that day I do not think 
Dr. Ambedkar did not accept this 
amendment about 'lamberdar'. What 
happened was that there was a hot 
exchange of words between Dr. Ambed-. 
kar and Pandit Kunzru and ... 

Mr. Deputy-Speaker: Now 'lamber-
dar' is accepted. Why go into the 
history? 

Dr. Deshmukh: The history is very 
Important. It is something on record 
and the Speaker also allowed it. 

Shri Kamath: And Dr. Ambedkar 
said "If the House does not want 
lamberdar to be included I have no 
objection; I have no interest in the 
matter." 

Dr. Ambedkar: I only said this. 
After this matter was disposed of the 
question of 'lamberdar' was moved by 
Mr. Shiv Charan Lal, and Pandit 
Kunzru and others spoke on it. I said 
that I was not responsible for intro-
ducing 'lamberdar', it was at the sug-
gestion of Members of the Select Com-
mittee who came from the Provinces 
where such an institution exists that 
I accepted it, but that in view o~ the 
submissions made in the House I was 
prepared to reconsider the matter with 
regard to 'lamberdar'. And that I 
have done. 

Shri Kamath: At this $tage Dr. 
Deshmukh got up and . submitted to 
the Speaker. "My point is a similar 
one about patil and it may also be 
considered", and the Speaker said they 
may all be considered at the Third 
Reading. That Is my impression, but 
I am open to correc~on. 

Mr. Deputy~peaker: I have got 
the summary of the proceedings of 
that day which says that in regard to 
clause 122 it was agreed by the House 
that the expression 'lamberdar' and 
the list of other minor officers referred 
to in this clause should be carefully 
gone through in consultation with 
Members ... 

Dr. Deshmukh: Thank God the 
stenographers are more correct; we 
may depend on the record. 

Mr. Deputy-Speaker: ......... and such 
of them as ought to be taken out will 
be dropped by consequential amend-
ment at the Third Reading stage. 
Evidently he has considered them and 
accepted only the deletion of the word 
'lamberdar'. Is he prepared to accept 
the deletion of any other category? 

Dr .. <\mbedkar: No. 
Shri Kamath: Even then it is open 

to the Member to move it before the 
House. 

Dr. Deshmukh: We must have a 
chance also. 

Mr. De!)uty-Speaker: The hon. 
Member will kindly hear and then 
make his statement to the House. 

.\D Hon. Member: It is ~ow past 
One. 

Mr. Deputy-Speaker: Let it be past 
One. There is only one more clause. 
What I find from the Note here is that 
it was agreed that this matter will be. 
discussed with the Members by the 
hon. Minister. . . 

Dr. Ambedkar: With r~gard to 
'lamberdar'. . 

Mr. Deputy-Speaker: And the list of 
other minor officers referred to in this 
clause should be carefully gone through. 
Evidently he has gone through all 
these. Whatever has been done. the 
hon. Minister accepts only the deletion' 
of the word 'lamberdar' and he is not • 
prepared to accept others. 

Dr. Deshmukh: I do not want him 
to be a dictator. 

Mr. Deputy-Spe&ker: My ditnculty is 
this. These are not matters which 
once a~ain ought to be allowed to be 
agitated in the House. If a matter has 
been referred and if the Minister has 
accepted, I will put it as an agreed 
one and as a formal amendment to 
. the original clause. I do not think 
that once again a discussion shQuld 
arise if outside the House hon. Mem-
bers and the Minister did not come to 
an agreement with respect to this 
matter. Are we to adjourn this 
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[Mr. Deputy-Speaker] 
clause again to persuade the hon. 
Minister to do so? The hon. Minister 
says he is not prepared for any other 
category to be omitted. Under those 
circumstances, I am not prepared to 
allow any further discussiop.. 

The Minister of state for Transport 
and Railways (Shri Santhanam): 
'fhere is no amendment in the Order 
Paper to amend anything. 

Dr. Deshmnkh: There is an amend-
ment given by me. 

Mr. Deputy-Speaker: There is an 
amendment, No. 5 in List No. 1 stand-
ing in the name of Dr. Deshmukh. 

Dr. Ambedkar: That was disposed 
of. 

Dr. Deshmukh: It is expressly !<;ept 
open, everyone of these officers. I 
know the fate of my amendment. But 
I want to insist upon my right because 
it was expressly with the Speaker's 
permission kept open and therefore I 
claim that I should be heard on this 
point because it is insisted;-not sub-
ject only to the sweet Will of t~e 
hon. Minister but as a Member of this 
House having aright to re-open a 
case which was deliberately and ex-
pressly kept open by the hon. Speaker. 

Shri Kamath: Under the rules. the 
right of moving consequential or 
formal amendments at the Third Read-
ing is given not only to Ministers but 
to all Members of the House. 

Mr. Deputy-Speaker: I do not dis-
pute that, but whether the 'lamberdar' 
ought to be there is a substantial 
affair. So far as that matter is con-
cerned. if there is an agreement 
between the Government on the one 

. side and the Members moving on the 
other, then it is as good as a formal 
amendment and it will be accepted 
without debate. My difficulty is that 
though the amendment is in the Order 
Paper, it was not agreed to be looked 
into. The question now is that the 
hon. Minister does not find his way tf) 
accept it and he can accept only in 
respect of 'lambardar' and not in res-
pect of others. Any how I shall put 
it to vote. We have heard enough on 
this point. 

Dr. Deshmnkh: I beg of you to give 
me a few minutes. 

M" Deputy-S,)eaker: Let rile first 
of all dispose of these amendments. 

• 

Mr. Deputy-Speaker: The question 
Is: 

(i) In part (a) of the proviso to 
sub-clause (2) of clause 123 
(old clause 122),-

(a) omit the words "his agent", 
wherever they occur. 

(b) for the words "such candi-
date, agent or elector" substi-
tute the words "such candi-
date or elector". 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 
(ii) In sub-clause (6) of clause 123 

(old clause 122) in the first 
proviso, for the words "is not 
propelled by mechanical 
power" substitute the words 
"is a vehicle or vessel not 
propelled by mechanical 
po·..ver". 

The motion was adovted. 
:Hr. DelJUty-Speaker: The question 

is: 
(iii) In sub-clause (7) of clause 123 

(old clause 122). after the 
words "any rule" insert the 
word "made". 

The motiOl! was adopted. 
:'\-(r_ Deputy-Speaker: The question 

is: 
(iv) From paragraph (b) of the 

Explanation to sub-clause (8) 
of clause 123 (old clause 122), 

omit the word "lamberdar". 
The motion was adopted. 

Dr. Deshmukh: I have given notice 
of two amendments, that is Nos. 4 and 
5. By one amendment, I suggest that 
the whole explanation that has been 
proposed by Dr. Amb~dkar should be 
omitted. As for the other amendment 
now that the first part has been adopt-
ed and I do not want to move the third 
part, I only move the second part. i.e., 
the de!etion of the word 'patH', from 
the explanation. 

Mr. Deputy-Speaker: I seoe that 
Amendment No.4 is not moved. In 
Amendment No. 5 'Iamberdar' is car-
ried. The han. Minister has not 
objection to omit (iii). 

Dr. Deshmukh: I beg to move: 
In the Explanation to part (8) of 

claUse 122. omit the word "patH". 
The day when this matter was dis-

cussed. when my amendOlent came 
forward, I had requested the Speaker 
not to put it to vote till the question 
of 'lamberdar' was taken U9. Because 
I knew that larpberdar's case was a 
IitUe stronl{er than mine. but more or 
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less on the same basis. When the 
case of the lamberdar was taken up 
for discussion, it was quite apparent 
that the lamberdar ought to be omit-
ted. The patH being more or less of 
the same status and position as the 
lamberdar. he should also be omittcd. 
The hon. Dr. Ambedkar said, "I am 
not responsible for all these officers 
being there; I put it to the Select Com-
mittee and they did not say anything 
and therefore all these offices remain". 
In fact, if you read the proceedings. 
you will find that he said that he did 
not know anything about the various 
offices in the various provinces. 

Dr. Ambedkar: I know much about 
patHs. PatHs exist in Bombay and 
Madhya Pradesh. 

Dr. Deshmukb: You may 
about Bombay; not about C.P. 

know 

Dr. Ambedkar: I know about C.P. 
also, and their Wattan Law. 

Dr. Deshmukh: Then. perhaps he 
is harbouring a prejudice against them. 
The mahars and patils some times do 
not pull on well together and he wants 
to take some revenge against them. 
His unreasonable insistence can only 
be explained by the fact that he 
appears to be prejudiced which is 
evidently wrong. All that I wish to 
point out is that by the omission, we 
do not lose anything. The State Gov-
ernments if they feel that he is a gov-
ernment servant, he could be subjected 
to the same disqualification as· is men-
tIoned in the sub-clause. . So, I would 
really beg Dr. Ambedkar and the 
House to consider the omission of this 
word. If what I say is not correct 
so far as Bombay is concerned Bombay 
Government will declare him to be a 
Government servant. But so far as 
Madhya Pradesh is concerned, the 
Madhya Pradesh Government alone is 
competent to say that a patH also shall 
be regarded a government servant !lnd 
he shall not resort to canvassing. The 
very purpose which Dr. Ambedkar has 
in view would thus be completely 
served. I would again urge UpOll both 
the House and Dr. Ambedkar to con-
sider this amensiment, because it is 
really a very important matter. In aU 
the municipal elections and district 
board elections, they are never termed 
as government servants. It is a here-
ditary office. He received emoluments 

.-< once a year which are not In the shape 
ot a. sal~ry .. By. this amendment, by 
makm~ It a ma~or practice, you will 
be dOll~g somethmg which will injure 
public mterests very gravely. I hope 
SIr, that the han. Minister will agai~ 
consider the omission because he is not 
going to lose anything by the omission. 

The State Government, it they teel 
that he is a government servant, will 
bring him in and he could be excluded. 

Dr. Ambedkar: I do not accept the 
amendment. 

Mr. Deputy-Speaker: Amendment 
moved: 

In ihe Explanatioi1 to part (3) of 
clause 122. omit the word "p:ttil". 

ssrl.ft~: iTT·,.fIll'· ~fUieT Jf~, 
If' -niR:'( ij'r~ ~ 5I'N<rf 'lrvlT :;;rr~m ~, 

3ff'1 'ji{ lIT <r ~;f, m~'T~) iRl ~,:.t 

~ Cf~ iT' 3fTq' ~ ~jlf~ m ~ ~ I 

~~ ij'~ qi(7, 3f~ qrfu';? ~ GITt if 
~ ~ ~ ijOf q~Hr (Volumes) 
7jC1' <f:<: ~ iif I 'lrf~ '{:T 3f?:f qqi 
if 'flfT ~Rrr ~, ffi,) cfI,) ~ HI' ~<:H ~, 
~:;(Ff if HI ~r ~,UJf¥R Jf fll' 
~)'TI ~ I <i~ ~ ~ GGI' fq"fl'{ ~~ f'ff 
.,·>«{~T,{ 'fiT m ~m (Headman) 
tp~r GTfq]' ~ I ~ m ~ fF f~~'fil 
q~ 'f.~ ~rqr ~ I srfC( ij'~ Jf~~ 

<> 

~T ~~ ~', ~~1;f 1!,~ ~ "'lCf 
~~T ~r ~l ~, ~ q smiolr 
~T f'f> ~ ~ « m q'r~ it; 
CffTl ~, ~, ~. ct't ~ ~ f~ ~q ~ 
:;:f\qr f'liij' 5I'CfiT1: « f~ ~ ~ I 1l 

3fiq'~ ~T ~ qm ~ 'F'{ ~T 

:ql~iIT ~ , 

"Each sharer is called patidar 
(here the word 'patti' of North 
India becomes pati) and every 
sharer is given the honorary ad-
dress of ·patel· ... 

He is not an office bearer or the 
holder of an office of profit as Doctor 
Ambedkar thinks it to be. 

~ ~q 1l' SJl'Vf;:rr ~W ~ ~ 
fitr 3fN ~ij' 'ifri' ~T· gi~ arr~ <f 

ctft~ orf~ ~ ~~ ~ ~ 
~ (Bill) anflf(, ~ q'fij' ~);f ~ 
q)@~~, 
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[English translation of the 
speech.] 

ahove 

Shri Bhatt: I want to submit some-
thing to Dr. Ambedkar; he mayor 
may not listen to it, but still I am 
putting forth my viewpoint before 
him. I want Dr. Ambedkar to go 
through all the 'volumes written by 
Baden Powell about the Patels and 
Patils, and see what Patil signifies in 
Bombay, C. P., Gujrat and Rajputana. 
After consulting those volumes he 
would see that the Numberdar is also 
known as the Headman. Also he 
should take care to see as to who is 
addressed as Pati!o Dr. Ambedkar is 
more intelligent and far more experi-
enced than I am. Even then I would 
request him to see again Baden 
Powell's Volumes Nos. I, 2 and 3 to 
a~certain how these two terms have 
been defined therein. I want to rend 
out for you one sentence from it. 

"Each sharer is called pattidar 
(here the word 'Patti' of North 
India becomes pati) and every 
sharer is given the honorary ad-
dress of 'patel'." 
He is not an office bearer or the 

holder of an office of profit as Doctor 
Ambedkar thinks it to be. 

I would, therefore, request him not 
to decide it today but postpone it tilt 
tomorrow, for, after all. this Bill is 
not going to be passed today. 

Dr. Ambedkar: I do not accepc the 
amendment. 

Mr. Deputy-Speaker: What is the 
position? He is the headman. 

Dr. Ambedka.r: That matter has 
been discussed in the Select Commit-
tee. I do not propose to re-open it. 

Mr. Deputy-Speaker: I will put it 
to the House. The question is: 

In the Explanation to part (8) of 
clause 122, omit the word "patH". 

I think the 'Noes' have it. 
Dr. Deshmukh: The 'Ayes' have it, 

Sir. 
Mr. Deputy-Speaker: Division? I 

think it is not necessary to ask 
Members to walk into the lobbies. I 
will ascertain their views by asking 
them to stand in their places. 

Shri Venkataraman (Madras): It is 
already 1.15. Several Members have 
gone for Lunch. Any Division now 
would be unfair to the House. 

Several Ron. Members: Let us ad-
journ now. 

Constituencies Order, 1951 
Mr. Deputy-Speaker: Sha.ll I push 

this through? What does the hon. 
Minister say? 

. Dr. Ambedkar: If you can take It 
up to-morrow I have no objection. 

Mr. Deputy-Speaker. Very well. I 
think we cannot adjourn just now. Of 
course this matter of lambardaTB and 
pate Is will stand over for to-morrow 
and the rest of the clauses of the Re-
presentation of the People Bill wi1l 
also be taken up then. 

MOTIONS HE DELIMITATION OF 
CONSTITUENCIES ORDER, 

1951-contd. 
Mr. Deputy-Speaker: I have here 

received a note from Mr. Tripathi 
referring to the Delimitation of Cons-
tituencies and han. Members will kind· 
Iy bear with me for a few minutes 
when I read out the names here. They 
can sit wherever they now are. 

MADHYA PRADESH ORDER 

Shri Khaparde (Madhya Pradesh): 
I beg to move: 

(For text of the motion see 
Appendix XXXIII Annexure 3.) 
Dr. Deshmukh (MadhY,l Pradesh): 
beg to move: 

(For text of the motion see 
Appendix XXXIII Annexure 3.) 
Shri P. Y. Deshpande (:\fadbya 

Pradesh): I beg to move: 
(For text of the motion see 

Appendix XXXIII Annexure 3.) 
Shri Bhatkar (Madhya Pcadesb): 

I beg to move: 
(For text of the motion see 

Appendix XXXIII Annexure 3) 
MADRAS ORDER 

Moulavi Moidu (Madras): I beg to 
move: 

(For text of the motion st>e 
Appenrlix XXXIII Annexure 3.> 
Ch. Ranbir Singh(Punjab): I had 

given notice of amendments, but they 
have not been circulated to the han. 
Members. 

Mr. Deputy-Speaker. There is no 
time for circulating them. And so 
unless the Member is absent, the 
amendments will be taken as moved. 

Now, the House stands adiourned to 
8-30 A.M. tomorrow. 

The House then adjourned tin Half 
Past Eight of the Clock on Thursdall. 
the 7th June, 1951. 




